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LEGISLATIVE ASSEMBLY.

Saturday, 9th March, 1935,

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahiw) in
the Chair.

QUESTIONS AND ANSWERS.

CrLosixg I'owN OF COTTAGE MATcH FACTORIES RINCE THE IMPOSITION OF THE
Excise Dury,

761. *Mr. T. 8. Avinashilingam Chettiar: In view of the answer giver
by Government to starred question No. 261 on the 14th February, 1985,
will Government please state how many factories where matches werse
being made as a cottage industry have been closed down since the imposi-
tion of excise duty on matches?

Mr, A. J. Raisman: As explained in my reply to the Honourable Mem-
ber’s question No. 261 in this Session, the production of matches in India
was tremendously increased in anticipation of the levy of the excise, with
the result that for_some months, after the imposition of the duty and
until the accumulated stocks were worked off, production practically
ceased both in large scale factories and in cottage establishments. ‘l'he
number of cottage establishments which ceased working was, according
to the information at present available, 182, but 89 of these have since
re-opened and 23 new factories have been opened.

Mr. T. S. Avinaghilingam Ohettiar: May I know what is the number
of eottage factories that have ceased to produce matches?

Mr. A. J. Raisman: I was explaining to the Honourable Member thai
practically all the match factories in India closed In April last. They
ceased working, and only recently we have been finding out which of them
are going to continue, and, as I say, 39 of these have since re-opened and
23 new fuctories have been opened. I might mention that one of the effects
of the excise is to make very small senle working unprofitable and the
tendencv has heen for small scale factories with machinerv to be started,
with a larger number in one establishment. It does not pay now to run
a sort of one man factory.

Mr, T. 8. Avinashilingam Ohettiar: Am I to underatand that under this
excise, cottage factories cannot work?

Mr. A. J. Raisman: What I was pointing out was that the excise does
not make it remunerative for a verv small cottage factory to work. T
would also point out that the Tariff Board, which went vervy carefully

( 1959 ) A
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into this question, recommended that Government should not regard pro-
duction of matches in cottages as a thing to be encouraged on grounds of
public health and safety. There had been some very nasty accidents
because of the careless handling of the explosive material necessary and
Government accepted that view.

Prof. N. G. Ranga: In view of the excessive rise in the price of matches,
will Government consider the advisability of restricting the price fixed
©on & box of matches?

Mr, A. J. Raisman: No, 8ir, Government do not consider that the pre-
sent circumstances justify such a degree of interference with ordinary
trade.

Mr. T. S. Avinashilingam Ohettiar: May I know the amount of un-
employment that has been caused by the stoppage of these cottage fac-
tories?

Mr. A. J, Ralsman: I pointed out just now to my friend that although
the number of factories may have declined, I have reason to think that
the actual degree of employment in the production of matches has not
declined.

Mr. M. Ananthasayanam Ayyangar: Is it not a fact that in these
cottage industries only safety matches are produced,

Mr. A, J. Raisman: Sir, a safety match is one which can only be
ignited by striking against a box, but the material used in its production
is by no means safe.

Erreor oF THE ExoisE Dury o MaTOHES.

762. *Mr T. S, Avinaghilingam Ohettiar: Will Government please state
the effect of the excise duty on matches on:

(i) the production of matches in India; and

(i) the import of matches from foreign countries, as compared with
the previous year?

Mr. A. J. Ralsman: (i) Fxact statistice are not available. On the hasis
of certain figures, compiled by the Depar!-ment of Commercial Intelligence
and Statistics. the avernce monthlv prodnction in 1933-34 has been esti-
mated at approximatelv two million gross of boxes. The latest returns of
excisa dutv show a collection of 28 lakhs a month, which indicates that
the present rate of mrodunction of matches is not lower. and is probably
higher, than two million gross hoxes a month.

(i) Tmporta of matehes into Tndia. dnring the nine months, April to
December. 1034, were 80.575 gross of boxes ns acainst 54.875 eross in the
corresponding period of 19838. These imparts represent considerablv lesa
than one per cent. of the estimated production of matehes in Tndia.

Mr. Lalchand Navalrai: Mav T know from the Honourable Member if
mechanical lichters are heinc imported intn Tndia?
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Mr, President (The Honourable Sir Abdur Rahim): That does not warise.

Mr. H. P. Mody: Will the Honourable Member tell me what arrange-
ment the Government of India made with the Indian States with regard
$o the excise duty. I am asking that in order to lead up to my next

question,

Mr. A. J. Raisman: The (iovernment of India have invited the Indian
States to levy exactly similar excise duty on matches produced in their
territory and the vast majority of the States have come into n pooling
arrangercont in which the duty will be distributed on the basis of popula-
tion.

Mr. H. P. Mody: ls it not a facl that various exemptions and conces-
sions given by one Indian State with regard to the excise duty are affecting
the production of matches in British Indian territory adjoining that State?

Mr. A. J. Raisman: There has been a difficult position in the first few
‘months, because it was not possible for the excise scheme to start off on
exactly the same date in all the Indian States and in British India, and
there is no doubt that during the period in which the excise was in foroe
in British India but was not in force in certain match producing States,
the latter had an advantage, but I am not awarc of any permanent exemp-
tions or concessions which give match producers in the States an advantage
as against British India. If the Honouruble Member will give me concrete
information on that subject, 1 shall be glad to look into it.

Mr. H. P. Mody: Are the Government of Indin aware that in the
Hyderabad State certain exemptions have been given to small manufac-
turers? :

Mr. A. J. Raisman: If the Honourable Member refers to cxemptions
in the nature of rebates of excise other than those given to cottage indus-
tries in India, I should be glad if he wil] give me concrete information,
because it seems to me that it might have to be taken up with the Durbar.

Mr. H. P. Mody: I will.

MAGAZINES SUPPLIED TO STATE PRISONERS.

763. *Mr, M. Ananthasayanam Ayyangar: (a) With reference to the
-supplementary questions and nnswers to starred question No. 185 asked
on the 13th February, 1935. will Government please state whether the
magazines, etc., referred to therein have since been included in the list
-of approved books supplied to State Prisoners?

(b) Will Government please lay on the table a list of periodicals, -
monthlies, weeklies or dailies, ordinarily supplied to State Prisoncrs?

(c) Will Government please state which body or committee, or which
official, approves the list of periodicals that are to be supplied (o such
prisoners and whether any non-officials are associated with suck com-
mittee? If not, are Government prepared to consider the advisability
of including some non-officials, especially the non-official visitors to jails,
in the respective provinces to sit on the body or committee which ariroves

-such periodicals?
A2
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The Honourable Sir Henry Oraik: (a) I have taken up with the Gov-
ernment of Bengal the question of including the periodicals mentioned in.
part (e) of Mr, Giri’s question No. 185. The Benga] Governinent are
taking steps to add the Uttara and Bharata Barsha to the list, and the
question of the inclugion of the remaining three periodicals is under their
congideration, ;

(b) I lay a list on the table. i

(¢) As mentioned by me on a previous occasion, the Government, of
Bengal compile the list. No committee exists for the pumpose nor do
Government consider one necessary.

—

List of Newspapers, Periodicals and Magazines supplied to State Prisonére,

Newapapers., Magazines and persodicale—eontd.
1. Statesman. 6. Homeopathic lirector.
2. Btar of India. 7. Economic Journal.
3. Pioneer. 8.  Udbodhan.
4. Leader of Allahabad. 9. Krishak.
5. Statesman (overseas weekly edition). 10, Utsava.
8. The Illustrated Weekly of India. 11. Matri Mandir,
7. Panchayet of Dacca. 12. Bhandar.
8. Mymensingh Samachar. 13. Krishi Sampad.
9. Hindu Ranjika of Rajshah. 14. Prabuddha Bharat.
10. Kashipur Nivasi of Barisal. 15. Sangit Vignan Prabeshika, ‘W
11. Sisir (weekly edition). 16. Saurabh. '
12, Al-Amnan of Delhi (Urdu). 17. Pushpa Patra.
13. Aftab (Urdu). 18. Galpa Lahari.
14. Haq (Urdu). 19. Archana.
15. Hansa of Benares (Hindi). 20. Bangabhumi. 3
18. Jagaran of Benares. 21. Banga Lakshmi.
17. Sudha of Lucknow (Hindi). 22. Janmabhumi.
18, Madhuri (Hindi). 23. Pancha Pushpa.
19. Sudha (Hindi). 24. Viswa Bharati.
20. Utkal Deepika. 235. Bichitra.
21. Hindu Mustrated Weekly. 28. (Indian) Medical Journal.
22. Hitavadi (Bengali). 27. Abahan.
23. Midnapur Hitaishi (Bengal). 28, Udayan.
24. Whip. 29. Tndustry (English).
25, Sanjivani. 30. Sahakar (Oriya).
31. Review of India (English).
Magazines and periodicals. 32. Krishi Lakshmi.
33. Chikitsa Prokas (Bengali).
1. Indian Review. 34. Maspaila.
2. (alentte Reviow. 36. Calcutta Weekly Notes.
3. Hindustan Review. 36. Chhota Calpa.ge
4. Indian Historical Quarterly. 37. Film La.d.
5. (Indian) Medical Gazette. 38. Capital.

Mr. M. Ananthasayanam Ayyangar: What is the harm in supplying
State Prisoners with whatever periodicals they like to have?

The Homourable Sir Henry Oralk: I have said—''I lay on the table
a list of the periodicals which are ordinarily supplied to the prisoners’’.
The prisoners have not a complete choice as to what periodicals they
may read. As T made it clear, Government compile a list of the periodi-
ocals considered suitable.

Mr. S. Satyamurti: Ts the Modern Review included in the list?
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The Honourable Sir Henry Oraik: No, 1 do not think so.

. Prol, N. G. Ranga: Is the Indian Review published by Messrs. Natesan
included in the list?

Mr. H. P. Mody: What other "‘Reviews' are included?

The Honourable Sir Henry Cralk: The Honourable Member should see
the list.

Seth @ovind Das: Is it a fact that several of the State detenus applied
for having the Modern Review?

The Honourable Sir Henry Craik: 1 do not know.

Mr. Sri Prakasa: Do Government permit any unsuitable “'Reviews’'
to be printed in this country at all? ''he Honourable the Home Member
said that he does not permit certain reviews or papers, because they are
unsuitable. My question is: do Government permit any unsuitable reviews
or papers that are considered unsuitable to be printed at all in this ecountry,
and. if they do not, whether any such review as we have referred to can
be made available to the prisoners?

Mr, H. P. Mody: And if not, why not? (Laughter.)

An Honourable Member: Ts the Modern Review considered to be a
seditious paper?

I_Hr. Mohan Lal Saksena: Will the Honourable Member consider the
desirability of including the Modern Review now?

The Honourable Sir Henry Oralk: The matter is for decigion by the
Government of Bengal.

klclll. M. Ananthasayanam Ayyangar: In part (c) of wmy question, I
asked:

““Are Government prepared to consider the advisbility of including some non-
officials, especially the non-official visitors to jails, in the respective provinces to sit om
the body or committee which approves such periodicals? ™

Are Government prepared to consult them?

The Honourable Sir Henry Oralk: T havc said that “‘therc is no com-
mittee that exists for this purpose, mor do Government consider it to be

necessary.’’

Mr. S. Satyamurtl: What are the principles on which.(}ovemment
decide what magazines or reviews are suitable for State Prisoners?

The Homourable Sir Henry Oraik: The general criterion is to exclude
any paper which encourages or supports subversive or unlawful activities
or class strife or the subversion of the existing economic order by methods
of violence. That is tbe general oriterion. There are other criteria a8

well.
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Mr. 8. S8atyamurti: In view of the fact that the Press Act is function-
ing in this country, do Government admit that such papers are being
allowed to be published ?

The Homourable Sir Henry Oraik: Anyhow, if they are, they are ex-
oluded.

Beth Govind Das: Is the Modern Review considered such a paper?
The Honourable 8ir Henry Oralk: I have never read it.

Mr. President (The Honourable Sir Abdur Rshim): Next question.

CorTaGE MATCH INDUSTRIES IN INDIA.

764, *Mr. M, Ananthasayanam Ayyangar: With reference to the sup-
plementary questions and answers to starred question No. 261, asked on
the 14th February, 1985, will Government be pleased to state:

(i) the quantity of matches produced as cottage industries in India
during 1982, 1933 and 1934;

(ii} the amount of excise duty collected on such cottage matches
ever since the duty was first introduced; and

(iii) how many such cottage factories have been closed down since
the imposition of the excise duty and where?

Mr. A. J. BNIsman: The information has been called for and will be
laid on the table of the House in due course.

DEVELOPMENT OF AIR SERVICES IN INDIA.

765, *Sardar Sant Singh: (a) Is it a fact that the delegates of the
British Post Office and the Air Ministry have discussed with the Govern-
ment of India plans for further development of sir services in India? If
un, have any decisions been reached ?

(b} In the case of any decisions huving heen reached. will Government
please place the same on the table of this House ?

The Honourable Sir Frank Noyce: (a) The Government of Indig hald
discussions recently with delegates from the British Post Office and the
Air Ministry regarding India's participation in the proposed scheme to
increase the frequency and speed of Empire Air Mail Services, The dis-
cussions were intended to clear the ground and to avoid Yengthy correspond-
ence. No decisions were reached. and the proposals are still under
oonsideration.

(b) Does not arise.
PrLors AND AIRMEN IN THE PoOSTR ARD TELEGRAPES DEPARTMENT.
766. *Sardar Sant Singh: (a) What is the total nmmber of pilote and

airmen in the service of the Government of India in the Posts and Tele-
graphs Department? How many of them are Indians?
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(b) In view of the contemplated development of such services, will
Government need the services of more pilote and sirmen? If so, do
Government propose to immediately provide facilities to Indians to qualify
themselves for these servicea? -

The Honourable Bir Frank Noyce: (a) Government do not operate any
Air Services and, therefore, do not employ any pilota. The agreements
with the three companies operating air mail services in India, vis., Indian
Trans-Continental Airways, Ltd., Tata Sons, Ltd., and Indian National
Airways, Ltd., provide that these companies should employ the Jurgest
percentage of Indian personnel, reasonably possible, as soon as suitably
qualified Indians are available. A statement giving the number of Indian
pilots and engineers employed at present by the three compunies mentioned
is laid on the table.

(b) As I have stated above, Government do not employ pilots; but
with the development of air services in India, a greater number of qualified
pilots will naturally be in demand by the operating companies. In rogard
to facilities for training, Government administer a Fund, called the Petrol
Tax Fund, derived from the proceeds of the additional tax on petrol used
for aviation purposes, which is utilised inter alia for the grant ot scnoiar-
ships and financial assistance to Indians for advanced training in aviation.
Facilities for training are also provided by the flying clubs in India, which
are subsidised by (Government. Tn addition, Indian National Airways, Ltd.,
have established a flying school in Rangoon.

Statement yiving the number of Indian Pilots and Engineers employed by three Air
Tranaport Companies operating at present in India,

Indian Trens-Continental Airways, Ltd. —

Probationary First Officers . . . . 2
Licensed Engineers . . . . . . 1
Other skilled Engineers . . . . . 30
Unskilled Engineers . . . . . . . 26

Total T

Tata Bons, Ltd. —

Pilots . . . . . . 4
Engineer . . . . . . 1
Mechanice . . . . . 8

Total . . 13

Indisn National Airways, Ltd.—

Pilots . . . . . . . . . 2

Ground Engineers, Fitters, Carpenters end trained Ground
Engineers . . . . . . . . . . 24

Aerodrome Officer . . . . . . . . . 1

Total . 27
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GrosiNg o TEE GATES AT LEVEL CROSSINGS NEAE THE PATNA JUNCTION
RAILWAY STATION.

767. *Mr. Anugrah Narayan Sinha: (1) Are Government aware that
the closing of the gates at the level crossings on both sides of the Patna
Junction Railway stelion, specially on the western side, for long periods
for uh;mting and other purposes has been causing great inconvenience to
truffic

(b) Are Government aware that not infrequently doctors on urgent
calls in serious cases are held up for & pretty long time by the closing of
the gates and that not infrequently passengers hurrying to catch traina
are deprived of the opportunity because of the obstruction thus caused ?

(c) Are Government awnsre that Patna Junction is an important Rail-
way Station and that heavy traffic passes over the western railway cross-
ing because of the proximity of the New Capital area and the gradual
development and extension of the town on the southern side of the
crossing ?

(d) s it not u fact that because of this heavy traffic and the increas-
ing inconvenience caused to the people, the Railway authorities were ab
one time seriously considering the advisability and urgency of baving an
overbridge or a sub-way and the extension of the shunting limit to more
convenient sides ? '

(¢) Will Government be pleased to state what stage the proposal has
reached and do they propose to take steps to expedite the matter ?

Mr P. R. Rau: 1 have called for the information required from the
Railway Administration and will luy a reply on the table in due course.

MOLASSES THROWN OUT BY THE SUGAR MILLs.

768. *Mr. Anugrah Narayan 8inha: (a) Are Government aware that
the non-utilisation of the annually increasing quantities of molasses thrown
out by the sugar mills in the various provinces are proving injurious to the
health of the people in the locality of the mills and may lead to epidemics
in the areas con

(b) Are Government aware that such non-utilisation of molasses is also
a great cconomic waste, and that it could be easily prevented by some
suituble scheme of utilising this bye-product, such as, ita conversion into
some sort of aleohol ?

(¢) Heve Government in view any such scheme to be started in the
near future? If not, do they propoee to examine the matter?

Mr. Ram Obandra: (s) Government have received no complaints.

(b) and (c). The question of the disposal of molasses is receiving the
attention of Government.

Mr. T. 8. Avinashilingam Ohettiar: Is it true that some foreign com-
panies are stipulating to take these molasses from the Government just
now ?

Mr, Ram Ohandra: The question whether an outlet for the exportable
surplus can be found in countries outside India is being considered.
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Nox-OBsERVANCE OF FIXED TiMINGS ON THE KISHUNGUNJI-SILIGURI BRaNOH
OF THE DAR'EELING HIMALAYAN RAILWAY.

769. *Maulvi Badi-uz-Zaman: (a) Are Government aware that the
.employees of the Kishungunj-Siliguri branch of the D. H. R. generally do
not observe snd have no regard for the timings fixed by the authority
for the arrival and departure of the truins, and the trains are generally
Jate both in arrival and departure, specially at intermediate stations?

(b) Arc Government aware that the trains are very often detained at
some particular station much longer than the time fixed for their stop-
page ?

(¢) Is it not a fact that the number of oarringes in the traing of the
D. H. R. are quite inadequate to accommodate all the passengers?

(d) Do Government propose to ask the Railway suthority concerned
to look to the matters mentioned above?

Mr, P. R. Rau: (a), (b) and (¢). Government have no information.,

(d) T am bringing the Honourable Member's question to the notice of
the Managing Agents of the Darjeeling Himulayan Railway for such action
as they consider necessary in regard to parts (a) and (b) and for a report in
regard to part (c). '

MusniM STENOGRAPHERS IN THE (GOVERNMENT oF INDIA IDEPARTMENTS.

770, *Mr., Muhammad Anwar-ul-Azim: (n) Will  Government plense
state the number of stenographers in each Department of the Government
of India Secretariat, separately, and how many of them are Muslims?

(b) 1s it a fact that the percentage of Muslims in the stenographers
service is far short of their proportion? If so, what special steps do
Goverument propose to take to make up this deficiency? If not, why
not ?

(e) Is it a fact that Government Liave issued a letter to al] Becretaries
.of the Government of India regarding the recruitment of stenographers?

(d) If the answer to part (¢) above be in the affirmative, will Govern-
ment please state whether communal representation will be considered
only in the case of outside recruitment and neglected in the case of de-
partmental candidates? If so, are Government awuare that by doing so
the Muslims will not get their due share in the appointment of steno-
graphers ?

(¢) Do Government propose to fix communal representation for de-
partoental stenographers also, as is laid for outsiders in the Governmcnt
of India, Home Department Reeolution of July, 1984? If not, why not?

The Honourable 8ir Henry Oraik: (n) T would invite the attention of the
Honourable Member to the statement laid on the table of the House in
reply to starred question No. 1005 on the 31st August, 1934.

(b) The attention of the Honourable Member is invited to the reply
given to part (b) of starred question No. 365 on the 8th August, 1084.

(c) Yes.
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(d) and (e). The whole question of the future recruitment of steno-
graphers is under consideration and, in so far as direct recruitment to these
posts is concerned the claims of Muslims, as of other minority communities,
will not be overlooked. The rules about communal representation do not
apply to departmental promotions, which are made solely on merit, as
stated in the Resolution to which the Honourable Member refers.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
these stenographers are recruited through the Public Service Commission ?

The Honourable Sir Henry Oraik: Yes.

ExAMINATION FOR ENTRY INTO THE KiNG's CoMMISSIONED RANES OF THR
ArMY, THE Rovar AIR FORCE AND THE RoYAL INDIAN MARINE.

771. *Munshi Iswar Saran: (aj Will Government please state if &
Press Communigué was issued by the Army Department of the Govern-

ment of India, from Simla, on the 25th July, 1931, giving J)urﬁoulm‘s
about the examination for entry to ‘‘the King's Commissioned ranks of

the Army, the Royal Air Force and the Royal Indian Marine’’ to be held in
Delhi, on the 17th December and subsequent days?

(b) 1s it u fuct that certain candidates on the strength of the said
Government Communiqué appeared at the examination held in Delhi for
entry to ‘‘the King's Commissioned racks of the Army, the Royal Air
Force and the Royal Indian Marine’ ?

(¢) Is it a fact that before the publication of the results of the said
examinations, the parents or guardians of the candidates were circularised
to keep themselves in readiness and to arrange for sufficient funds for
sending the successful candidates tc England at short notice?

(d) How many Indian candidates were sent to England after passing
the said examinations for training, giving the numbers separately for each
of the three examinations?

(e) Are they holding Kings’ Commissions?

(f) Are they getting the same pay as British officers minus the over-seas
allowance, and is their status the same as that of British entrants of the
same year?

(g) [s it n fact that another Government Communiqué wus issued on
8th July, 1982, snnouncing certain changes in the military policy of
Government ?

(h) Were these changes made applicable even to those Indians who
had appeared at the examinations in 1931 on the strength of the former
Communiqué long before the declaration cf the new policy ?

(i) Wil] the said successful candidates be junior to British Officers who
will enter the said services in subsequent years?

Mr. G. R. 7. Tottenham: (a) Yes, except that the date of the examin-
ation was the 17th November and not the 17th December, 1981.

(b) Yes.
(¢) Yes, in the case of candidates for the Air Force examination.

(d) Thirteen for the Indian Army and six for the Indian Air Force. No
candidate for the Marine was successful.
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(e) Yes.

(f) Those who entered the Indian Army receive the same pay and allow-
ances and have the same status as the British officers who were trained at
Woolwich or Sandhurst with them. Those who entered the Indian Air
Force receive the rates of pay sanctioned for that force, which are practi-
eally identical with the rates of pay of the Royal Air Force officers serving
in England, but, in addition, they have also been given a special personsl
allowance to bring their pay more into line with that of the Royal Air
Force officers serving in India, in consideration of the fact that the Indian
Air Force rates had not been published before they procceded to England
for training. There are no British officers in the Indian Air Force.

(8) Yes.

(h) They were only applied to those who entered the newly formed
Indian Air Force through the 1931 examination, and as I have just ex-
plained, a concession has been made in the matter of their pay.

(i) No.

OrriciAL NaTioNaL Frac.

772. *Munshi Iswar Saran: Are Government prepared to take imme-
diately such necessary action as may enable India to have a distinctive
official national flag?

The Honourable Sir Henry Oraik: I wold refer my Honourable friend to
the speech made in the Council of State by Sir Herbert Emerson on
September 31, 1931, on a Resnlution moved by the Honourable Mr. Ranga-
swamy Aiyangar. In that speech Sir Herbert Emerson, while expressing
the sympathy of Government with the suggestion that India should have,
as other Dominions have, a distinctive flag under the British flag, ex-
plained that Government felt that this proposal could best be considered
when the Federation had been established, so that the responsible govern-
ment could decide the question of the most suitable flag for India no%
merely for British India.

Mr. 8. Satyamurti: Is that the position of the Government todayv also,
Bir?

The Honourable Sir Henry Oraik: Yes.

MEMBERS OF THE DEPRESSED CLASSES IN THE COMBATANT RANKS OF THB
ARMY AND IN THE PoLicE Force.

773. *Munshi Iswar Saran: Will Government please state the number
of the Members of the depressed classes (i) in the combatant ranks of the
Army and (ii) in the police force in the territories directly under the con-
trol of the Government of India?

The Honourable 8ir Henry Oraik: The information is being collected
and will be laid on the table of the House in due course.
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‘SOHOLABSHIPS AWARDED TO DEPRESSED (CLASS STUDENTS IN THE SCHOOLS
AND UNIVERSITY oF DeLHI.

774. *Munshi Iswar Saran: Will Government please state the number
of scholarships awarded to students belonging to the depressed classes in
the years 1930 to 1985 (i) in the Delhi University and (i) in the High
Bchools of Delhi?

Mr. Ram Chandra: A statement showing the number of scholarships
awarded to students belonging to the depressed classes in the high schools
of Delhi is piaced on the table. Informution regarding the number of
scholarships awarded to students in Delhi University is not available aa

the University does not keep a record of the religion or caste of a student
or a scholar.

Statement regurding the number of Scholurships awarded to Students belonging to the
Depresved Classes in the High Schools of Delhi,

1930-31 19
1931-32 9
1932-33 9
1833-34 3
1934-35 8

REPRESENTATIVES OF THE DEPRESSED CLASSES IN THE DELHI
MUNICIPALITY.

716. *Munshi Iswar Saran: Are there any representatives of the de-
pressed classes in the Delhi Municipality ? If so, what is their number?

Mr. Ram OChandra: The reply to the first part of the question is in the
negative. The second part does not arise.

Munshi Iswar S8aran: Will Government take necessary action for the
representation of the depressed classes on the Municipal Board of Delhi?

Mr. Ram Chandra: The door of election is open to members of the de-
pressed classes.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
there is representation on the Delbi Municipality also by communal and
class representation ?

Mr. Ram Chandra: Sir, the Delhi Municipality is divided into twelve
wards and n Hindu and a Muhammadan Member is returned from each
ward.

Mr. Lalchand Navalrai: Are they returned by a joint electorate or a
separate electorate?

Mr. Ram Chandra: Hindus may vote for Hindus and Mussalmans for
Mussalmans.

Mr. M. 8. Aney: Is it joint or separate?
Mr. Ram OChandra: I do not know . .
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Mr. M. S. Aney: My friend has vet to learn?

Mr. Sri Prakasa: Are the electorates divided into Hindus and Muham-
madans or into Muslims and non-Muslims ?

Mr. Ram Chandra: I have not got the actual regulations before me, but,
from the papers I have in my possession, it is clear that Hindus may vote
for Hindus and Muslims for Muslims.

Mr. 8ri Prakasa: Have the Christinns and the Parsees no right of votes?
Mr. Ram Chandra: They may vote for members of either community.

Haji Seth Abdoola Haroon: Have Government got the right to nomi-
nate members to the Board ?

Mr. Ram Ohandra: Yes. Government have not nominated sny mem-
ber of the depressed classes on this occasion, but I may point out that in
the last Municipal Committee there were two elected members of the de-
pressed ciasses. They got in through the door of election.

Munshi Iswar Saran: In view of the fact that there is no member of
the depreseed classes on the Board of the Municipality of Delhi, will Gov-
ernment congider the advisability of nominating a member of the depressed
classes when a sunitable opportunity occurs ?

Mr. Ram Ohandra: The suggestion will be brought to the notice of the
Local Administration.

Mr. Sri Prakasa: On what electoral rolls Parsees and Christians are
shown in Delhi?

Mr. H. P. Mody: Depressed classes. (Laughter.)

Mr. M. Asaf Ali: T think T mav amswer that question on behalf of
Government,.

Mr. President (The¢ Houourable Sir Abdur Rahim): Order, order. The
question is not put to the Honourable Member,

STEPS TAKEN TO SPREAD EDUCATION AMONG THE DEPRESSED CLASSES.

778, *Munshi Iswar 8aran: What steps have the QGovernment of
India taken to spread education among the depressed classes in the
territories directly under their control ?

Mr. Ram Chandra: I lay a statemert on the table.
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Statement regarding steps taken by Government to  spread Education among the
Depressed Classes in the centrally administered areas,

Government are unable to give a complete list of the steps taken to spread education
wmong depressed classes in centrally administered areas, but the following lines of
action have been taken :

Welhs,
(a) Bchools are not retained on the list of recognised and aided schools if the
mansgement refuse admission to depressed class students.

l {b) 32 Government scholarships are awarded to students helonging to the depressed
classes,

{c) Preference is given to depressed class students in respect to admission ' and
award of Giovernment stipends in the Government Normal Schools, Najafgarh, and the
‘Government Training School for Women, Delhi.

(d) Delhi University have exempted candidates of depressed classes from the .pay-
ment of examination fees until the examination of 1940,
Ajner-Verwarg,

{a} 15 scholarships huve been reserved in rural schools for award to depressed class
children,

(b) Preference is given to etudents of depressed classes in the matter of admission
to the Normal School, Ajmer and the Central Training Class attached to it.

]

~GIRLS BELONGING TO THE DEPRESSED CrLaSSES IN INSTITUTIONS OF DELHI,

777. *Munshi Iswar Saran: What is the number of girls belonging to
the depressed classes in Government or Government-aided institutions of

Delhi?

Mr. Ram Ohandra: The number of girls belonging to the depressed
classes in Government or Government-aided institutions of Delhi was 509 on

the 81st March, 1934.

Munsghi Iswar Saran: llow many of them were in thv primary section
and hew manv in the secondary section ? ‘

Mr. Ram OChandra: T must nsk for notice of that guestion.

Munshi Iswar Saran: Is there any ban on the depressed class girls in
regard to their entry into Government schools?

Mr. Ram Chandra: There is no ban whatever.

Munshi Iswar Saran: Is their number increasing or decreasing?

Mr. Ram Chandra: T must acain ask for notice.

Mr. M. Ananthasayanam Ayyangar: Is any special encouragement
civen io the depressed classes?

Mr. Ram Ohandra: I think the answer will be found in the statement
which T have laid on the table in answer to Mr. Iswar Baran’s preceding

question.

Munshi Iswar Saran: Have you discussed the question of giving special
encouragement to the girls of the depressed classes in that statement?
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Mr. Ram Chandra: I have got the statement before me here. There it
is said:

*‘Schools are not retained on the list of recognised and aided schools if the mannge-
ment refuse admission to depressed class students,”

That is one of the things that I find in the statement.

Munshi Iswar Saran: 1s it the only encouragement that Government
give to the girls of the depressed classes?

Mr. RBam Chandra: There are a certain number of Government scholnr-
ships also which are awarded to students belonging to depressed classes.

Munshi Iswar Saran: Will you kindlyv tell us their number?

Mr. Ram Ohandra: Their number is 32 secording to this statement, but
I am not sure how many of them are for girls and how many for boys.

Drvisions IN THE LEQISLATIVE ASSEMBLY ON THE JOINT PARLIAMENTARY
CoMMITTEE REPORT.

778. *Mr. S. Satyamurti: (a) Will the Honourable the Law Member
be pleased to state:

(i) whether any correspondence has passed between the Government
of India and the Secretary of State in respect of the attitude
of the Government in the voting in the divisions on the Joint
Pavliamentary Committee Report in the Legislative Asseinbly;

(i) whether it is a fact that the Secretary of State directed the
Government of India to decide this question themselves; and

(iii) the reasons why Government decided to take part in the voting ?

{b) Will the Honourable the Law Member be pleased to state:

(i) whether the Government of India have communicated to the
Secretary of State the results of the voting in the Legislative
Assembly on the motions in respect of the Joint Parliamentary
Committee Report;

(ii) in what form they have communicated the same;

(iii) whether they have heard from the Secretary of Btate in answer
to the communication; and

(iv) whether Government will place the entire correspondence on the
table of the House?

The Honourable Sir Nripendra Sircar: (a) (i) and (ii). No.

(iii) Government Members have right of vote, which right they thought
fit to exercise.

(b) (i) and (ii). The Government of India informed the Secretary of
Btate of the substance of the amendments voted on and the number of
Members who voted for and against each amendment.

(iii) No.

(iv) Government consider it is not in public interest to lay on the table
‘the confidential correspondence which is asked to be laid on the table.
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Mr. S. Satyamurti: In view cf the fact that, to the best of my know-
ledge, practically all the Local Governmnents did not vote in  their
Legislative Councils on the motions or amendments in connection with
the Joint Parliamentary Committee Report, may I know the reasons why
the Government of India decided to tuke part in the voting?

The Honourable Sir Nripendra Sircar: Members in Local Councils,
having the nght of vote, thought fit not to exercise it, but Members here
exercised the right which they have undqr the Statute.

Mr. 8. Satyamurti: May [ know if one of the reasons why the Govern-
ment decided to take part in the voting was that they had felt that, if

they did not so vote, this House was bound to pasg the Congress Reeolu-
tion ?

. * ,‘|
The Honourable Sir Nripendra 8ircar: My friend can draw such infer-
ence as he chooses. But if any Momber who exercised his right and

thought fit to exercise that right, becauee the Resolution was objection-
able, he must have done so.

Mr. M. 8. Aney: Did the official Members adopt that course indivi-
dunlly cr was it donc on behalf of the Government?

The Honouwrable Sir Nripendra Sircar: 1 am not prepared to disclose
that until I know what my friend did. Did he exercise his right indi-
vidually ?

Mr. M. 8. Aney: I have asked my Honourable friend a question,
and I want its answer?

The Honourable Sir Nripendra Sircar: T was not present at any meet- .
ing at which consultation was held.

Mr. 8. Satyamurti: Was anv whip irsued by the Government in this
House ?

The Honourable Sir Nripsndra Sircar: No.

Mr. Sami Vencatachelam Chetty: What was the number of votes con-
tributed by Government in the divisicn on the motions ?

The Honourable Sir Nripendra Sircar: That will be available from
the proceedings of the House which have been published.

Mr. 8. Satyamurti: May 1 know what was the ‘‘substance of the
amendments’’ which were crnrried in the House. which was communi-
oated by the Government of India to the Secretary of State?

The Honourable Sir Nripendra Sircar: I meant by substance the exaet
language of tha amendments.

Mr. 8. Satyamurti: May T take it that no word was put in there by
the Government, which was not already in the amendments?
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_Yhe Hénodrable Str Wripendis Stechr: Thit was my reply, ds regards
¢he language of the amendments.

. Mr. Lalchand Navalrai: May I know it the Government had made up
their mind fram the very beginnifig to vdte oh thut question in a parti-
cular way or did they make up theéir mind Kftér hedring the debrte n the
House ?

The Honourable Sir Nripénfrs BMisk: T nm Hot awiare ds to &t what
exact hour and exact date each particular Member thought he was going
to vote in a particular way.

Mr. S. Sltyllmﬂ'ﬂ‘ May T know, therefore, that Government Members
voted each accarding to lis own conscience and according to his own
judgment, or whether they voted as a party ?

"'e Honotifible 8ir Nrip¥lifa Sircar: Gévernment Menibers tote

according to their conscience.

Seth Govind Das: Do the Government Membets ever vote on the Con-
gress side?
Mr. T. S. Avinashilingam Ohettiar: Did the Local Governments take

the advice of the Government of India when they decided not to take
part in the voting in their respective Provincial Coumeils?

‘The Honourable Sir Nripendra Sircar: I do not follow the Honourable
Member.

Pandit Govind Ballabh Pant: Did the Government of India advise the
Local Governments to restriot the voting in their respective Councils only
£o non-official elements in the House?

The Honoursble Sir Nripendra Sirear: 1 would like to have your ruling,
8ir, as to whether this supplementary cuesiion arises out of this question ?

Mr. President (The Honourable Sir Abdir Rahim): It does not atise.
Pandit Govind Ballabh Pant: The point is this . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair has given
its ruling.

Mr. 8. Satyamurti: Will Government slate why they will not place
the entire correspondence between the Secretary of State and the Gov-
ernment of India on the table of the House, especinllv in view of the
Bonourable the Law Member's statement that not ome word was put in
in the “‘substance of the amendments’’ which was not already there?

Mr. President (The llonourable Sir Abdur Rahim): The Honourable
Boithor Was Mréady aaid that he &id riot consider it desirsble to do so
& the public Hriterést.

E ]
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Pandit Govind Ballabh Pant: Were the Government of India asked
by the Secretary of State to ascertain non-official opinion in the matter
of the proposals contained in the Joint Parliamentary Committee Report?

The Honourable Sir Nripendra Sircar: That does not arise. If my
Honourable friend would put down a separate question, I shall answer.

Pandit Govind Ballabh Pant: Were the Members of the Government

of India free to vote against the proposal of the Joint Parliamentary Com-
mittee Report ?

The Honourable 3ir Nripendra Sircar: That depended on their indivi-
dual conscience which they always exercise most conscientiously.

Mr. T. 8. Avinashilingam Chettiar: Do they ever have a conscience?
Mr. President (The Honourable Sir Abdur Rahim): Next question.

DEBTS INCURRED BY KING IBN SAUD FOR PURCHASE OF ARMS,

779. *Mr. T. 8. Avinashilingam Ohettiar: Will Government pleasa
state whether it is true that a share of the debts incurred by King Ibn
Saud for purchase of arms was paid by the Government of India?

Mr. H. A F. Matcalfe: The answer is in the negative.

Mr. T. S. Avinashilingam Chettiar: Did Government see in the
Hindustan Times a statement to that effect?

Mr. H. A. F. Metcalfe: 1 did not see actually the thing to which. the
Honourable Member refers.

MANUFAOTURE AND FREE DISTRIBUTION OF QUININE.

780, *Mr. Akhil Chandra Datta (on behalf of Dr. P. N. Banerjea): Are
Government prepared to consider the desirability of:
(a) taking all necessary steps to promote the manufacture of quinine
in India at cheap cost, and

(b) the distribution of quinine to the masses free of charge or at a
nomina] price?

Mr. Ram Chandra: (a) As the Honourable Member is aware this will
be a matter for the provinces under the new Constitution

(b) This is already a provincial matter uns Public Health is a transferred.
gubject. I may add that the Government of India have certain surplus
stocks of quinine and are prepared to consider proposals from Local Gov-
ernments for its sale on reasonable terms.

Prof. N. G. Ranga: What is the reason for the retention of this surplus-
stock of quinine with the Government of India while. all over India there
ig such a great demand for quinine?’
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Mr. Bam Ohandra: The Government of India: have to retain certain
stock in crder to deal with emergent situations.

Dr. G. V. Deshmukh: Do the Government of India keep quinine for
mercantile purposes or for the purpose of distributing to malarial patients?

Mr. Ram OChandra: The stock is kept for sale to Local Governments
for the treatment of patients suffering from malaria.

Dr. G. V. Deshmukh: Ts quinine supplied in sufficient quantities to
Local Governmeonts to be distributed to malerial affected population of
India?

Mr. Ram Chandra: It all depends upon the demand received from
Local Governments. No demand has ever been refused.

Dr. G. V. Deshmukh: Ts it because that there has been no malaria
and that is why there has been no demand for quinine?

Mr. Ram Ohandra: There has been a ccrtain amount of demand. But
the demand must depend upon the financial situation of the provinces.
We asked the Local Governments in 1952 whether they would be pre-
pared to spend larger sums of money to popularigse the sale of quinine
which was in Government stock, but their replies were generally dis-
appointing.

Dr. @G. V., Deshmukh: How do you mean to popularise quinine by
keqping their price high?

Mr. Ram Ohandra: The price ¢f quinine is Rs. 18 per pound, which
does not compare unfavourably with the price of quinine in the open
market.

Dr. G. V. Deshmukh: What would be the ordinarv price if there was
no middleman's profit?

Mr. Ram Chandra: The price of imported quinine in September, 1934,
was Rs. 23 per pound which shows that the Government price is very
favourable.

Dr. @. V. Deshmukh: Is it not that the price of quinine would
ccnie to Rs. 12 per pound and that the Government of India want to séll it
at a profit of more than 33 per cont, and that is why the stocks have
gone up while the malarial affected patients are suffering all over the
country ?

Mr. Ram Chandra: The average cost of manufacture of quinine comes
to roughly Rs. 15 par pound.

Mr. B. Das: At what price did the Government of India sell their
surplus quinine to the Kina bureau? Was it not at Rs. 12 per pound?

Mr. Ram Chandra: I do not know of env sales to the Kina bureau.
B2
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‘Mrx. B. Dass: Did not the representatives of the Kima bureau come to
India last year to negotiste the sale of the surplus steck of quinine ?

Mr. Bam Ohandra: [ understand that certuin negotiations are -still
going on.

Mr. B. Das: So far there has been no sale of quinine ?

Mr. Bam Chandra: Government sold a certain amount of quinine on
@ tender system. The minimum price fixed at that time was Rs. 15-8-0
per pound. That was in 1933,

Prof. N. G. Ranga: Whon the cost price is said to be Rs. 15 per
pound, why do Goverament insist on relliug it at Rs. 18 per pound?

Mr. RBam Ohandra: The real resson is this. Tf Govermment sold it at
very much less than what they are doing new, there ts every danger that
quinine might get into the hands of wholesale dealers who would not be
willing to pass on the profit to the consumer. They will make all the
profit theinselves and will pass on the article to the consumer only at the
rate which prevails in the open market.

Prof. N. G. Ranga: Do Government wish to make a profit at the
expense of these unhealthy people in the country who are crying out for
cheaper quinine?

Mr. President (The Honourable Sir Abdur Rahim): That is argument.

Mr. M. Ananthasayanam Ayyangar: Whal is the gquantity of quinine
produced locally ?

Mr. President (The Honoursble Sir Abdur Rahim): Order, order. Nexb
question.

Nox-WITHDRAWAL OF BaAN ON CERTAIN CONGRESS AND ALLIED
ASSOCIATIONS.

781. *Mr. 8. Satyamurti: Will the Honourable the Heme Member be
pleased to state:

(n) the number and the names of Congress and allied assoociations
against whom the ban imposed by Government has not yet
been withdrawn;

(b) the reasons why the ban has not yet been withdrawn; and
{c) whether Government propose to withdraw the ban, and if so,
when ?

The Honourable Sir Henry Oraik: I would rafer the Honourable Mem-
ber to the answer given by me on the 14th February, to Mr. Mohan Lal
Saksena’s questions Nos. 272 and 273 on the same subjeet.
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Mpr. §. Satyamurti; May [ know, with regard to the Hindustani Seva
Dal, what ia the information in the possession of the Honourable the
Homa Member that oertain branches of this organisation are teaching
their members rifle practice? In what province is it done, snd what is
the information on which the Lionourahble Membey relies ?

The Honourable Sir Henry Craik: I eaid in ot lcast one instance,—I
cannot remember which provinee that was in, I think it was in the United
Provinces—the use, of the ritic was taught.

Mr. Mohan Lal Saksena: Was anr member of the Hindustani Seve
Dal prosecuted under the Arms Act?

The Honourable Sir Henry COraik: T am not aware of that.

Mr. S. Satyamurtl: Will the Honourable Member make enquiries and
find out why the Local Govarnments consider the branches of the
Hindustani Seva Dal ravolutionary in their provinces; revolutionary in the
sense that they are advoeating or pructising violent methods?

The Honourable Sir Henry Craik: I have no intention of making any
turther enquirics.

Mr. 8. Satyamurti: Why has he no intention? In view of the per-
sistent demand from this side of the House that the Hindustani Seva Dal

is a Congress organisation and that the ban on the same ought to have
been removed long ago, why should not the Honourable Member make

enquiries ?

The Honourable Sir Henry Craik: [ have alrcady received information
which satisfies me that it is not purely a Congress organisation.

Pandit Govind Ballabh Pant: What happened to the rifles of the
Hindustani Seva Dal? Did the police take hold of them ?

Mr. President. (The Hcnourable Sir Abdur Rahim): Next question.

Mr. 8. Satyamurti: As part (s) of question No. 782 was already very
fally answered by the Honourable the TTome Member, T wish to put today

only parts (b) and (¢) of that guestion.

ReLEASE oF PERSONS CONVIOTED: IN. CONNECTION WITH THE CIVIL
DrsoBEDIERCE- MOVEMENT,

782. *Mr, 8. Satyamurtt: Will the Honourable the Home Member be:
pleased to state:

[(s) the number of prisoners convicted and sentenced in connection
with the Civil Disobedience Movement, who are still inx

prison;]
(b) the reasons' why they have not-yet-been releaseds and
(e) whether Government* propose th relemse them, and. if so, when.?
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The Homourable Sir Henry Craik: (b) and (¢). As I have already ex-
plained in answer to a supplementary question by Pandit Govind Ballabh
Pant, the decision regarding releases rasts with Local Governments who
~exam:rle thes? cases from time to time in accordance with the policy of
premature release referred to in the Government of India’ i
of the 6th June, 1934. pdia’s communiqué

IMPORT OF SAFETY MaToH BoxEs INTo INDIA.

783. *Mr. M. Ananthasayanam Ayyangar: (a) Are Government aware
that nearly 29,000 gross of safety match boxes were imported into India
from April 1934 to November 1934 ?

(k) Are not safety matches of like quality manufaciured in India?
If they are manufactured, how is it that there are still large quantities being
imported ?

(e} Are Government aware that the excise duty on matches is adversely «
affecting the match industry in India?

{d) Are Government prepared to consider the advisability ot taking
effective steps to encourage the entire production locally of matches required
for use in India?

The Honourable 8ir Joseph Bhore: (a) Yes, Sir.

(b) T am unable to express an opinion as to the quality of -matches
manufactured in India as compared with the quality of those imported
but, as the Honourahle Mewmnber hags just been informed, imports now
‘represent considerably less than one per cont. of the estimated Indian
production,

(e¢) No, Sir.

(d) In view of the comparatively negligible quantity of imports the
-question of taking any further steps bayond the tariff protection already
afforded does not arise.

ENCOURAGEMENT OF THE CoTTAGE MaTcH INDUSTRYI N INDIA.

784, *Mr. M. Ananthasayanam Ayyangar: What steps have Govern-
ment taken to encourage the cottage match industry in India?

The Honourable Sir Joseph Bhore: I would refer the Honourable Mem-
ber to paragraph 4 of the Commerce Department Resolution No. 235-T
(24) published in the Gazette of India of 1st September, 1928, on the
Report of the Tariff Board regarding the grant of protection to the Match
Industry. As stated there the Government of India accepted the Board's
finding that the manufacture of matches is not a fit industry for develop-
ment on cottage lines. I would point out, however, that in the matter of
excise duty a rebate is allowed to factories whose daily output does not
exceed 100 gross boxes.

Mr. T. S. Avinashilingam OChettiar: May T know how many cottage
factories have taken advantage of that rebate?

Mr. A. J. Ralsman: Every cottage factory is entitled to the rebate,
and I have no doubt they automatically take advantage of ib.
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Mr, T. 8. Avinashilingam Ohettiar: How many have taken advantage?
Mr. A, J. Raisman: As many as exist.
Pandit Govind Ballabh Pant: What is their number?

Mr. A J. Raisman: I have already answered a question on that subject
this morning.

AMOUNT SPENT IN MAKING NEW SIDINGS AND YARDS FOR THE ARMY AND NEW
RoOLLING STOCK IN THE SHAPE OF AEROYLANE WAGONS,
{

785. *Mr. 0. N, Muthuranga Mudaliar: (a) Wit Government be pleased
to state the amount spent in making new sidings and yards for the army
and new rolling stock in the shape of ®roplane wagons so far and for the

last five years each?

(b) How much rolling stock have the Army Department to carry troops
snd how many wagons have they for troop train purposes alone?

(¢) How much are the Army Department paying for it?

(d) If no payment is made, are concessions allowed even without pay-
‘ment?

(e) Do Government propose to stop the concessions ?

=y

Mr. P, B. Rau: (a) Government regret that the information regarding
the smount spent year by year on new sidings and yards for the army is
not readily available.

There are four acroplane cars which are reserved for the exclusive
use of the Army Department. They were built in 1925 at a total cost of
Rs. 1,10,536.

(b) Excluding the saloons reserved for the use of high military officials
the following stock is reserved for the exclusive use of the Army Depart-
ment:

Military Cars . . . . . . . 62
Ambulance vehicles . . - 9
Military Kitchen cars . . . . . . . .11
Fetrol Tank Wagons . . . 10

Military Canteens

Military First class carriages 4

(c¢) In addition to haulage, the Army Department pay interest, mainte-
nance and depreciation charges at 94 per cent, per annum on the capital
cost of the vehicles reserved for the exclusive use of the Army Depars-
ment. The amount that is paid annually by that Department is Rs. 2§

lakhs approximately.
',{nd) and (e). Do not arise.
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Mx, 0. N, Muthurangy Mudalisr: Azigi

1 know how many saloons are main
military officers who use these saloons?

oyt of the apswer to, (b), may
and ‘what is thée number of

~ Mr. P, R. Rau: If my Honourable friend desires, I shall obtain the
information and communicate it to him.

Mr. 0. N. Muthuranga Mudaliar: Arising out of the answer to (c), who.
pays the capital cost of these saloons and other vehicles?

Mr, P. B. Rau: I think the capital cost ia charged to railways. The
Army Department pays interest, maintenance and depreciation.

Dr. Ziauddin Ahmad: Is this accounj debited only to the accounts of

the strategic railways or do they receive a chieque direetly from the Army
Department ? ‘ o

Mr. P. R, Bau: I must have notice of that question.

Mr. T. 8. Avinashilingam Chettiar: Are these paid for by the military
authorities ? )

Mr. P. BR. Rau: The military suthorities pay interest, maintenance and:
depreciation at 9% per cent.

Mr. T. 8. Avinashilingam OChettiar: And the capital investment is made:
by the railways?

Mr. P. R. Rau: Yes, Sir.
Mr. T. S. Avinashilingam Ohettiar: What is- the amount?

Mr. P. R. Rau: 1 should like to have notice of ’Lhat‘quas_t;ion-. The
total charge of 2 lakhs amounts to 93 per cent. of the capita] cost, which-
can easily be caleulated.

Pandit Govind Ballabh Pant: To which account is the cost of sidings
and yards for the army debited?

Mr. P. R. Rau: That information is not readily available. It will take
some time, because the accounts are not kept separate.

SELECTION OF MEMBERS TO THE ADvVISORY COUNGILS OF RATLWAYS.

: Wil Government be

786. *Mr. ©. N. Muthuranga Mudaliar: (a) W r .
plessed to state how members are selected to the advisory councils on Rail-
ways? ' _
B - Mahratta Rails.

Was anv one selected to the Madms and Southern hra
way(biivisory Committee on behalf of ryots of the Madras Presidency?

(¢) How was the selection made? . N

(dﬁ Was it bv the Recommendation of the Chief Minister, Madras

Government?
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Mr. P. B. Bpu: (a) I would refer the Honaurable Meamper to ¢he gepl
given by the Honourable M. (now Sir John) Woodbead to parts (2)'_&5
(3)- of the Honourable Babu Jagdish Chaudra Banerjee's question No. 20
in the Council of State on the 11th February, 1931. '

(b) The Agent, Madras and Southern Mahratta Railwny, advised the
Government of Madras on the 30th May, 1933, that there was 4 vacancy
for one additional member on the Local Advisory Committee and that he
had no objection to the appointment of a non-official to represent agrioul-
tural interests.

(c) and (d). The selection was to have been made by the (Government.
of Madras. 1 am unable to say how it was actuully made.

My. 0. N. Muthuranga Mudaliar: Is it reasonable to refer to an anawer
given years ago in another place?

Mr. P, R. Rau! The answer was given in 1981,

Mr. President (The Honourable Sir Abdur Rahim): Perhaps the
Honourable Member will give a substance of that answer.

Mr. P. R. Rau: I have the answer here which is two pages long, but
I can say that the general lines on wnich these committees should be
constituted were, two Local Government members nominated by the Local.
Governments, three representatives of the Legislative Council, one member-
from the local Municipality or Corporation of the railway headquarters,
five members representing industries, commerce and trade.

Mr, 0. N. Muthuranga Mudaliar: Wiil this two page answer be publish-
ed in the Assembly proceedings?

Mr. P. R. Rau: It is already there in the Council of State debates,
and it is easy, if the Honourable Member is interested to get a copy of
those debates.

Prof. N. G. Ranga: In view of the fact that ncne of these members.
happen to be representative of agricultural interests, will the Government
of India be iprepared to consider the advisability of reserving some places.
on these Advisory Councils for representatives of agricultural interests?

. Mr, P, R. Rau: I have salready answered that question so far us the
Madras and Southern Mahratta Railway is concerned. One member has-
been, so far as I know, nominated by the Madras Government to. represens.
agricultural interests.

Mr. Lalchand Navalrai: Msy I know if the Cenitral Advisory Council
is going to be re-formed and re-elected, and, if so, when?

Mr. P. R. Rau: I think a motion will be made by the Honourable
the Railway Member next. week with regard to the election of the Central
Advisory Council.

Peot, @, Ranga: May I ask. if Government, are prepared. to. consider
tha advisﬁi.litg. of giving agme places on these Advisory. Councils for the-
representation of railway passengers’ associations also?’
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Mr. P, R. Rau: In order to prevent these committees being too large
and unwieldy, it is necessary to have a maximum, and the question of
different interests to be represented was carefully considered when they
were first constituted on the recommendation of the Ackworth Committee.
They have not been reconsidered since then.

Mr. N. M. Joghi: Is there any provision for the representation of
third class passengers ?

Mr. P, R. Rau: Not directly.

Mr. N. M, Joshi: May I ask whether the Government of India propose
to devise some method by which third class passengers may be repre-
-sented ?

Sir Oowasji Jehangir: May I ask whether they can be represented by
'my Honourable friend, Mr. Joshi?

Mr. N, M. Joshi: May I ask whether there is any objection to my repre-
-genting third class passengers?

Mr. P. R. Rau: I do not see anv,

EcoxnoMic QUESTION OF INDIAN RAILWAYS.

787. *Mr. 0. N. Muthuranga Mudaliar: (a) Have Government secured
‘the services of Mr. Pope to go into the economic question of Indian Rail-
ways, and has any report been prepared by him?

(b) Will Government be pleased to place the report on the table of this
House?

Mr. P. R, Rau: Mr. Pope visited Indias, at the invitation of Govern-
ment, in the winters of 1932-33 and 1983-84 und submitted two reports
-on the methods of effecting economy and increasing efficiency on Indian
Railways. These reports are available in the Library of the House.

EXPIRY OF LZASE OF CERTAIN COMPANY-MANAGED RAILWAYS.

-

788. *Mr. 0. N. Muthuranga Mudaliar: (a) What are the Company-
‘managed Railways whose periods of lease will expire, aid if so, when?

(b) Are Government aware that the Mvysore Government intends taking
up the Bangalore-Hanthar line from the Madras and Southern -Mahratta
Railway? If so, when and under what terms?

. (e) Do Government contemplate extending the lease period of any of
the railways? If so, will Government be pleased to state why they do not
take up these railways under their management?

Mr. P. R. Rau: (a) Assuming that mv Honourable friend is referring
to the contracts of .Companies managing State-owned Railways, the dates
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on which contracts can be terminated, after ‘welve montks’ notice in each
scase, are as follows:

1. Madras and Southern Mahratta. . 318" December, 1937,
2, Bengal and North Western and Roh:lkund 31st Deccmber, 1937, or
and Kumaon 1942,
3. Bombay, Baroda and Central Indis, . 3lst December, 1941.
. Assam Bengal 31st December, 1941,
5. Bouth Indian . . . . . 3lgt December, 1945,
6, Bengal Nagpur, . . . .+ 3lst December, 1850,

(b) The Mysore Government have expressed a desire to take over the
‘Bangalore-Haridar line as early as possible. The question of terms, etc.,
is under negotiation.

(c) The question of taking over a line to State management is consi-
dered nesr .the time when notice of termination has to be given—a year

before the date of purchase.

Mr. 0. N. Muthuranga Mudaliar: What is the genera] policy of Gov-
ernment with regard to this matter of taking up these lines into Btate

management ?

Mr. P, R. Rau: The policy depends on the circumstances existing ab
the time.

Pandit Govind Ballabh Pant: Have Government given any thought
to the acquisition of the Rohilkund Kumaon Railway?

Mr. P. R. BRau: This question will be considered very shortly, beeause
notice is to be given on the 81st December, 1936, if it is going to be

acquired.

Pandit Govind Ballabh Pant: Are Government anware of the fact that
the administration of thuat railway is verv unsatisfactory?

‘Mr. P. R. Rau: That is a matter of opinion.

Pandit Govind Ballabh Pant: What is the view of Government so far
a5 the question of administration goes?

Mr. President (The Honourable Sir Abdur Rahim): That too is a
matter -of opinion.

Mr. 8. Satyamurti: Are Government considering the question of acquir-
ing the Madras and Southern Mahratta Railway management?

Mr. P, R. Rau: That will be taken up at the same time.

S8eth Govind Das: What about the Bengal and North-Weatern Rail-
way

Mr. P, R. Rau: Notice is to be given on the 31st December, 1986. The
question whether notice should be given or not will be considered very
shortly.
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TRANSPORT RaTES OR AGRICULTURAL PROBUCE OF EACE RAILWAY.

789. *Mr. 0. N, Muthuranga Mudaliar: (a) Will Government be pleased
o stg‘ae what are the transport rates on agricultural produce on each Rail-
way .

(b) Do Government propose to keep the rates uniform on all the Rail-
ways ?

Mr. P, B. Rau: (s8) For the pumpose of freight rates commodities are
placed in ten different classes, the maximum rate for the lowest class
being 0.38 pie per maund per mile and for the highest class 1'87 pie per
maund per mile. Most agricultural products are in the lowest class, the
principal exception being cotton. Within the maximum rate of 0.-38 pie
amd a minimum rate of 0°10 pie, guthorised by Government for this class,
Railway Administrations are empowered to quote such rates as ciroum-
stances require. It 13 in the exercise of these powers that the actusk
rates charged for agricultural produce on the various railways are consiter-
ably lower than the maximum permissible. The rates charged are notified
by the different Railway Administrations in their goods tariffs. To compile
the information which my Honourable friend requires showing the varia-
tions and also the numerous special rates that are charged for the different
commodities covered by the term ‘‘agrieultural produce’’ would involve
the ipublication of a bulky volume.

(b) Uniformity in rates is not practicable owing to financial and other
conditions on different railways varying.

Mr. 0. N. Muthuranga Mudaliar: With regard to the answer to part
(b), why is an uniform rate not fixed for a particular commodity on all

lines?

Mr. P. R. Rau: That mecans that you will have to scrap ull existing
tates and build up o rates structure anew.

Seth Govind Das: Is it not advisable to do so?

Prof. N. G. Rangs: Does the Honourable Member mean, when he says
that agricultural commodities are carried at the lowest rate, that cereals

are included in that term?

Mr. P. R. Rau: T have said that the actual rates charged for agrisul-
tural produce on various railways are considerably Jower than the maximum

permissible.

Prol. R, G. Ranga: There is another statement that he has made that
most of the agricultural products are in the lowest class: does that term
include also eereals, like rice, wheat and other grain?

Mr. P. R. Rau: I am afraid T must ask for notice of that question.
Mr. M. Ananthasayanam Ayyangar: What is the reason for this differ

ence of rate on certain railwavs?

Mr. P. R, Rau: Diflering conditions?
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‘Prof. W. G. Range’ I it & Taet that the Modras and Southern Mahratta
Railway has not so far made any attempt to reduce the railway freight
an agricultural produce?

Mr P, RB. Rau: I am not sure of that: I should like to kave notive
of that question before I attempt to reply to a statement like that.

Rzsvirs or TEE Roap-Rail. CONFERENOE.

790. *Mr. 0. N. Muthuranga Mudaliar: (a) WHl Goverhment be
pleased to state the results of the Road-Rail Ccaference ?

(b) Has any policy been formulated for combating and Jsveloping the
Road and Rail transport ? If so, will Govérnment be pleased to state what
it is?

The Honourable Sir Fvank Noyce: (a) The Confercnce adopled eight
Resolutions which will be found at the Appendix to the Proceedings, copies
of which are in the Library. Briefly, these Resolutions recommended the
co-ordination of road and railway development and traffic and the creation
-of machinery at the Centre and within the Provinees to secure this. These
Resolutions have been the subject of correspomdenee with Looel Govern-
ments as g result of which thore is mow, it is believed, a Provineial Board
of Communications in every Provinoe vpon whieh railways are represented,
and which will, it is hoped, result in o larger measure of co-ordination
within the Provinces. There has also been brought into existence g Trans-
port Advisory Council consisting of the Member or Members of the Gov-
ernment of India concerned sitting with Provincial Miaisters and their
advisers.

(b) A concise statement of policy adopted by the Transport Advisory
Council at its first meeting, held in January last, was laid on the table
of this House in reply to unstarred question No. 108 asked by Professor
N. G. Ranga on the 22nd Pebruary, 1935.

Prof. N. G. Ranga: Is the Honourable Member aware of the fact that
the development of road eommunieations in the Madras Presideney is
being restricted in order to help the railways?

The Honourable Sir Frank Noyce: Might I ask the Honourable Member
to repeat his question? And in view of his industry in asking sapple-
mentary questions. may I venture to smggest to the Leader of his Party,
a8 a personal favour to us, that Prof. Ranga might be breugbt. to a seat
nearer the front than the one he now occupies?

Mr. Bhulabhai J, Desai: That matter will he considered.

Prof. N. 8. Renga: 1 am perfectly prepared to accept the Honourable
Member's compliment: but the Honourable Member is just as inaudible to
me o8 I sm to him. My question ig: is he aware of the fect that the
Madras Government are trying to restrict the development of road com-
munications in that provinee i order to hslp railways?

The Honourable Sir Frank Noyce: No: I am not aware of that: my
Honourable colleague, ‘the Railway Member, will be very interested to
thear that fact.
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'AMOUNT SPENT ONF PERAMBUR SHOPS ON THE MADRAS AND SOUTHERN
MAHRATTA RAILWAY. .

791, *Mr, C. N. Muthuranga Mudaliar: (a) What is the amount spent
by Government on Perambur Shops on the Madras and Southern Mahratta.
Railway ?

(b) How much more do Government propose to spend?

(¢) What is the expenditure required for Salt Locomotive yard in
Madras and Hubli station yards?

(d) Are Government prepared to consider the advisability of construct-
ing the metre gauge workshops for both Madras and Southern Mahratta
Railway and South Indian Railway broad gauge and metre gauge?

(e) If Government are not able to connect Madras with metre gauge
of Madras and Southern Mahratta Railway, are they prepared to take
up Madras-Tirupati metre gauge line comstruction ?

(f) Is it a fact that the survey of the Madras-Tirupati metre gauge line
has been completed ?

(g) Are cstimates prepared, and if so, at what cost, and’ what is the
cost of laying the new line?

(h) With a view to lessening the cost of the workshops construction in
so many places, do Government propose to consider the advisability of
having all the workshops at Madras and connect Tirupati or any metre
gauge station to Madras by a metre gauge line?

g

Mr. P. R. Rau: (a) Rs. 258 lakhs.

(b) Rs. 6 lakhs.

(c) Salt Locomotive Yard Rs. 15'65 lakhs; Hubli, Rs. 16°60 lakhs.

(d) No. There is nothing to be gained by doing this.

(e) Government are taking up the re-consideration of all the projecte
which were considered remunerative but which were dropped for the time
being owing to financial stringency. If this project is likely to be remune-
rative it will be one of the projects that will be reconsidered.

(f) A survey was made in 1912-13 and re-examined in 1928.

(g) The 1912-13 survey cost Rs. 67,000. The re-examination about
Rs. 9,000.

In 1928 the cost was estimated at about Rs. 81 lakhs, but this figure
will require revision before it can be accepted as the cost, if the line were
to be bailt now.

(h) No.

Mr. C. N. Muthuranga Mudallar: May I know whether Government
have not considered it remunerative even before they started the survey?

Mr. P. R. Rau: It is only a survey that can enable us to predict whether
the line is likely to be remunerative or not: before we start a survey, we
cannot say whether it is likely to be remunerative.

Mr. O. N. Muthuranga Mudaliar: Is it not necessary to consider the
remunerative nature of a scheme before they made the second survey at
least ?
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Mr. P. R. Rau: It wus only a re-examination the second tims,

Mr. 0. N. Muthuranga Mudaliar: How many more re-examinations will
be necesary?

Mr. M, Ananthasayanam Ayyangar: Is it not a fact that if the Tirupati
line is carried as far as Madras, the Hubli workshops ecan be abolished and
there can be only one central workshop at Perambur?

Mr. P. R. Rau: I cannot understand the connection between the Tiru-
pati-Madras line and the Hubli workshops. .

Mr. M, Ananthasayanam Ayyangar: When the metre gauge line is tuken
to Madras, there need be only one workshop, and the -extra cost can be
avoided

Mr. P. R. Rau: Hubli is more near the centre of the metre-gauge
system of the Madras and Southern Mahratta Railway,

ErectioN TO THE COMMERCE AND LANDHOLDERS CONSTITUENCIES OF THE:
LEGISLATIVE ASSEMBLY.

792, *Mr, C. N. Muthuranga Mudaliar: (a) Will Government be
pleased to state if election to commerce and land holders constitucncy is
conducted by post?

(b) Are Governinent aware that such method of clection has given scope
for coercion on voters by parties in power and their subordindtes ?

(¢) Did Government send all voting papers to the respective voters in
all provinees by registered post?

(d) Was this the case with the Madras Commerce constituency?

(e) Will Government be pleased to state if they are aware that voting
papers sent by unregistered post were received by Local Board officials
and cthers direct from Post Office and coercion was exercised on voters?

(f) Has the attention of Government been drawn to the charges and
counter-charges made by the leaders of Justice Party regarding coercion
on voters, which was published on the 11th December in Hindu?

(g) Are Government prepared to direct such method of election to be
adopted as may put an end to this complaint and voting may be done by
ballot ?

The Honourable Sir Nripendra 8ircar: (a) The relevant regulations pro-
vide for postal voting in most but not all of the constituencics of the des--
criptions to which the Honourable Member refers.

(b) No.

(c) and (d). It rests with the Returning Officer, not with Government,
%0 despatch voting papers. The regulations applicable to the constituen-
sies in Madras, where postal voting is preseribed, differ from those in force
in certain other provinces in not requiring ballot papers to be sent by



J800 LEGISLATIVE ASSBMBEY. (9tE Magom 1985.

registered post, ahd (Fovernment presume that they were sent by ordimary
post. _

(e) Government have no information, but they présume that ‘the
Returning Officer complied with regulation 35 of the Legislative Astembly
(Madrss) Electoral Kegulations which requires him to issue through the
poet » declaration paper and a ballot paper to each élector. .

(f) Government have seen the Press report to which the Honairable
Member refers.

{g) Government will sddress the Government of Madras with & view to
recelving suggestions for amendment of the Regulations relating to postal
-elections.

Mr. Doop Marayaa Singh: May 1 suggest that letters be addressed

to other provinces also—not only to the province of Madras—in this eon-
nection ?

The Honourable Sir Mripwmdra Biroar: Is the Hornourable Member's
question directed to some other province?

Mr. Deep Warsyan Singh: Yes, Biher.

The Honourable Sir Nripendra Bircar: I have not got anything here
-rélating to Bihar.

Mr. Deep Narayan 8ingh: The same system previils in the Iland.
holders’ constituency there, and if any advice is to be given by the Govern-
ment of India, I want to know whether the Hanourable Member will
kindly address that letter to ofher provihces also?

The Honourable Sir Nripendra Sircaf: ¥ shsll certdinly consider the
suggestion of my Honourable friend.

‘MY, Swnl Vencatecheidin OB : Arising out of the amswer to psrt (f)
-of the question, were Government informed of sny postal official baving
delivered these postal articles to perscns other than the voters? '

The Honourable Sir Nripsndra Sircir: We have no such information,
Bir.

Mr. Sami Vencztachslam Obetby: What is it that the Government of
India have pernsed in regard to the charges and counter-charges by the
leaders of the Justice Party?

The Honourable Bir Nripemxra Sivoar: My Honourable friemd's ques-
tion, or rdther the Homourable Mr. Mudaliar's question was:

‘“‘Has the attention of Government heen drawn to the charges and counter-charges
made by the leaders of Justice Party regarding coercion on voters, which was published
on the 11th December in the Hindu!"

The answer was thas attention has been dragym arid Govérnment buve
-seen the press report to which the Fonoarsble Member refers. '
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Mr. Samj Vencatachelam Chetty: Were allegations made of coercion in
those attacks?

The Honourable Sir Nripendra Sircar: That can be found out by a peru-
eal of the article.

Mr. Sami Vencatachelam Ohetty: Governmeut scem to have perused
the article, according to their reply: T ask the Honourable the f.aw Member
whether he knows if in those charges and counter-charges any charge of
coercion has been made?

The Honourable Sir Nripendra Sircar: I do not recollect every line of
that press publication, but when 1 day that the Government have seen
press reports, it means the entire report, including such charges if any
were included in the report, must have been seen.

Mr. Sami Vencatachelam Ohetly: Mayv I know what were the charges

made in these attacks?

The Honourable 8ir Nripendra Sircar: Thev must be found in that press
writing which T have not got before me.

UNSTARRED QUESTIONS AND ANSWERS,

FURTHER ACTION TAKEN ON THE RECOMMENDATIONS OF THE RaAILway
RETRENCHMENT SUB-COMMITTEE.

144. Mr. 0. N. Muthuranga Mudaliar: Will Government be pleased
to lay on the table of this House a statement showing details ot the
further action taken by the Railway Board in respect of the recommenda-
tions of the Railway Retrenchment Sub-Committee for reduection in rail-
way expenditure since the publication of the last statemeunt in November

1081?

Mr. P. R. Rau: T would refer the Honourahle Member ta the statement
cireulated to all Members of the House in Februarv, 1932, with the Budget
Papers. showing the further action taken in respect of the recommendations
made in the report of the Railwav Retrenchment Sub-Committee. In
December, 1032, Mr. Pope's investigation was started and the results of
his investizations were summarised in statements placed before the Standing
Finance Committee for Railways in February, 1934, and in August, 1034,

GRANT OF AN ALLOWANCE TO THE FAMILY OF MR. ARUN CHANDRA GURA.
A STATE PRISONER.

145. Mr. Suryya Kumar Som: (a) Will Government be pleased to
state the principle and procedure followed in granting sllowances to the
State Prisoners?

(b) Will Government be pleased to state if allowance once granted is

withdrawn subsequently? Tf 83, on what principle ?
c
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(c) Will Government be pleased to state if Babu Arun Chandra Guhs,

a prisoner under Regulation 1Ll of 1815, was ever granted any allowance ?
If so, what was the amount granted?

(d) Will Government be pleased to state if Babu Arun Chandra Guha
is still granted the same allowance? 1f not, why not?

(e) Will Government be pleased to state why his insurance premium,
once granted, is now withdrawn ?

(i) Are Government aware that Babu Arun Chandra Guha wused to
druw a substantial allowance from the Saraswaty Press and Saraswaty
Library of Caluctta, as the Managing ’roprielor, for the maintenance of

his fumily and payment of his insurance premium, before he was arrested
in 19307

(g) Will Government be pleased to state why no allowance is granted.
to his family, including his aged mother, of which he was the main prop ?

The Honourable Sir Henry Oraik: (a) Allowances are grauted to State
Prisoners with reference to their status in life and their wants and those
of their dependents, if any. The amount in each case is fixed on the
recommendation of the Local Government concerned.

(b) to (d). The aliowances of the State Prisoner, Arun Chandra Guha,
have not been curtailed but, owing to his having, at one time, over-drawn
his allowance, the amount is being rccoverad by deduction of Rs. 12 a
month from the monthly allowance.

(¢) The payment of premia has been discontinued in view of the
principles observed by Government in this matter, as explained in my
predecessor’s reply to Mr. S. C. Sen’s questions Nos. 226 to 229 on the
18th September, 1982

(f) and (g). T would refer the Honourable Member to the answer given
to Mr. 8. C. Mitra's question No. 952 on the 15th September, 1933.

EMPLOYMENT OF A WATCHMAN ON THE SHEDBAL LAKUR RoAD LEVEL CROSSING
of THE MaADRAS AND SOUTHERN MAHRATTA RAlLway.

146. Mr. 8. K. Hosmani: (a) Is it a fact that tbere were two acci-
dents between Kudchi and Shedbal on the Madras and Southern Mahratta
Railway on the Shedbal Lokur Road level crossing during the last two
months ?

(b) 1s it a fact that there is no permanent waichman cn this leve!
crossing? If so, do Government propose to ask the Railway administration
tc have one, at an early date, to prevent accidents?

Mr. P. R. Ran: Information is being obtained and a reply will be laid
on the table of the Housge in due course.

BurMAxs WiTH KING'S COMMISSIONS IN THE ARMY.

147. U- Thein Maung: (s) Will Government please state how many
Burmans have received His Majesty the King’s Commission ir t.e Army
and bow they are employed now?
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Ar:g)? Will Government pleass state why they are no longer in the

(c) Will Government, please state whether they would >
to the Army in the near future? oy would by retransferned

Mr. @. B. ¥. Tottenham: (a), (b) and (c). Seven Burmans have so
far beex_l granted the King's Commission in the Indian Army. Of these one
has retired, four have resigned their Commissions and two are still serving.
1t is not known how those who are no longer in the Army are employed,
but as they left the service of their own accord they have presumably no
desire to return to it. )

FacriTies For TRAINING OF BURMANS FOR THE ARMY, INDIAN MARINE AND
AERIAL FORCES.

148. U Thein Maung: Will Government please state:
{a) what facilities there are for training Burmans for:
(i) the Army,
(1) the Indian Marine, and
(iii) the aerial force.
{h) what are the qualifications required fap such training:
(c) whether any Burman is being trained for them:; and

(A) whut steps Government have taken, or are going to take, to
get them trained in the near future?

Mr. G. R. F. Tottenham: (a) All Burmans are eligible for admission to
the Indian Military Academy, Dehra Dun, and to the Roval Air I'orce
College, Cranwell, as well as for entrv to all ranks of the Roval Indian
Navy. They are also eligible for enlistment in the Indian Air Force. The
four battalions of the 20th Burma Rifles are recruited entirelv in Ilurma
from Kachins, Karens and Chins.

(b) The qualifications are given in the following pamphlets copies of
which are in the Tibrary:

(1) Provisional Regulations respecting admission to the Indian Mili-
tarv Academy, Dehra Dun, 1982.

(2) Regulations respecting entry of Indian gentlemen to the Tndian
Air Force through the TRoval Air Force College, Cranwell,

1933.
(3) Conditions of service, rates of pav, ete., of nirmen ni the
combatant Branch of the Tndian Air Force.

(4) Regulations respecting the recruitment. training, cte., of connmis-
sioned officers of the Roval Indian Navy.

(c) None at present.
(d) In the opinion of the Government of India, this is a question that
must be left to the future Government of Burma. 02
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ProMorioNs oF IwplAw GUARPS ONF THE GREAT INDIAN PENINSULA
Rammway.

149 Mr. V. V. @iri: (a) Will Government be pleased to state whether
it is a fact that Indian Guards on the Great Indian Peninsula Railway
have sent « representation to the eflect that no Indian hae been appointed
88 yet a8 a permanent A grade passenger guard on the Great Indian
Peninsula Railway?

(b) Will Government be pleased to state the numher and percentage
of Indian, Anglo-Indian and European guards classified according to
community and employed on the Great Indian Peninsula Railway mn the
following posts:

A grade passenger guard;

A grade goods guard;

B grade goods guard;

C grade goods guard;

Branch Line guard—grades I and II;
Pilot guard?

(¢) Is it « fact that upto now all permanent posts of passenger guards
on the main line have been denied to Indians on the Great Indian Peuinsula
Railway and the services of Indian guards have been mostly utilised only
in the Branel Lines for passenger service?

(d) Is it & fact that very few Indians have been appointed a8 A grade
goods guards on the Great Indian Peninsula Railway?

(e) Will Government be pleased to state whether the representation
of Indian B grade goods guards for promotion to Main Line passenger
guards grade on the basis of seniority in the combined A and B grade
goods grades instead of A grade only, will be favourably considered?

Mr. P. R. Rau: I have called for certain information and will lay a
reply on the table of the House in due course.

WorgiNG HouRs oF THE TricEY ForT PosT OFFICE.

160. Mr. V. V. @iri: Will Government be pleased to state whether
they have received any communication from the merchants at Trichinopoly
to alter the present working hours of the Trichy Fort Post Office? 1If 8o,
will Government be pleased to state what action they propose to take
in the matter? )

The Honourable Sir Frank Noyce: Government have received a copy of
a resolution, passed at a meeting of the merchants of Trichinopoly, request-
ing the Superintendent of Post Offices, Trichinopoly, to make certain
alterations in the working hours of the Trichinopoly Fort Post Office. Gov-
ernment do not propose to take any action as the Superintendent of Post
Offices, Trichinopoly, to whom a copy of the resolution hass been sent
direct, is fully competent to deal with the matter.
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REDUCTION IN THE EARNINGS OF THE PIBOR-WORRERS IN THE GOVERNMENT
oF Inp1a PrESS, NEw DELHI.

151. Mr. V. V. Giri: (a) Are Governmnent aware that the earniugs
of the piece workers have been considerably reduced in the Government
of India Press, New Delhi, owing to the serious shortage of type, material,
galleys and case? If so, what compensation do Government propose
to give to the piece workers?

(b) Is it o fact that u large number of compositors has been udded
to the staff of the Government of India Press, New Delhi? If so has
there been any corresponding increase in the type and material? If not,
why not?

(¢) Are Government aware that piece workers are threatened by the
Assistant Manager that if they agitate in the matter, they will be turned
out of the gates? If so, bave the piece workers who are also Government
servants, no right to get their grievances redressed?

(d) 1s it a fact that thousands of pounds of brand new type was
melted in the Government of India Press, New Delhi, during the last
five years? If so, why and what was the quantity melted down eand

what wag its cost?

Phe Honourable Sir Frank Noyce: (a) No. The latter part of the
question does not arise.

(b) The reply to the first two parts is in the affirmative. The third
part does not arise.

(¢) The reply to the first part is in the negative. The second part does
not arise.

(d) 8,016 lbs. of unused foundry cast type, purchased between 1924
and 1926 and costing approximately Rs. 9,800, was melted during the last
five vears as it was surplus to requirements and the metal was required
for use as Mono metal, which was then in demand.

REFUSAL oF CoMPOSITION WORK AT PIECE RATES TO Pizor-WORKERS IN THB
GovERNMENT OF INpIA Prrss, NEw DELHI

152, Mr. V. V. @iri: (a) Is it o fact that composition work payable
at piece rates ii totally refused to piece workers who are being paid 8t
rates arbitrarily fixed which brings down their income?

(h) 1{ Government cannot find piece rate work for their piece workers.

what is the necessity of continuing the piece work system instead of su
stituting it by fixed rates of pay ae in the Government of India Press,

Simla?
The Honourable Sir Frank Noyce: (a) No.

(b) The Honourable Member’s assumption that there is no piece work
is not correct. 'The latter part of the question does not anse.

0sT8 OF READERS IN THE GoVERNMENT OF IND1A PRESS,
NEw DELHI.

i tate if it is 8
153. Mr. V. V. Giri: Will Government be pleased to 8 i
factothst geveral higher grade posts of readers have been created 12”:3;
Government of India Press, New Delhi? If 8o, have the posts been

1f not, why not?

CREATION OF P
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The Honourable Sir Frank Noyce: Six posts of readers were created and
they have been filled.

DISTRIBUTION OF WORK TO PROOF READERS IN THE GOVERNMENT OF INDIA
PrEss, New DeLHI.

154. Mr. V. V. Qiri: (a) Is it a fact that work is not distributed to

proof readers in the Government of India Press, New Delhi, according to
their grades and pay drawn? If so, why?

(b) Is it also a fact that some readers in the grade of Rs. 200—10—250
are not doing any proof reading at all and are deputed in sectiong on duties
which are either clerical or concern the supervising staff only?

(¢) Is it also a fact that junior readers are being compelled to perform
work of a highly responsible nature and senior readers drawing higher °

salaries are either given author's reading or engaged m burning waste
pavers?

The Honourable Sir Frank Noyce: (a) The attention of the Honourable

Member is invited to the reply given by me on the 22nd December, 1933,
to Mr. 8. C. Jog's unstarred question No. 370.

(b) No: all the readers in the grade of Rs. 200—10—250 do press

readings. One is also employed on supervision.
(c) No.

REORUITMENT OF A READER IN THE GOVERNMENT OF INDIA PRrEss,
New DEvrmn.

155. Mr, V, V, @iri: (a) Is it a fact that an apprentice in the Calcutta

Press has been recruited as a seniormost reader in the grade of Rs, 200—
10—250?

(h) If the answer to part (a) be in the affirmative, will Giovernment
state why an outsider has becn appointed affecting the future prospects of
the readers in junior grade against the decision of the Works Committee ?

The Honourable Sir Frank Noyce: (a) and (b). An apprentice who is &
graduate and successfully completed his course of training in the Govern-
ment of India Press, Calcutta, has been appointed as a senior reader, as
he was better qualified than readers in the lower grades to hold that post.

TRANSFER OF A RAILWAY EMPLOYEE PROM HIS NATIVE DIvIsION TO
QUT-DIVISION STATION.

156. Mr. N. V. Gadgil: Will Government be pleased to state the
rules, conventions and considerations which are ususlly observed in effect-

ing a transfer of a Railway employee from his native division to out-
division station?

Mr. P. BR. Rau: Transfers are made in the interests of service.



UNSTARRED QUESTIONS AND ANSWERS. 1997

NON-RECOGNITION OF THE ENTRANCE EXAMINATION OF INDIAN WOMEN'S
Universrry, Pooxa.

157, Mr. Ghanshiam Singh Gupta: (a) Has the attention of the Gov-
ernment of India, been drawn to the note in the Hindustan Times, of
the 16th February, 1935, undeyr the caption “‘our C. P. letter’’ to the effect
that Government of India, have turned down the recommendation of the
Nagpur University, for the recognition of the Entrance Examination of
the 8. N. D. T. Indian Womnen's University, Poona?

(b) Is it a fact that the Nagpur University did reconnnend for the
recognition referred to above?

(¢) Is it ulso a fact that both the Academic and Wxecutive Council of
the Nagpur University recommended that?

(d) Is it also a fact that the recommendation was unanimously made
by the two bodies ?

(e) Is it & fact that the Government of India turned down the recom-
mendation ?

(f) Will the Government of India kindly state the reasons for this step ?

Mr. Ram Ohandra: (a) to (e). Yes.

(f) The recommendation of the Nagpur University was not nccepted by
the Government of India as the *Entrance’ examination of the Indian
Women's University, Poona, is not recognised either by the Government
of Bombay or by Bombay University as equivalent to the Matriculation
examination of the Bombay University. In fact the standard is snid to he
lower than that of the Bombay Matriculation examination.

ProHIBITION OF MUSIC WITHIN THE LIMITS OF NEW DELHI MUNICIPALITY.

158, Mr, Ghanshiam Singh Gupta: (a) Is it a [nct that music of ull
deseription has been banned within the limits of New Delhi Municipality ?
(b) If so, will Government kindly informn:
(i) the terms of the prohibiticn crder;
(ii) the authority issuing the same; and
(iii) the circumstances necessitating this step?
Mr. Ram Chandra: (a) and (b) (i). No. I lay on the table a copy of
a prohibiting order which has been issued, from which the Honourable

Member will gee that it relztes only to the playing of certain kinds of music
'under certain conditions.

(b) (ii). The New Delhi Municipal Committee under section 184 of the
Punjab Municipal Act, ITI of 1911.

(b) (iii). The prohibition is designed for the convenience of residents
and is in accordance with the practice in force in most cities in India.
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Statement,

In accordance with the provisions of Section 184 of the Panjab Municipal Act, TIT
of 1811, the New Delhi Municipal Committee direct that beating of drums or tom-toms,
blowing of horns or trumpets and sounding any brass or other instruments or utensils
within the limits of New Delhi Municipality along the streetse and in public parks
of New Delhi is prohibited except wth the previous written permission of the
8ecretary, New Delhi Municipal Committee and subject to the following provisos :

(1) This prohibition will not apply to any (rchestra, Band ¢r Music organised
uy the State or Militury Department: in  Gov:nment huildings or in
public streets,

(2) This prohibition will not apply to any Band or music played in or at a re-
cognised Public Club House, Hotels, Cinemas and Restaurants.

(3) This prohibition will not apply to any musical ceremonies conducted in any
religious edifice in accordance with the customs of that religion.

2. In private residences, any organised Band or Orchestra will not be played during
the following hours without the previous written permission of the Secretary, New
Delhi Municipal Committee :

(8) April to September . . lha m, to 4p m,
10p. m, to 6 a, m.

(b) October to March 10 a, m, to 4 p, .,

10 p. m. to 6 &, m,
. 3. Permission will be granted by the Secretary, New Delhi Municipal Committee,
in every cuse subject to the concurrence of the Semior Superintendent of Police.

4, Any Terson disobeying this General P’rohibition order will render himself liable
to the pensalty of a fine of Rs. 25 as laid down in Section 184 of the Municipal Act.

PoSTING OF ASSISTANT SURGRONS TO HOSPITALS ON THE EAST IXDIAN
BamLway.

150, Mr. B. B. Varma: (a) Will Government be pleased to state what
hospitals of the East Indian Railway are under the charge of Sub-Assistant
Surgeons only?

(L) Is it a fact that Sub-Assistant Surgeons on the Bast Indian Rail-
way are not qualified to perform major operations?

(c) Are Government prepared to post Assistant Surgeons to such
Railway Hospitals as are now under the charge of Sub-Assistant Surgeons
only at present, in view of the disability suffered by employees owing to
the absence of qualified Assistant Surgeons in the Railway Hospitals?

Mr. P. R. Rau: I have called for information and will lay a reply on
the table of the House in due course.

STAFF OLASSIFIED AS TNTERMITTENT ON THE EAsT INDIAN RaArLway.

160. Mr. B. B. Varma: (a) Will Government be pleased to state
whether the staff on the East Indian Railway to whom the Hours of Em-
plovment Regulations are applicable are permitted to leave their places
of duty, if classified as intermittent and no work is immediately available?

(b) Will Government be pleased to state how many staff on the East
Indinn Railway among those classified as intermittent workers are housed
in railwav quarters near their respective places of work?
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(c) Will Government be pleased to state the actual number of rest
days allowed to different classes of intermittent workers on East Indian

Ralway in different divisions according to the records available with the
Supervisor of Labour?

_(d) Will Government be pleased to state the number of staf who re-
ceived overtime payment under the Hours of Employment Regulations and
the total amounts paid in each Division ey ery year since the Regulations
were enforced on the East Indian Railway?

Mr. P. R. Rau: (a), (b) and (c). I would refer the Honourable Member
to section 71A (a) of the Indian Railways (Amendment) Act, 1930. which
lays down the conditions under which the employment of a railway servant
may be declared to be ‘‘essentially intermittent'’. Government have no
information as regards the exact practice on the East Indian Railway, but
are making enquiries.

(d) Government understand that during 1932-88, on the Fast Indian
Railway, 620 railway employees were paid overtime under the Hours of
Employment Regulations, the total amount paid during that vear being
Rs. 3,170.

WoRKING HOURS OF STATION MABTERS ON CERTAIN STATIONS ON THE East
INDIAN RAILWAY.

161. Mr. B. B. Varma: Will Government be pleased to state whether

it i8 & fact that Station Masters in the following stations are working 84
hours per week:

Zamania, Chousa, 'Saidraga, Karamnasa, Chandouli, Majhwar,
Twinganja, Sakaldiah, Fatehpur?

Mr. P. R. Rau: Government have no information but are making
enquiries. A reply will be laid on the table in due course.

COMPLAINTS UNDER THE HOURS OF EMPLOYMENT REGULATIONS ON THE EAST
INDIAN RAILWAY.

162. Mr. B. B. Varma: Will Government be pleased to state the
number of complaints received under the Hours of Employment va:!lu-
tions, by the Labour Inspectorate and found to be correct on the East
Indian Railway during 19347

Mr. P. B. Rau: Government understand that three complaints were
received by the Supervisor of Railway Labour during 1934 from the staff of
the East Indian Railway and that these are, at present, under investiga-
tion.

STA¥F PRRFORMING CoONTINUAL NiguHT DUuTy oN EasT TNDIAN RAILWAY.

163. Mr. B. B. Varma: Will Government be pleased to state the
number of staff performing continual night duty on FEast Indian Railway
according to the information of the Labour Tnspectorate?

Mr. P. R. Rau: Government understand that this information is not
available in the Labour Inspectorate.
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STAFF aETTING LESS THAN ElgcHT HOURS’ REST ON THE EasT INDIAN
RAILWAY.

164. Mr. B. B. Varma: Will Government be pleased to state the-
number of staff found to be habitually getting less than eight consecutive
hours’ rest in the 24 by the Labour Inspectorate under paragraph IX of their-
periodic report to the Agent, East Indian Railway upto now?

Mr, P. B. Rau: Government understand that this information is not
available in the Labour Inspectorate.

TREATING OF LOCOMOTIVE ASSISTANT RUNNING SHED FOREMEN AS
CoNTINUOUS WORKERS ON THE EAsT INDIAN RAILWAY.

165. Mr. B. B. Varma: (u) Will Government be pleased to state whether:
it is a fact that Locomotive Assistant Running 8hed Foremen at Bandel,
Ocrdal, Allahebad and Tundia are required to perform daily 12 hours duties
on the ground that thev are supervisory staff although Yard Masters,
Assistant Yard Masters, Heud Tram Fxaminers, Assistant Station Maslers,
supervising stations classified as ‘supervisory staff’’ under Railway Board
Regulations are treated as continuous workers and given the benefit of
80-hour week?

(b) Will Government be pleased to state whether on the advice of the
Labour Inspectorate, they propose to treat the Tocomotive  Assistant
Running Shed Foremen in the aforesaid stations as *“‘eontinuous workers™?

Mr. P. R. Rau: I am calling for certain information and will lay a
reply on the table of the House in due course.

DAILY ALLOWANCE OF SEcTION BOrtER MAKERS oN THE EasT INDIAX
RaiLway.

166. Mr, B, B. Varma: ls it a fact that section hoiler makers of Loco-
motive Department on Fast Indian Railway receive only ten annas as daily
allowance although their grade is Rs. 500, while fitters are en-
titled to Re. 1 per day as allowance and if the reply is in the affirmative.
are Government prepared to raise the rate of Aaily allowance to section
boiler makers on this Railway?

Mr. P. R. Rau: Government are not prepared to interfere in the fixing
of wages for individual classes of workmen, which they have left to the
loeal Administration.

Nigar DuTy ALLOWANCE OF PERMANENT WaY INSPECTORS ON THE EaAsT
IvpiaNn RamLway.

167. Mr. B. B. Varma: (1) Isit afact that Permanent Way Inspectors
in Howrah Division on the East Indian Railway receive night duty allow-
ance for seven nights in a month and in the remaininy five divisions for
ten nights whereas M.T.Ts., P.T.Is., und C.T.Is., receive night duty
allowance without any restriction”
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(b) Will Government be pleased to state whether they pro to
move the existing anomalies ? Y Propose fo re-

Mr. P, R. Rau: (a) Government have no information.

(b) This is a matter entirely within the competence of the Agent, East
Indian Railway, to decide, and a copy of the question has been sent to
him.

JUDGING OF THE WORK OF THE TRAVELLLING TICRET EXAMINERS,

168. Mr. B. B. Varma: Will Government bs pleased to state whether
it is a fact that the work of the Travelling Ticket Examiners is judged by
the earnings shown and not merely by checking of the tickets of the tra-
velling passengers ?

Mr. P. R. Rau: I would refer the Honourable Member to the reply given
to part (b) of question No. 1366, asked by Sardar Sant Singh on the 11th
December, 1983.

Now-SuppLy oF WINTER UNIFORMS TO TRAVELLING TICRET EXAMINERS AND
InsPECTORS IN THE HowraR Drvision,

169. Mr. B. B. Varma: /1) Will Gavernment beipleased to state whether
it is a fact that winter uniforms have not been supplied to Travelling Ticket
Examiners and Travelling Ticket Tnspectors in Howrah Division only on
the East Indian Railway ?

(b) Tf the veply tothe preceding part be in the affirmative, will Govern-
ment state the reasons for this special diserimination ?

Mr. P. R. Rau: Government are cnquiring and will lny a reply on the
table of the House in due course.

RUNNING ALLOWANCE ADMISSIRLE TO TRAVELLING TICKET EXAMINERS AND
TNSPECTORS ON OERTAIN STATE RATLWAYS.
170. Mr. B. B. Varma: Will Government be pleased to statc:

ta) the rates of running rllowanee adinissible te¢ Travelling Ticket
Examiners and Travelling Ticket Inspectors on East Indian
Railwav, North Western Railway, Fastern Bengal Railway
and Great Indian Peninsula Railway;

(h) whether they are paid on a different hasiag
(¢) if so. for what reasons?
Mr. P. R. Rau: (a) Running or mileage allowances are not admissible

to Travelling Ticket Examiners and Travelling Ticket Inspectors on any
of the Railways mentioned.

(b and (¢). Do not arise.



2002 LEGISLATIVE ASSEMBLY. [9tH MaArcH 1935.

PROMOTION OF ASSISTANT? STATION MASTERS ON THE EasT INDIAN
RAmLway.

171. Mr, B. B. Varma: Is it a fact that formerly Assistant Station
Masters on the East Indian Bailway were eligible for promotion to B grade
guardships and that this practice has been recently stopped ? 1f so, why ?

Mr. P. R. Rau: 1 have called for certain information and will lav a
replyv on the table of the House in due course.

FiLrine uP oF RELIEVING YVACANCIES oN THE EAST InpiaN RarLway,

172, Mr. B. B. Varma: [s itafact thut cpportunities for filling reliev-
ing vacancies as Platform Assistants or Controllers at important ssations

are now mainly threwn open to relieving guards and nob senior Assistant
Station Masters on the East Indian Railway?

Mr. P. R. Rau: I have culled for certain information and will !av a
reply on the table of the House in due course.

UNTIFORMS SUPPLIED TO INDIAN ASSISTANT STATION MASTERS ON THE EAST
INDIAN RatLway.

173. Mr. B. B. Varma: Is it a fact that an Indian Assistant Station
Master on East Indian Railway is supplied with 2 coat only whereas other
staff who are supplied with uniforms get better treatment ?

Mr. P. BR. Rau: I have called for information and will lay a reply on the
table of the House in due course.

ApoLitioN oF Posts oF RELIEVING GUARDS oN THE EasT INDIAKN
Rammway.

174. Mr. B. B, Varma: Is it a fact that since 1983 according to the
orders of the Railway Board, the posts of relieving guards have heen
abolished and changed to Relieving Assistant Station Masters on the East
Indian Railway?

Mr. P. R. Rau: No such orders have been issued by the Railway Board.

ProMOTION OF ““ A" GRADE GUARDS AS RELIEVING GUARDS IN THE
ALLAHABAD DrvisioNn.

175. Mr. B. B. Varma: Is it a fact that in Allahabad Division of the
Esst Indian Railway, there is still in existence the practice of promoting
‘A’ grade guards as relieving guards withcut allowing Assistant Station
Masters any opportunities for promotion to those posts?

Mr. P. B. Rau: Government have no information.
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PosSTING OF GUARDS A8 GUNNERS AT MOGHULSARAL

176. Mr. B. B. Varma: Is it a fact that in Moghalsarai, guards are
posted as Gunners snd Travelling Ticket Examiners are utilised as guards

to the great detriment of the former class of employees resulting in con-
siderable loss of over-time earnings?

Mr. P. R. Rau: Government have no information.

REST AVAILABLE TO THE TICKET CHECKING STAFF AT GAYA, PATNA AND
DINAPORE.

177. Mr, B, B, Varma: Will Government be pleased to state what
average period of rest in the roster of 12 hours’ shift duties is available to
East Indian Railway ticket checking staff at Gays, Patna and Dinapore?

Mr. P. R. Rau: I am calling for cerlain information and will lay a reply
on the table of the House in due course,

SEVENTY-ONE HouRrs' DuTy PROGRAMME OF TRAVELLING TICKET EXAMINERS
IN THE DiNarorE DivisioNn.

178. Mr. B. B. Varma: (a) Is it a fact that on the 26th October, 1934,
the Secretary of the East Indian Railway Union, Dinapore, sent a tele-
gram to the Labour Supervisor, Railway Board, Delhi, protesting against
the 71 hours’ duty programme per week enforced on the Travelling Ticket
Examiners of the Dinapore Division?

(b) Was uny enquiry held in the matter and if so, what was the result
of the enquiry?

Mr. P. R. Rau: (a) Yes,

(b) The matter was enquired into by the Supervisor of Railway Labour
early in December, 1954, and it was found that the East Indian Railway
Administration had themselves set the matter right arranging for the staff
concerned to work to a weekly limit of 56 hours with effect from the 1st
November, 1984.

RicHT OF APPEAL TO RAILWAY STAFF IN CASES OF FORFEITURE OF
GRATUITY.

179 Mr. B. B. Varma: Will Government be pleased to state whether
the Railway Board are prepared to allow right of appeal to staff in all
cases of forfeiture of gratuity as in the case of Provident Fund Bonus?

Mr P. B. Rau: Gratuitv stands on u different footing from Provident
Fund honus. The former is essentially an ex gratia payment as a reward
for good. efficient, faithful and continuous service. The rules provide that
only the Agent can rednce or withhold gratuities and l.:iovernment. do not
consider it either desirable or necessary to allow any right of appeal.



2004 LEGISLATIVE ASSEMBLY. [9tn Marce 193E.

APPOINTMENT OF CRRTAIN ASSISTANT STATION MASTERS oN THE BoMBaY,
BABODA AND CENTRAL INDIA RATLway.

180. Mr. B. B, Varma: With reference to their reply to starred ques-
tion No. 1083, given in the Legislative Assembly on the 20th March, 1931,
will Government be pleased to state what action the Agent, Bombay,
Baroda and Central India Railway has taken in the matter?

M:. P. R. Rau: Government have no informatién.

PROMOTIONS OF ASSISTANT STATION MASTERS IN THE DELHI DIvisioN.

181. Mr. B. B. Varma: (a) Arc (lovernment aware that several Assist-
-ant Station Masters in Delhi Division of the North Western Railway
who could not be sent to pass Station Master's examination in time due
to cdministrative inconvenience are applying for their due promoticn with
arrears, for the last two years? Has any representation been received
and if so, with what result?

(b) Is it a fact that due to this, junior men are getting more pay while
seniors less? If so, how do Government propose to remove the anomaly?

() Tsitalana fact that the Agent, North Western Railwav under his
letter No. 520-F./202, dated the 2Tth April 1934, has replied that since the
system was in existence since long, it cannot be remedied?

(d) Ta it a fact that the grade I of the Assistant Station Masters over
the North Western Railway is Rs. 95, and if so, why are they stopped
for three years on Rs. 757

() Ts it a fact that Assistant Station Masters are responsible for the
duties of train passing and for all duties of Station Master in his absence,
and if 8o, how is it that the Station Masters get sixth or seventh grode while
an Assistant Station Master is of grade T on the same station?

() Is it n fact that commercial clerks whe are supposed o bhe under
‘him get far higher pay than an Assistant Station Master and if so, for

what reasons?

Mr. P. R. Rau: No representations have been received by Government.
The matters referred toin the question are nil within the competence of the
Local Railway Administration to decide. but I have sent a copy of the
question to the Agent, North Western Railway, for his information and
such action as he may consider necessary.

SextoriTY 1aSTS OF ASSISTANT STATION MASTERS ON THE NORTH WESTERN
RAILWAY,

182. Mr. B. B. Varma: (a) How is the seniority of the lawer subordi-
nates on the North Western Railway governed. whether by pay or by

service ?

(b) Are Government prepared to arrange for maintenance of seniority
lista of Assistant Station Masters in the same way as maintained in the
Traffic Audit Branch of North Western Railway (vide Appendix A,
Legislative Assembly Debates, 23rd February 1934) and made available for

perusal of the staff concerned ?
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Mr. P. B. Rau: I have called for certain information and will lay a reply
-on the table of the House in due course.

. PASSES GRANTED TO STAFF ON THE NORTH WESTERN RATLWAY BEING
RESIDENT OF PLACES ON OTHER STATE RAILWAYS,

183. Mr. B. B. Varma: Are Government aware that over North
Western Railway many of the staff being resident on other State Railway
stations cannot take the advantage of the local passes, and are Govern-
ment prepared to allow discretion to such staff to take passes over any
State Railway on home line primilege basis?

Mr. P. R. Rau: Government are not aware that there is any considerable
number of North Western Railway emplovecs who come from areas other
than those served by that Railway. The rules for the issue of passes pro-
vide for a certain number being issued annually over the line to which an
employee belongs and for two passes for a journey involving travelling over
other Railways. Government do not consider that these concessions can
be considered illiberal and are not prepared to extend them in the manner
proposed.

REFUSAL OF CERTAIN PRIVILEGES TO STATION MASTERS ON THE
DeraI-UMBALA KALRA SECTION.

184. Mr. B. B. Varma: How is it that on certain stations on the
Delhi Umbala Kalka sections permanent-way inspectors are sanctioned
pankha eoolies in hot weather and coal in winter but the station masters on
the same stations are refused this privilege?

Mr. P. R. Rou: | have called for information and will lay o reply on
the table of the House in due course,

.

NoN-SupPLY oF WINTER UNIFORM TO THE STATION MASTERS, ETC., IN THE
Derat Divisior oF THE NorTHE WESTERN RamLway.

185. Mr, B. B. Varma: Is it a fact that over the North Western
Railwav in Delhi Division, Signallers and the Yard Foremen who have no
public dealing are given winter uniform annually, but the Station Master
and the Assistants are not? If so, why?

Mr. P. R. Rau: T have ealld for some information and will lay a reply
on the table of the House in due course.

TmporT oF CorroN VESTS WITH COLLARS BY JAPAN AND GRANT OF
ProTECTION TO THE INDIGENOUS HOSIERY TNDUSTRIALISTS.

186. Dr. Thein Maung: (a) Are Government aware:

(i) that of late, the Japanese Jlosiery Manufacturers have heen
importing cotton vests, with collars, made from knitted

fabric, in large quantities, snd that the import has increased
from month to month;
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(ii) that the cotton vests, with collars, being classed as ‘‘apparel’”
have to pay only 35 per cent. Tariff duty and not annas 12
per pound as the ordinary vests have to pay;

(iii) that by such increase of imports of cotton vests, with collar,
the local hosiery manufacturers are hard hit?

(b) If the answer be in the negative, do Government propose to consider
the desirability of enquiring into the matter, with a view to remedying the
defect ?

(c) If the answer be in the affirmnative, will Government please state
what steps are being taken to give real protection to the hosiery industry
in that particular line?

(d) Is it a fact that representations have been made bv the hosiery
industrialists to the Government to have this defect remedied, and that
no steps have been taken by the Government? If so, why?

(e) Are Government aware that ‘‘Interlock Tabric™”, that is  cotton
knitted fabric made on ‘‘Interlock Machine’’ is made in Burma and thus
hosiery industry in Burma is the hardest hit by the Japanese competition
in that particular line?

f) 1f 8o, are Government prepured to  consider the desirability of
amending the rules with a view to giving protection to the indigenous
hosiery industrialists ?

The Honourable Sir Joseph Bhore: (a), (b), (¢), (d). (e) and (f). Inqui-
ries have shown that no serions attempt has beer: made to evade the protective
duty on cotton undervests by the importation of such vests with collars
attached. Representations have, however, been received to the effect that
since the protective duty was imposed the Indian hosiery industry is being
affected by the importation of new lines of cotton knitted apparel, such as,
sports shirts and pullovers, which are entirely different in character to under-
vests and which are rightly classified for customs purposes as apparel duti-
able at 35 per cent. ad valorem. The question of the protection, if any,
required by the hosiery industrv in India and Burma is now under the
consideration of Government.

RATE WAR STARTED BY THE IRRAWADDY FrLoTILLA CoMPANY, LIMITED.

187. Dr. Thein Maung: (a) Will Government be pleased to state
whether the information supplied hv the Burma Launch QOwners’ Associa-
tion, Rangoon, as desired by the Joint Secrelary of the Department of
Commerce, in his letter dated the 15th September, 1934, has been duly
received, and if so. what action Government propose to take in the matter?

(b) Are Government aware that the rate war started by the Irrawaddy
Flotilla Company Ltd. since 1st August, 1884, is having a disastrous effect
on the Burmese and Indian Launch Owners in the Delta Division of
Burma. and that unless urgent steps are taken to extend the provision of
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Act XIII of 1980 to Burma, the owners of the small launches will come
to grief before the year 1935 is over?

The Honourable Sir Joseph Bhore: (a) and (b). The information refer-
red to by the Honourable Member has just been received and the whole

matter is8 under consideration.
i

SAFEGUARDING OF THE SILK INDUSTRY IN BuUBMA.
188. Dr. Thein Maung: (a) Are (Government aware:

(i) that the ad valorem value of the Chinese silk,—for exampls

. Yellow Shanghai or other kinds,—is fixed at Rs. 8 or
Rs. 2-14.0 per pound, whereas the value of Siamese silk is
fixed at Rs. 5 per pound, i.e., the tariff rate of the Siamese
silk is higher than that of the Chinese silk, and

(ii) that on that account the silk weaving industry in Burma, which
uses Siamese silk generally, is undergoing much hardship
as it cannot compete with the Chinese silk goods?

(b) If the reply to part (a) be in the affirmative, are Government
prepared to consider the desirnbility of amending the rates enumerated
in Serial No. 45A of No. 157A in the Btatutory Schedule of the Indian
Customs Tariff, with a view to safeguarding the silk industry in Burma?

(c) If the reply to part (a) be in the negative, are Government prepared
to enquire into the matter?

The Honourable Sir Joseph Bhore: (a) The Honourable Member is refer-
red to item No. 46 of the Import Tariff in the first Schedule of Indian
Customs Tariff (eleventh issue) copies of which are in the Library. It will
be observed that from the 1st January, 1935, the tariff valuations of raw
silk have been recast and Siamese raw silk is not assessed to duty on a
tariff valuation since that date,

(b) and (¢). Do not arise.

InpiaX OFFICERS IN THE FINANCE DEPARTMENT.

180. Mr. T. 8. Avinashilingam Ohettiar: Will Government please
state the number of Indians in the Finance Department in the following

posts :
(i) Becretary,
(ii) Joint Becretary,
(iii) Deputy Secretary, and
(iv) Under Becretary,

from the year 1928 till the present day?

The Honourable Sir James GQrigg: A statement is laid on the .table.
D
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Biateriont the ttmber of Indians in the Finance Department in the Posts of Secret-
ary, Joint Socntsry, Deputy Secretary and Under Secretary from the year 1928 onwarda.

Year. Becretary. | Joint Secre- | Depuy Sec- | Under Beo-
tary. retary. retary.

1928 1 1
1929 ! 1
1930 1
1931 . 1
14132 1 1
1833 1
1934

19356

Burrty oF PRINTED ANSWERS T0 QUESTIONS TO MEMBERS OF THR LEGISLATIVE
ASSEMBLY ONE OR TWO DAYS IN ADVANCE.

190. Mr, Ghanshiam Singh Gupta: (n) Is it & fact that answers of
Government to questions proposed to be asked by the members of the
Central Provinces Legislative Council are printed along with questions?

(b) Ts it a fact that printed questions and answers are supplied to the

members a day or two in advance?
(¢) Is it nlso a fact that the questions and answers are not actually

read out?

(d) Will Government please state which other Provincial Legislatures
follow this practice, and which of them do not?

(e} Will Govaernment please state the practice followed with respect to
this in the Provineial Legislatures, where answers are not printed along
with questions?

() Are Government aware that this saves a lot of time and facilitates
the speedy disposal of business?

(g) Have Government any objection to the Central Provinces prasctice
being followed here?

The Honourable Sir Nripendra Sircar: (a) and (b). Yes.

(¢) Government have no information.

(d) and (e). Government are aware that the practicé obtains in some of
the Local Legislative Councils but are not in possession of complete in-
formation in the matter.

(f) and (g). The Honourahle Member is referred to mv replv to Mr.
Mohan Lal Saksens’s starred question No. 657 asked on the 5th March,
1935.
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ProroSAL To coNsTRuCT A Rawway Lixe FroM Druc, BENGAL Naigkur
RaiLway, To BaSTAR AND SaLUR.

191. Mr. Ghanshiam Singh Gupta: (1) Was there a proposal {o com-
struct & Railway line from Drug (Bengal-Nagpur Railway) to Bastar and
8alur? -

(b) How far has that proposal mutured, or has that proposal been ﬁnall&
abandoned? If not, what is its number in the list of proposed Railways?

(c) When is the construction likely to begin?
(d) What is its estimated cost?
(e) Has the alignment hcen made

Mr. P. R. Rau: (a) Yes.

(b) This proposal has been shelved as it was considered not financially
justified, and the construction of tha Raipur-Vizianagram line has altered
the position. It is thought that the areas in question would be hetter served
by roads or short branch lines from the latter.

(c), (d) and (e). Do not arise.

ACCOMMODATION AVAILABLE AND PASSENGERS TRAVELLING IN RAIl WAY
TRAINS.

192, Mr. Ghanshiam Singh Gupta: Will Government please lay onm
the table a statement showing the following information with respect to
each of the Railways for each of the last five years, separately, with respect
to first, second, intermediate snd third class passengers:

(a) available aceommodation (their number);
(b) actual number of passengers travelling;
(¢) the ratio of (b) to (a)?

Mr. P. R. Rau: The information asked for by the Honourable Member
can be obtained from the statements Nos. 10,84,12 and 86 in Volume I¥
of the Reports by the Railwny Board for the years 1929-30 to 1933-34.
Copies of these reports are available in the Library of the House.

PREFERENCE FOR RIOCE 1IN CEYLON AND MArLAvYA.

193. U Thein Maung: With reference to paragraph 5 (a) of the Report
of the Committee appointed by the Legislative Assembly to examine and
report on the working of the scheme of Mutual Preferences between Indin
and the United Kingdom, arising out of the Ottawa Trade Agreement, will

Government please state:
(a) what steps they have taken to secure a preference for rice in,
Ceylon and Malaya, and
(b) what are, the results thereof?

The Honourable Sir Joseph Bhore: (a) and (b). The Government of
Tndis are stil negotiating with the authorities ccncerned fora preferenee on

Indian rice in Ceylon and Malaya. »2 e
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BUBRMANISATION OF UNITS IN THE ARMY.

194. U Thein Maung: With reference to the statements laid on the
table by His E:fcellency the Commander-in-Chief in connection with ques-
honl No. 90, asked by the Honourable Sir Phiroze Sethna in the Couneil
of State on the 14th August, 1934 (now published at pages 16-17 of the
,__Councll of State Debates, 1935, Vol. 1), will Government please state:

(#) whether it is their accepted policy :

(i) to Burmanize any of the units in the Army, and
(ii) to raise new Durmuse units;

(b) whether any, and if so, which of the existing units have been
esrmarked for Burmanization and how DBurmese officers
would be trained and provided for them;

(c) what other steps are being taken by Government o Burmanize
the army in Burma and what the rate of progress would be;

d) what steps Government are taking:
) P g
(i) to train Burmans for the Air Force and the Royal Marine
and to employ them therein, and
(ii) for the ganeral training cf the Burmese people to defend
themselves and their country?

Mr. G. R. ¥. Tottenham: (a), (b) and (c). The whole question of the
future defence of Burma is under consideration and no information can be
given at present.

(d) Attention is invited to the reply to the Honourable Member’s un-
starred question No. 148 of today's date. ,

OLp Lower CLASS CARRIAGES USED BETWEEN MUZAFFARPUR AND PALIZA
GHAT RATLWAY STATIONS AND PLYING OF SOME STEAM BoATs FoR DiGHA

GHar.

195. Mr. B. B. Varma: (a) Will Government be pleased to state if it
is & fact that within the last three months the Bengal and North Western
Railway has angain begun to run old type third and intermediate class
compartments between Muszaffarpur and Paliza Ghat Railway stations ?

(b) Are Government aware that In the afternoon and evening, the same

steam boat is plied for both the stations Digha Ghat and Mahendra from
Paliza Ghat thus causing great inconvenience to passengers?

Mr. P. R. Rau: (a) The Agent, Bengal and North Western Railway,
states that composite third and intermediate class carringes run between
Mugaffarpur and Paliza Ghat us heretofore, and that there has heen no
change in this respect.

\b) Thq same steamboat serves both the stations as the traffic offering
does not justify the running of two separate steamers.

ABSENCE OF WAITING ACCOMMODATION FOR PASSENGERS ON THR CHUPRA
KATCHERY RATLWAY STATION.

196. Mr. B. B. Varma: Is it a fact that a very large number of third
and intermediate class passengers are booked from Chapra Katchery Rail-
way station on the Bengal and North Western Railway every day and
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there is no waiting accommodation for third and intermediste class passen-
gers on that station ?

Mr. P. R. Rau: Government are not aware of the exact arrangements
at Chupra Katcheri. They are sending z copy of the Honourable Member's
question to the Agent, Bengal and North Western Railway, in order that
he may have the matter examined. '

East INDIAN Rammway UNION AT DINAPORE.

107. Mr. B. B. Varma: (a) Are Government aware whether there is
any East Indian Railway Union at Dinapore ?

(b) Is it & fact that the Agent, East Indian Railway in his letter
No. 1884/21, dated the 1st April, 1927, said he had no objection to the
employees of East Indian Railway becoming members of a trade union'
organised and conducted under Act 16 of 1926?

(c) Is it a fact that in spite of the assurance given in the above letten
of the Agent, the representations made by the above Union are not
entertained ? If so, are Government prepared to order that the repres
sentations made by the Union be given consideration to in future? It
not, why not?

Mr. P. R. Rau: I have called for certain information and will lay &
reply on the table of the House in due course. '

TRBATMENT OF INDIAN STAFF IN THE EAsST INDIAN RArLwaY HOSPITAL AT
TuNDLA. )

198. Mr. B. B. Varma: (a) Will Government be pleased to state how
many nurses are employed in the East Indian Railway Hospital at Tundla ?

(b) Is it a fact that these nurses are employed to look after European
Ward only and that their services are not available for Indian patients,
both male and female ? :

(¢) Is it a fact that on account of the absence of mid-wives or nurses to
look after Indian ladies, many serious cases of confinement have been
refused admission into the hospital ? :

(d) Will Government be pleased to state the number of Indian and
non-Indian maternity cases treated in the Tundla Railway Hospital and
the respective number of cases which ended in mortality during the Iast
three years?

(e) Is it a fact that the services of a qualified private doctor are not
available in or about Tundla and that there is no Assistant Surgeon
employed in the Railway Hospital, and are Government aware that Indian
patients do not obtain adequate medical assistance in serious cases ?

(f) Is it a fact that the District Medical Officer mostly attends to
European cases, and will Government state the number of Indian patients
personally examined by him in the Railway Hospital during the last three
years ?

(g) Will Government state the present scale of fees charged and com«
cessions allowed to low-paid employees in the said hospital?
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Mr. P. B. Rau: I have called for information and will lay a reply on
the table of the House in due course. '

RECRUITMENT OF LoCAL SERVICE TELEGRAPHISTS.

199. Sardar Sant 8ingh: (a) With reference to the reply to question
No. 40(j) of Pandit Satyendra Nath Sen in this House on the 25th February,
1933, is it not a fact that seniority and experience which the forced station
service telegraphists possess was wanting in those outsiders recruited direct
to the general service?

(b) 1f the reply to the above be in the affirmative, and in view of the
replies given in this House to question No. 40(j) on the 25th February,
1988 and question No. 367(i) on the 6th March, 1984, will Government
please state why no provision could be made for transfer of these forced
station service telegraphists, declared fit on examination, to the general

service and who were surplus when they recruited Anglo-Indians at the
same time?

* (c) Will Government please state why the remaining 100 men or so of
this particular group are made to suffer?

Mr. G. V. Bewoor: (a) Yes, except that the experience of the forced
statian service telegraphists is confined to the conditions of station service.

(b) The Honourable Member is referred to the reply given to part (g)
of the question No. 40 mentioned by him.

(¢) The Honourable Member is referred to part () of the reply given to
Pandit Satyendra Nath Sen’s unstarred question No, 42 in this House on
the 25th February, 1933.

HIXATION OF THE BCALES OF PaY OF STATION SERVICE TELEGRAPHISTS.

200. Sardar Sant Singh: (a) ls it a fact that the reasons for fixing
the scnles of pay of a station service telegraphist at a much lower rate
than his colleague in the general service, are that the former is allowed
the option to choose a station of his liking and is not liable to be trans-
terred ? If not, what are the reasons ?

(b) Is it a fact that some of the station service telegraphists who chose
Barisal Telegraph Office as their station had to be transferred to Calcutta
an conversion of the former into a combined Post Office?

(c) Is it 8 fact that the scules of pay of a station service telegruphist
al Caleutta are much higher than those of a Station service telegraphist
of Barisal ?

(d) Is it also n fact that these differcnt scales of pay had been fixed
in consideration of the cost of living prevailing at the respective places?

(e) If the reply to the above be in the affirmative, will Government
plesse stote if it is not a fact that under the existing conditions of service
of station service telegraphists, these men are entitled to choose a station
of their liking for the second time ?

(f) 1f the reply to part (e) be in the affirmative, will Government
please state the reasons for refusing to adjust the pay of these men accord-

ing to scales prevailing at Calouttsa where they have been transferred to on
conversion of Barisal office ?
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Mr. G. V., Bewoor: (a) The reply to the first part is in the afirmative.
The second part does not arise.

(b) The fact is not exactly as stated. On the conversion of the Barisal
telegraph office into a combined post and telegraph office the station eervice
telegraphists of that office were given their choice of another station. One
of them volunteered for any station except Chittagong and the rest for any
station without reservation. They were accordingly provided for in the
Calcutta Central Telegraph Office. - Subsequently they were given another
choice of station but they preferred to remain in Calcutta,

(c) Yea.

(d) Yes.

(e) Does not arise in view of the reply given to part (b) above.

(f) The pay of the men was fixed in the station serviee ascale of the
Oalcutta office strictly in accordance with Fundamental Rule 22 which is
statutory.

CoMPULSORY PERFORMANCE OF OVERTIME BY THE TELEGRAPHISTS AND CLERK
IN TELEGRAPH OFFICES.

201. Sardar Sant Singh: (a) Is it a fact that under the existing rules,
telegraphists and clerks in Telegraph Offices can be compelled to perform
overtime after completicn of fuli term of duty by heads of offices ?

(b) Is it also a fact that a telegraphist cr a clerk cannot be paid for
any overtime performed in a week in which he happens to take leave on
average pay for sickness or urgent business ?

(e) If the reply to parts (a) and (b) ahove be in the affirmative, do
Government propose to modify the rules for proper regulation of the same?
If not, why not?

Mr. @. V. Bewoor: (a) Telegraphists and clerks in telegraph offices can
be called upon to perform duty on payment of overtime allowances on
occasions of extraordinary pressure and emergency.

(b) Not necessarily. Overtime is paid for duty performed in excess of
50 hours in one week.

(c) In view of the reply to parts (s) and (b), Government see no reason
to modify the existing rules.

INCREMENTS GRANTED TO GOVERNMENT SERVANTS,

202. Sardar Sant 8ingh: (a) Will Gcvernment be pleased to state if
increments are granted to the staff if their work and conduct are con-
sidered satisfactory ?

(b) Is it a fact that cases cceur where increments are withheld by the
heads of offices if they consider that the conditions thercfor are not ful-
filled ?

(e) Is it a fact that the order withholding any official’s increment may
be upset on appeal, if there be no good grounds to withhold it on the due
date?

(d) If 8o, will Government plesse state if in such cases the official will
be entitled to draw this increment from the criginal date, as if there was
no order for withholding it ?



2014 - LEGISLATIVE ASSEMBLY. [9rr Marcm 1935.

The Honourable Sir Henry Oralk: (a) to (c). The reply is in the
affirmative.

(d) The matter is one for the decision of the appellate authority
eoncerned.

S8pEciAL INITIAL RATES OF PAY IN THE PoSTAL BRANCH AND TRLEGRAPH
BRANCH,

203. Sardar Sant 8ingh: (a) Will Government be pleased to state the
date from which special initial rates of pay were introduced in the Postal
Branch and Telegraph Branch, separately, and when it was discontinued
in both, and lay a copy of these orders on the table?

(b) Will Government be pleased to state why it was not extended to
the Telegraph Branch from the date of amalgamation of the two Branches,
or from the date of issue of the order to the Postal Branch, whichever
is earlier?

" The Honourable Sir Frank KNoyce: (a) By the expression ‘ Telegraph
Branch'’, the Houourable Member presumsbly refers to the clerical cadre
of the Telegraph Branch, and by the term ‘‘special initia] rates of pay”’
he presumably refors to the higher starting pay formerly given to Graduates
and passcd Intermediates. The concession was granted in  the Postal
Branch from 1st December, 1919, and in tha Telegraph Traflic Branch
from 7th December, 1029. The concession was discontinued with effect
from the 24th December, 1930. Copies of relevant orders are attached.

(b) By the expression ‘'‘smalgamation of the two Branches’’ the Hon-
ournble Member presumably refers to the equalisation of the pay of the
clericul staff in all Branches of the Department which took place with effect
from the 1st March, 1927. The concession of higher initial rates of pay
was granted to officials in the Postal Branch on the recommendation of the
Postal Committee of 1920. It was not granted in the Telegraph Traffic
Branch as the Telegraph Committee of 1920 made no such recommenda-
tion. The concession was extended to the latter Branch from the Tth
December, 1929 though the scales of pay were equalised from the 1st
March, 1927. This delay was due to the fact that in view of the increased
scales of pay, the question of the necessity for the continuance of the con-

cession was vnder consideration and was only finally decided in December,
1929,

Resolution by the Government of Iadia, Department of Commerce, No. 6458, dated
i Simla, the 23rd September, 1920.

In continuation of the Resolution in the Department of Commerce No. 4737, dated
the 30th July, 1920, the Government of India, agreeing generally with the recommenda-
tions of the Postal Enquiry Committee are pleased to pass the following orders with
regard to the clerical establishments in Post Offices the pay of which does not exceed
Rs. 200—20—300, Inspectors of Post Offices, Head clerks to Superintendents of Post
Offices, Departmental Branch Postmasters and Overseas.

- - - - - L
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Faid probations as a separate class will be abolished. When a person is selected
for employment in the Post Office, he will ordinarily be placed on the minimum pay
of the time-scale applicable to the office to which he is attached, and will remain on
that pay for a period of 2 years during which he will be regarded as under training and
on probation. If the recruit is a man who has passed the Intermediate Examination,
his starting pay will be that admissible from the heginning of the 3rd year of service
under the appropriate time-scale, while if he is a graduate he will start on the pay
admissible from the beginning of the 5th year of service under the same time-scale.

- - - - - »

3. Date of giving effect to the new scales of pay—The Committee bave recommended
that the new scales of pay together with the local allowancea proposed in certain
districts in the Central Circle should be introduced from the 1st December, 1819, in
view of the fact that revision of pay of the Telegraph Department was introduced from
that date, and the Government of India have decided to accept this proposal. .

- - - - - L]

Resolution by the Government of India, Department of Commerce, No. 6584, daced
' Simla, the 29th September, 1920,

In continuation of the Resolutiom in the Department of Commerce, No, 6458, dated
the 23rd September, 1820, the Government of India are pleased to pass the fullow..g
orders on the recommendations of the Postal Enquiry Committee. with regard to the
clerical establishments in the Railway Mail Service whose pay does not exceed
Rs. , Assistant Buperintendents, Railway Mail Service, and Inspectors of
Sorting. The recommendations of the Committee have been generally accepted.

- - - L] - -

Tf the recrnit is a man who has passed the Intermediate Examination, his starting
pay will be that admissible from the beginning of the 3rd year of service under the
appropriate time-scale, while if he is a graduate he will start on the pay admissible
from the beginning of the 5th year of service under the same time-scale.

- L] - - - .

3. Date of giving effect to the new scales of pay.

- The new scales of pay, together with the local allowances shown in paragraph 1 (1)
will be introduced from the Ist December, 1919. From the arrears of pay which will
become due under this order, the advance of one month's pay sanctioned under the
orders passed by the Government of India in fhis Department on the 3lst May, 1920,
shull first be deducted. If the advanco already drawn exceeds the total arrears dus,
if any, the balance shall be recovered from the monthly pay in three equal inetalmentas.

- - - - - L]

Memorandum from the Government of India, Department of Industrics and Labour,
Posts and Telegraphs Branch, to the Director-General of Posts and Telegrapha,
No, 7§-Est. A.[28, dated Simla, the I9th September, 1930.

Surszcr.—Btatus of Diploma and Degrees holders in Commerce.

For the purposes of the orders contained in this Department Memorandum
No, EA-213/28, dated the Tth Decemher, 1920, the (Government of India have been
pleased to order that the B. Com. dearee of a University established by law
should be recognised as equivalent to the B.A., or B.Sc., degree and that the Inter-
mediate Examination in Commerce of such & university or of a statutory hoard of
#econdary snd intermediate education (e.g., the Board of High School and Intermed ate
education, United Provinces) should likewise be regarded as equivalent to a university
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Iptermediste Examination in Arts or Science. It must be understood that the eld
%mmucml Diploma Examination of the Board of High Bchool and Intermediate

Equcation, United Prcvinces, is equivalent to the present Intermediate Examination
in Commerce of the said Board.

No. 74-Est. A./28,

A copy (in duplicate) is forwarded to the Accountant-General, Posts and Telegraphs,
for information,

Memorandum  from the Indian Posts and Telegraphs  Department, Office of the
Director-General of Posts and Telegraphs, to all Postmasters-General, the Director
of Posts and Teegraphs, Sind and Baluchistan Circle, Karachi, No. 628-Ests. A.|
30, dated Simla, the 2nd May, 1932.

Fixption of number of graduates and ‘‘intermediates’ recruited on special initial rates
) of pay.

With reference to the Government of India, Department of Industries and Labour
memorsndum No. EA-213/28, dated the Tth December, 1929, which was publ.shed in
this office General Circular No. 20, dated the 20th September, 1930, the Director-
(General has been pleased to fix the number of graduates and “‘intermediates’™ recruited
on the specisl wutial rates of pay, viz., the ith and 3rd stages respectively of the
ordinary time-scales of the clerica] cadre, in respect of each Circle during the period
feom the 1st April, 1929, to the lst September, 1831, as shown in the attached state-
ment. The coucession of giving the special initial rates of pay to graduate and “‘inter-
mediate’” recruits was discontinued in uccordance with the instructions contaiced in
paragraph 2 of this office letter No. 628-Ests. A/ 30, dated the 24th December, 1830,
as supplemented by letter No. 628-Est. A/30/Staff, A, dated the 2nd September, 1831.
An order of the Governor-General in Council on this subject will also be issued in due
course,

2. The numbers shown in the attached statement include only those officials who
were actually allowed to draw special initial rates of pay pending the settlement of
the question regarding fixation of the number of recruits for each Circle. The names
and other particulars of these officials should be intimated to the Audit Office con-
gerned. No such concession in the matter of pay should now be allowed to officials
who hecame graduates and ‘‘intermediates’’ while holding substantive posts in the
Department, or to graduates aud intermediates who received substantive posts in the
ordinary clerical cadre, on and after the 24th December, 1930, the date from which the

&omcess’on was stopped. All pending cuses in this connection should be disposed of
accordingly.

No, 626-Est. A/30, dated New Delhi, the 20d May, 1833

Copy, with copy of statement, is forwarded for informatiem to :—
The Accountant-General, Posts and Telegraphs, Delhi.
All Deputy Accountant-General, Posts and Telegraphs.

Capy also forwarded to the Director of Wireless, New Delhi, the Contreller of
T ph Btores, Alipore, Calcutta, the Saperintendent of T
Wo ps, Alipore, Calcutta, and the Electrical Eongineer-in-Chisf,
Alipore, Calcutta, for information.
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RECRUITMENT OF GRADUATES AND INTERMEDIATES IN THE TELEQRAPH
BgaxcH.

204. Sardar Sant Singh: Has the sitention of Government been druwn
to puges 861-362 and 20-21 of the Telegraph Review for October, 1934, and
January, 1935, in which Director General's letter No. Es. A.-2/33 (q), dated
the 27th August, 1934, and Union's reply No. R. P.-2/1, duted the 8th
December, 1934, were published? If so, will Gavernment be pleased to
state :

(8) when Government’s orders contained in Department of Indus-
tries, Labour Memorandum No. E. A.-213/28, dated the 7th
December, 1920, werc notified to ditferent offices for fixation
of the number of graduate and intermediate recruits in the
Telegraph Branch, and whether office heads issued any notice
to that effect to the staff, or recruited any of these classes of
men, and, if 8o, when;

(b) whether it is u fact that after issue of Government's order in
1929, Director General's Memorandum No. Es. A./30, dated
the 2nd May, 1932, is the first order to regulate the number
of such recruits; and

(c) if so, the number of the employees in the Traffic Branch includ-
ed in the list;

(d) what steps the Director General, Posts and Telegraphs, {ook
from 7th December, 1929, (the date of issue of Government’s
arder) and 23rd Decemhber, 1930 (the date from which the
ponpession wag withdrawn) in giving effect to the concession;

(e) whether it is a fact that there was no direct recruitment of clerks
in class II in the Central offices of the Traffic Branch of the
Telegraphs;

() whether it is & fact that new class 111 was then the only chunnel
of recruitment of clerks in the Traffic Branch; and

(g) how many graduates snd intermediutes were recruited in closs
III between the dstes of introductiva and withdrawsl of the
concession to the Traffic Branch ?
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The Honourable Sir Frank Noyce: Government have seen the commu--
nicabions referrad to by the Honourable Member. '

(as) As regards the first part of the question, the rules were notified for
general information in Director General’s General Circular No. 20, dated
the 29th September, 1930. As regards the second part, the General
Circulars of the Director General are circulated to the staff of all offices.
As regards the remaining part, Government have no information.

(b) The Honourable Member apparently refers to the Director. General’s
Memorandum No. 628-EsA /30, dated the 2nd May, 1932. If so, the reply
is in the affirmative.

(¢) Government have no precise information.

(d) During the period referred to the question of the issue of recruitment
rules to determine the limitations subject to which the concession was to
be extended and other cognate matters were under consideration.

(e), (f) and (g). Government have no information and do not propose
to collect it. If any individual official has a grievance it is open to him to
represent in the usual manner.

OPTION 70 ELECT NEW LEAVE RULES TO THE STAFF ON THE NORTH WESTERN
RAmLway.

205. Lieut.-Oolonel Sir Henry Gidney: (a) Is it a fact that before any
new rules are introduced, which adversely affect the service conditions of
staff, an option to either continue to remain under the old rules or to
elect the new rules is given to the staff already in service prior to the date
from which it is intended to enforce the new rules?

(b) If the reply to part (a) be in the affirmative, will Government
please state why on the North Western Railway, the option referred to
above was not given to staff who were appointed between the 1st April, 1927,
and the 22nd August, 1927, the latter date being the one on which the Agent,
North Western Railway icaued his very first instructions that declarations
should be obtained from all staff appointed on and after the 1st April, 1927
that they would automatically come under the new State Railways Leave
Rules from the date of their introduction ?

(c) Is it a fact that on all the other State Railways these new Leave
Rules have been enforced from the 1st April, 1930 and that no such declara-
tions were obtained from the staff in service prior to the 1st April, 1930 on
those Railways? )

(d) Is it also a fuct that all staff appointed prior to the 1st April, 1930
in the Accounts Branch of the North Western Railway have been allowed
to remain under the Fundamental Leave Rules?

(¢) Will Government please state the reason why this difference has
been made between (i) the Azcounts Department and the other Depart-
ments of this particular Railway and (ii) between the employees of the
other State Railways and the employees of the North Western Railway?

(f) Do Government propose to give necessary options to the staff on
the North Western Railway, who were made to execute declarations, re-
ferred to in part (b) above, before the introduction of these rules on the 18t
April, 1980 and in parti¢ular to those who were appointéd between the
dates 1st April, 1927 and 22nd Augus$, 19272
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Mr. P. R. Bau: (a) So far as pay-is concetned, this is generally the
case, but not necessarily so with regard to other conditions of service,

(b) and (f). I am obtaining certain information and will lay a reply on
the table of the House in due course.

(c) The Revised Leave Rules apply to Railway servants who are
appointed on or after 1st April, 1980, or who were appointed prior to that
date on the condition that when Revised State Railway Leave Rules for
employees are introduced they will be brought under them. As regards
the seiend part of the question the Railway Board issued instruetions on
1st September, 1928, to the effect that all subordinate staff who may be
recruited on or after lst September, 1928 should be required to sign a
declaration to the effect that when the Revised Leave Rules for the railway
establishment are promulgated they would be liable to be brought under
their operation.

(d) No. The accounts stafi appointed before the 1st April, 1929, were
given the option of remaining under the Fundamental Rules if they had
not been apprised of the fact that the Revised Leave Rules were appli-
cable to them.

(e), (). The difference is due to the fuct thal the staff of the old com-
bined Audit and Accounts Department which was under the control of the
Auditor General before the 1st April, 1929, were in fact not given a warn-
ing as to their liability to come under the New Leave Rules while staff in
other departments of the North Western Railway were given such warning.

(ii) The difference is due to the fact that the staff on the different rail-

ways were warned on different dates as to their liability to come under
the New Leave Rules.

LIEuTENANT COLONELCIES GIVEN IN CERTAIN DEPARTMENTS OF THE ARMY.

208, Lieut.-Colonel Sir Henry Gidney: Will Government please state
the number of Lieutenant Colonelcies given to men in the following
Departments during the past ten years:-

Indian Unattached Lists,

Indian Miscellaneous Lists,

Indian Army Service Corps,
Indian Army Ordnance Corps, and
Indian Medical Department?

Mr. G. R. Y. Tottenham: If the Honourable Mewber is referring only
to Departmental Officers, the numbers aro:

India Unattaohed List, which includes the Indian Amly Sorvioo
Corps and Indian Army Ordnanoe Corps .

India Misoellaneous List . . . . . 4
Indian Medca! Department " : 2
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AOTION TAXEN OF THE RBSOLUTIORS ADOPTED AT THE CONFERENGE OF THE
EastT INp1aN RAnway EMPLOYEES' ASSOCLATION.

207. Mr, N. M Joshi: Will Government be pleased to state what
action has been taken on the resolutions adopted at the first annual cof-
ference of the East Indian Railway Employees’ Association held at Albert
Hall, Calcutta, on the 25th August, 1934, which were sent to the Agent,

East Indian Railway?

Mr, P. R. Rau: I have called for cerlain information and will lay =
reply on the table in due course. '

Star? QUARTERS AND HoUSE ALLOWANCES, ®rc., AT HOWRAH.

208. Mr, N. M Joshi: Will Government be pleased to furnish a stets-
ment on the following points : g

(i) how many staff quarters are at Howrah both for Indian and
European;

(ii) how many are occupied by ministerial staff;

(iii) how many are occupied by station staff:

(iv) what is the total amount of house allowances paid each month
to the station staff of Howrah in lieu of free quarters;

(v) what amount is collected as rent from staff; and

(vi) how many members of the staff, who are required to be on
duty at any time, have to live in private quarters at distant

places for want of Railway quarters?

Mr. P. R. Rau: [ am making enquiries from the Railway Administra-
tion and will lny a statement on the table in due course,

FILLING UP OF THE P0oSTS OF TRANSPORTATION INSPECTORS AND TRAIN
CONTROLLERS ON THE EAST INDIAN Ramway.

209. Mr, N, M Joshi: (a) Will Government be pleased to state how
many posts of Transportation Inspectors and Train Controllers were
filled up on the East Indian Railway during the last two years?

(b) Will Government be pleased to state if the cases of staff who
worked in the capacities of Transportation Inspectors or who were demoted
to lower grade on account of economy, were considered at the time of
filling up the posts of Transportation Inspectors or Train Controllers?

Mr. P. BR. Rau: Government have no information, but are making in-
quiries and I will lay a reply on the table of the House in due course.

LAWS GOVERNING THE MARRIAGE AND INEERITANCE oF INDIAN BrppHISTS,

210. U Thein Maung: With reference to the answer to the unstarred
question No. 55, dated the 22nd February, 1935, will Government please
state:
(8) whether it is not a fact that what is referred to therein as the

personal law of Indian Buddhists is really Himdu Law; and
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(b) whether Government are prepared to take action, legislative or
otherwise, to remove the anomaly ?

The Honourable Sir Henry Craik: (u) The Government of India think
it most improbable that the position is as suggested by the Honourable
Member but they cannot undertake the responsibility of pronouncing on a
question which could not be authoritutively decided otharwise than by the
Courts.

(b) Gevernment do not propose to take any action.

ProTECTION OF THE INTERESTS OF BUDDHISTS IN INDIA.

211. U Thein Maung: (s) Will Government please state what action
they have taken and what orders they have issued:

(i) to protect the interests of Buddhists who are in minority in
Indie, and

(i) to secure proper representation of Indian Buddhists in the
services, local bodies and legislatures ?

(b) If no such action has been taken and no such order has been issued,
will Government please state whether representations therefor have not
been received and why no action has been taken on them ?

The Honourable 8ir Henry Oraik: (a) and (b). A representation has
been received from the All-India Buddhist Conference urging consideration
of all the matters referred to in part (a) (ii) of the question. So far as the
representation of the Buddhisé community 1 the services under the euntrol
of the Central Government is concerned, rules exist for the protection of
the interests of the minority community as a whole and are applied in
accordance with what appear to be the practical equities of the circum-
stances. As regards representation in the Central and the DProvincial
Legislature, the Honourable Member is aware that the whole question is
under eonsideration m connection with the Government of Indin Bill,
Representation in the loc¢al bodies is not primarily the concern of the
Governor General in Counoil.

INGREASED EXPENDITURE OF THE AJMER MUuNIOIPAL COMMITTEN.

212. Maulvi Syed Murtusy Sahib Bahadur: (a) Is it a fact:

(i) that in making provision for expenditure the Municipal Com-
mittee, Ajmer, has calculated to utilise all the savings,
including the fixed deposits; and

(i) that the expenditure of the said Committee has increased
enormously ?

(b) 1f what is stated in part (a) above be correct, do Government pro-
posie 8o abolish the nominated committee and to appoint Colonel Howson
as the administrator of the Ajmer Muniefpality during the period of super-
session of the Ajmer Municipal Committee? I 86, wheti? If not, why
noé?

Mr. H. A. ¥. Metoalfe: The information asked for has been called for
and a reply will be given to the House in due course.
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213. Maunlvi 8yed Murtuza Sahib Bahadur: (a) Will Government
please state whether it is a fact:

(i) that about Rs. 8,000 have been found short regarding the imprest
money fund entrusted to Dr. 8. N. Wasti after his discharge
from the post of the Asesistant Health Officer of the Ajmer
Municipality; and

(ii) that Dr. Abdul Shakoor, the subordinate of Dr. Wasti, recently
tendered his resignation after the discharge of the said Dr.
Wasti and after .the discovery of the missing of the said
amount of about Rs. 8,000?

(b) I1f what is stated in part (a) above be correct, what steps do
Government propose to take in the matter? !

(c) Is it & fact that & large number of relations of superseded mem-
bers of the Municipal Committee, Ajmer, are still retained in the municipal
service ?

(d) Is it a fact that the relatives and friends of the newly nominated
municipal committee members have been recently taken into the municipal
gervice ?

(e) Is it also a fact that a large number of persons discharged or
removed from the Railway or Government services have been able to
secure lucrative jobs in the service of the Ajmer Municipal Committee?

(f) What steps do Government propose to take in the matter?

Mr. H. A. ¥. Metcalfe: The information asked for has hecn ecalled for
and a reply will be given to the 1Touse in due course.

WoRgrING TILL LATE HoURrs oF THE Dxrur HEAD PosT OFFICE STAFY.

214. Bhal Parma Nand: Ig it a fact that some ot the staff of Dulhi
Head Post Office has to work till late hours? If so, are Government
prepared to sanction some overtime allowanee for them or sanction extra

staff?

Mr. G. V. Bewoor: I dea] with questions Nos. 214 and 215 together.

Government have no information. Copies of the questions are being
sent to the Head of the Circis who is competent to deal with the matters

referred to therein.

ALLEGED MISAPPROPRIATION AND FRAUD IN THE DELHI HEAD PosT OFFICE.

*215. Bhai Parma Nand: (a) Is it a fact that several cases of mis-
appropriation and fraud were brought to licht in the year 1934 in Delhi
Head Post Office and what steps were taken to punish the offenders to
discourage their recurrence?

(b) Are Government prepared to order proper investigation to be made ?

*For answer to this question, see answer to question No, 214,
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1216.

Usk or GENERAL Post OFFicE BUILDINGS AS HIS RESIDENTIAL QUARTERS BY
THE PosT MASTER GENERAL AT SIMLA.

217. Bhai Parma Nand: Are Government aware of the fact that since
Mr. Smith joined Simla General Post Office, Majer A. Angelo, Post-
master General, is using a portion of the General Post Office buildings as
‘his 1esidential quarters as well as office for the summer? 17 so, why?

Mr. G. V. Bewoor: Yes; on payment of rent and under the sanction
of competent authority, as the arrangement is in the interests both of the

officer concerned and of the depurtment.
|

ILLNEss OF ProFESSOR JyoTisH CHANDRA GHOSE DETAINED IN THE DaAMOH
JAIL,

218. Mr. Akhil Chandra Datta: (a) Will Government bo pleased to
state whether it is a fact that Professor Jyotish Chandra Ghose, M.A.,
now under detention under Regulation 1II of 1818 in Damoh Jail in the
Central Provinces hus been suffering from:

(1) paralysis all over his body,

(ii, palpitation of heart,

(iii) diahetes, and

(iv) troubles arising from affectation of lungs?
(M) Whac is the present age of Professor Ghose?
(¢) What is the total period of his detention?
(d) What is the period of guch detention and under what law?
(e) Arc Government prepared to consider the desiravility of releasing

him? If not, are Government prepared to:
(i) make suitable arrangement for his diet, and

(i) allow him to see his old mother who is now in a dying
condition and whose only son Professor Ghose is?

The Honourable 8ir Henry Craik: (a) No. On the contrary, the State
Prisoncr’s health is reported to be satisfactory.

(b) About 49 years.

(c) and (d). He has been detained under Regulation III of 1818 since
the 4th December, 1931,

(e) (i). The answer to the first part of the question is in the negative.
As regards the second part, I have no information to suggest that the
arrangements for diet are not suitable.

fe) (ii). The state prisoner has not, so far ag I am aware, made any
request in this matter.

+This question was withdrawn by the questioner.
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ARRESTS IN CALCUTTA OF PROMINESRT WORKERS COXNECTED WITH THE ALL—
INDpiA TBaADE UNiow CONGRESS.

Mr. President (The Honourzble Sir Abdur Rahim): The Chair has.

12 Noow, Teceived a notice from Prof. N. G. Ranga that he proposes to

" ask for leave to move the adjournment of the House to discuss-
a definite matter of urgent public importance, namely:

“The policy underlying the raids in Calcutta on the offices of the various Labour,

Peasants and Socialists organizations, including the Ralway Workers TUnion, and
arrests of prominent workers, connected with the All-India Trade Union Congress.”

The Chair has to inquire whether any Honourable Member has any ob-
jection to this motion.

The Honourable Sir Nripendra Sircar (Leader of the House): Yes, Sir, I
oppose this motion on a point of ordéer. My submission to you is this.
The motion, as it has been drafted, a ecopy of which is with me, relates to
the policy underlying the raids in Calcutta on the offices of the various
Labour, Peasants and Socialist Organizations. In so far as the policy is
voncerned, it is not a matter of very recent occurrence. As a matter of
fact, similar raids were carried out in the Punjab, and the notification in
the Punjab is dated the 10th September, 1934. Similar action was
taken in Bihar in September 1934, and also in Bombay on the
24ih September, 1984. My first point is, in so far as the policy is con-
cerned, it is not a matter of recent occurrence. My second point is this.
This is a matter which really ought to be debated in the local Provincial
Council which is now sitting. Further, this is a matter on which we have
got no information at all, except that certain offices have becn declared to
e illegal, and, I would draw your attention, Sir, to two rulings which will
be found in this Book ‘*A Selection from the Decisione from the Chair’’.
The first ruling will be found at page 17. It. is Ruling No. 19, and I pro-
pose to read it to the House:

“On Pandit Madan Mohan Mnlaviya’s motion for adjournment to discuss the
attitude of Government in relaticn to an Akali Jatha which was proceeding to Juito,
which wuas ruled out on the same ground as the motion of the 25th February. 1924,
Dv. 1 S, Gour contended that as the Jatha was still in British territory the former
ruling did not appiy, and Mr, Devaki Prasad Sinha, quoting from May’s Parliamentary
Practice, pointed out that in doubtful cases the Speaker referred the matter to the
judgment of the House

Tho President rulsd @ The Honenrable Member does not seem to be aware that in
the IHouse of Commons the maintenance of order rests on the close association
between the Honse and the Chair and that the Housa has certain duaties and the
Chair has corta‘n dnties. Under ou: Rules and Standing Orders. the entire responsi-
hility of maintaining order and iuterpreting the Rules and  Standing Orders un-
fortunately rests with the Chair. T advisa the IHonourabla Member to read the hook
he iz looking at.

T address mvself now to the point raised hv Dr. Gonr. Tn so far as he informs
the Assembly that a matter is now proceeding in British territory. he is drawing
attent’on to somathine which has not avizen. and if the denarture of the Jatha from
Amritsar were A& matter on which public aninion was likelv to attach great immnortance
and tn anticinate resnlts. the placa ‘n which in the first instance it shonld have heen
raised wac the Punjab Legislative Conncil. For the Government of the Ponjab is im
the first instance responsible for law and order within the limits of the province.”

(12024 )



MOTION FOR ADJOURKMENT. 2025

I would draw your particular attention to the last sentence, namnely:

“For the (Government of the Punjal i& in the firsl instance vesponsible for law
and order within the limits of the province.”

The other ruling which I wish to read witlreut comment is No. 28, at
page 29 of the same book:,

*On the 16th July, 1930, Mr, Nehal Singh sought to move the wdjournmeut of the
House to discuss the beating of Congrees volunteers by the police on the Simla Mall.
Mr, Haig, speaking on behalf of Government, chjected on the ground that the matter
was not of sufficient public importance and suggested that the matier could be more
conveniently dealt with by question and answer,

The President vpholding the vbjection ruled as follows :

1 quite agree with my Honourable friend, Dr, Nand Lal, thai at this stage we need
not go into the details of the case hut should confine ourselves unly to the constitutional
issue of the motion before the House,

The matter to which this Motion relates is, no doubt, n definite one, and also »
matter of recent occurrence. But the mere fact of its being definite and of recent
occurrence is not sufficient for allowing a discussion on the motion. It must also be

v

shown that it 18 ‘urgent’ and of ‘public importance'.

The action of ‘pushing’ and ‘beating’, ete.—I amn not reading, Sir, this
portion, because I am not going to argue that this matter is of no publie
importance, but I will read the next paragraph:

“*Motions for adjournment are meant for obtaining an immediate debate on grave and
serious matters, which cinnot otherwise be immediately and effectively dealt with, and
the very object of such motions will be lost if they are permitted to assume the character
of an ordinary course of action of every day occurrence. ‘The formal moving of the
adjournmeit of the House as a tactical method of introducing new matter into the
day’'s work las during the nineteenth century been gradually hut steadily dircouraged
by the rules of the flouso', says Joseph Redlich in his Frocedure of the House of
Commons.  Further on, the same author says, ‘By the present rules such a motion
for adjournment can only he permitted in case of special urgency'; and [ am anxious
that the same principle should be established in this House. ‘The Spraker has
repeatedly refused to allow a Member to move the adjournment of the House', says
Joseph Redlich, ‘on the ground that the matter proposed to he hrought up by him
was obviously not important or net urgent’.”

Then, the next paragraph reads:

‘“Moreover, distinction should also be drawn helwren wmstters to he discusse
this House and the matters to be discussed in the Provincial Councils, and to my
mind, it would be too much interference on the part of this ITguse as regards provin-
cial affairs jf matters for which Provincial Governments are responsible nre debated
in this ITouse by means of the extriordinary method of motions for adjournment. It
would not be right and proper to condemn the provineisl execntive hehind  their
backs in a place where they cannot defend, explain or justify their condnct. The
matter referred to in this motion is certainly a provincial muatter, which is nct
primaiily the concern of the Governor General in Couneil.”

Now, Sir, if I may stop there for one second, 8o far as these raids are
eoncerned, the position will be the same here today, heeause there is no
nne here from the Bengal Government to explain or defend or justify {he
conduct of the Government, nor are we in a position to say what has
happened there. 1In 8o far as it is said that the Honourable Member wants
to discuss the policy underlying the raids, then, Sir, no new policy has
been laid down. That is the only matter which he wants to discuss. As
a matter of fact, the proposals of the Bengal (Goyernment were never
placed before us. They have acted on the old policy, and as T showed the
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House when I began, the policy had been acted upon in September, in
August and in October, 1934, in the different provinces. I submit, Sir,
that the Bengal Legislative Council is now in session, and it is not desirable
that we should discuss this question here and raise a debate on which we
shall be able to give no information to the House. ‘

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): T
am glad to notice that the Honourable Member has admitted the fact that
this is a matter of public importance and of recent occurrence. (‘‘No,
no,”’ from Official Benches.) His objection is only on the point that the
rolicy is not of recent occurrence or of recent urgency. But in view of
the fact that the Honourable the Home Member stated only yesterday that
the Government of India had been following, ever since the withdrawal of
the Civil Disobedience Movement, a policy of conciliation and a policy of#
peace, and that they had given up their policy of repression and did not
proposo to take to a further policy ot repression again, it is rather strange
that an incident like this should have been allowed to happen.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is only to state his point.

Prof. N, G. Ranga: And that is why I consider that this House has
a right to take up this matter as a matter of further execution of that re-
pressive policy, according to which associations can be banned, persons
can be imprisoned und offices can be raided. Merely becausc certain raids
were allowed to be made with impunity by the Goverument of the Pun-
jab and other Provincial Governments in 1934, it does not follow that this
House should allow these unhappy happenings to go on without taking
cognisance of them and without trying to consure this Government for
that repressive policy.

The Honourable Sir Henry Oraik (Home Member): Which Govern-
ment ?

Prof. N. G. Ranga: Again, Sir, the Honourable the Law Member
maintains that this is entirely a matter for the Local Governments, thab
the Bengal Government is specially interested in it and can be expected
to look after itself and can be expected to carry out its laws properly and
sensibly, and, therefore, if this House were to try now to discuss that
matter, it would be passing an ex parte decrce. DBut he does not seem
to realise that this Assembly has taken advantage of the procedure that
T wish the ITouse to take now, on several other occasions when similar
happenings had happened.  When, in 1927, there was the Bengal Nagpur
Railway strike, and, again, in 1928, when there was the Lenoal Nagpur
Railway lock-out, thero we: re ad]oumment motions moved in thin House
and they were allowed by the then President. They were discussed and
the Government policy was then attempted to be censured. Again, this
is o central matter. Here are a number of associations which are of an
all-Tndia significance. There is the Trade Union Congress, the Railway
Workers' Association and several other workers’ associations, there is the
Railway Workers’ Union, the R. M. 8. Union, the I. G. N. Workers’
Union and several others. Labour is a central subject, and, under the
Trade Disputes Act, the Government of India alone are competent to
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administer it, and, as such, I maintain that this raiding of a number of
labour ussociations of all-India importance and arresting o number of
labour leaders and also this declaring unlawful .of a number of labour
associations is a matter of .central importance, & matter of all-India im-
portance. It will affect the railways and their revenues. 1f thesc Rail-
waymen’s Unions continue to be banned like this and if the railwaymen's
leaders continue to be arrested and continue tp, be kept under lock-up,
certainly the peace of the minds of the railwaymen will be disturbed and
the railways will have to face some difficulty and may have to face some
strike or some other sympathetic action. Therefore, I consider this to
be a matter of all-India hmportance, a matter of extremely intimate in-
terest to the railways.

Mr. President (The Honourable Sir Abdur Rahim): The Chuir has
asked the Honourable Member only to state his point. Any other point?

Prof. N. G. Ranga: It is a matter of recent occurrence, because it
was only the day before yesterday that these raids were effected by the
Government of Bengal and these 30 persons of all-India importance were
imprisoned and 13 well known organisations of intimate intercst to work-
ers and peasants were banned. 1, therefore, maintain that this adjourn-
ment motion is entirely in order. Igmstly, this action of the Dengal
Government affects very seriously the freedom of association of Indians
in this country, the freedom of association specially of trade unionists and
workers in this country and also of socialists. I am sure that if we
were to follow the line of action proposed by the IHonourable the Law
Member, namely, that everything that is being done in this direction by
Local Governments ought not to be taken up and should not be {uken
up by this House merely because it is provineial. . .

Mr. President (The Honourable Sir Abdur Rahim): That is argument.
The Chair asked the Honourable Member only to mention his  points
on this question of order.

Prof. N. G. Ranga: I, thercfore, suggest thut the precedents that the
Honourable the Law Member has quoted and the rulings that he has
eited do not really apply to this particular matter, and this motion ough#
to be allowed to be taken up by the House.

Mr. N, M. Joshi (Nominated Non-Official): May 1 say a word about
this point of order? I am really sorry to find that recently the Govern-
ment of India are raising points of order which are intended to restrict
the freedom of discussion in this House. I am a believer and a very
firm believer in constitutional and parliamentary methods. Tf objec-
tions are to be taken to free discussion of matters in which the whole
country is interested, in which this Legislature is interestcd, it is much
better to shut up the Legislatures. ‘‘(Hear, hear” from the Congress
Party Benches.)

An Honourable Member: Is that the point of order?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better restrict himself to the point of order that has been
raised.
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Mr. N. M. Joshi: I am coming to the points under discussion. The
Honourable Member does not deny the fact that this is a definite matter.
He does not dany that this i3 a matter of recent occurrence. . . . ,

"fhe Honourable Sir Henry Oraik: He does.

Mr. N. M. Joghi: He cannot deny that the raids have taken place
very recently. The only objection that he takes is a very technical one.
He objects to the word ‘‘policy’’. If that is the objection, I am sure,
you will permit my Honourable friend to re-word his motion for adjourn-
ment. But, at the same time, I want to place before you this consi-
deration. These raids are made under a central legislation, the legisla-
tion under which these raids are made is not a provincial legislation.
Secondly, Government cannot deny the fact that this campaign against
communism is a campsaign made under the control and direction of the
Government of India. What is the earthly use, then. . . .(Interruptign
"by Sir Cowasji Jehangir.) Mr. President, I do not want to be interrupted
'by the Honourable Barénet on this matter. I am not making a speech.
When I make a speech on the motion for adjournment, then he can
certainly interrupt me. . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is really making a speech.

Mr. N. M. Joshi: My first point is this, that the legislation is « cen-
tral legislation. The policy is a central policy, the control is a central
control. (‘‘No, no,”” from Official Benches.) In these circumstances, it
is much better that this question should be discussed here than in the

loeal Legislative Couneil.

Mr, President (The Honourable Sir Abdur Rahim): Does the Hon-
ournble Member suggest that this is a Central subject?

Mr. N. M. Joghi: That is exactly what I am suggesting—that these
raids have taken place in the diffcrent provinces as a part of the policy
laid down by the Government of Indix, and the Government of India

are controlling this movement.

Mr. President (The Honourable Sir Abdur Rahim): When was that
policy laid down ?

Mr. N. M. Joshi: That policy might have been laid down some tims
ago, but the event has taken place very recently. If it is a technical
objection that the Honourable the Mover uses the word “‘policy’’, I sug-
gest to you that you should permit this discussion as it is the policy
of the Central Government and you should permit the Honourable
Member to change the word in his notice. 1 hope thatl the Government
will not shirk discussion on this matter,

Mr. A. K. Fuzlul Huq (Bakarganj cwmn Faridpur: Muhammadan
Rural): On a point of information, Sir. The Honourable the Law Mem-
ber said that the Bengal Legislative Counail is sitting and that the
matter may be discussed there. 1 may remind him that the Council
i8 not sitting today. Tomorrow is Sunday and by the time the Council
meets again the matter will have lost its urgeney.
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Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions:
Non-Muhammadan Rural): I want to put a question to the Honourable
the Law Member. I do not fully understand his position. Have the
Government of India laid down any policy for raiding offices and insti-
tutions like these and declaring them unlawful? If so, when? If not,
then would T be wrong in concluding that no such policy was ever enun-
ciated by fthem previously and that these raids are not in accordance
with any policy prescribed by them?

The Honourable Sir Nripendra Sircar: The policy initiated is to be
found in the different notifications regarding certain associations which,
in the opinion of the Locul Government, would come within the Criminal
Law Amendment Act, 1908. Against them the Act was put into oper-
ation. There is no quegtion of our direeting or raiding. Whatever follows,
follows from the Act being put into operation.

Mr. President (The Honourable 8ir Abdur Rahim): As regards the
point of order raised, the first point that has been raised by the Hon-
ourasble the Leader of the House is that the motion wants to raise a
.question of policy which was laid down sometime ago, and, therefore,
it cannot be said to be a matter of recent occurrence. The Honourable
Member who has given notice of this motion has not informed the House
when that policy was laid down, but the Honourable the Leader of the
House says that there have been raids of a similar character some time
ago in the Punjab and in some other provinces in pursuance of the same
policy. It has been suggested by Mr. Joshi that permission may be
given to delete the word ‘‘policy’’, so that the mere occurrence may be
«discussed in this House, but, so far as the Chair understands, the inten-
tion of the Mover is to discuss the policy in pursuance of which these
raide have taken place and the particular occurrences which happened
during those raids. Therefore, the Chair holds that on an adjournment
motion, the policy which has been pursued for sometime past cannot
be discussed. The Chair might just as well say one word as regards the
other objection raised, that it is really a matter of provincial concern,
and, therefore, this Legislature is not the proper forum in which an ad-
journment motion of this character can be discussed. As regards that,
the Chair has gone through the rulings and practice and it finds that there
i8 really no uniformity. The Chair does not fhink that, having regard
to its ruling on the one question, it should give any ruling upon the
other question. The point regarding it, the Chair may mention, really
is whether the President has becn given any power to disallow a motion
for adjournment on the ground that it is not primarily the concern of
the Governor Genecral in Council. That power has been expressly con-
ferred on the Governor General himself, but, as the Chair has said, there
are different rulings on this question and the practice has also not been
uniform. The Chair, therefore, does not decide that point now. The
Chair rules, the motion is not in order upon the first point raised,

STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Sircar (Leader of the House): With
your permission, Sir, I desire to make a statement of the probable course
of Government business in the week beginning Monday, the 11th March.
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That day and Tuesday, the 12th, are allotted for the completion of the
Voting of Demands for Grants. On Wednesday, the 13th, motions will
be moved for the election of members to the following:

(1) Central Advisory Council for Railways;
(2) Committee on Public Accounts;
(3) Standing Committee for Roads for the financial year 1935-36;

(4) Imperial Council of Agricultural Research and its Governing
Body; and

(8) Indian Institute of Science, Bangalore.

Thereafter, the Honourable the Finance Memher will move that the
Finance Bill be taken into consideration, and it is hoped that the debate
on this motion will be concluded on Friday, the 15th. If this hope is
fulfilled, Government will give time to Sir Cowasji Jehangir to move a
motion agreeing to the Resolution of the Council of State to appoini &
Joint Committee on the Bill to amend the law relating to marriage and
divorce among Parsis.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan):
As regards the statement just now made by the Leader of the House, 1
bave to bring to your notice that Friday is a fasting day for Haj Mus-
lims. Therefore, it should be declared a holiday. That is a very im-

portant day, and we cannot sit on that day. No Muslim will sit here,
including yourself.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, your predecessor gave a ruling that all the days which
are observed as holidays in the Delhi Province will be observed as holidays:
in the Assembly.

The Honourable Sir Nripendra Sircar: I am not standing in the way
of any of my Muslim friends from observing that as a holiday, but the

garetted holiday is Saturday and that has been declared as such in the
province of Delhi.

Maulvi Syed Murtuza Sahib Bahadur: Saturday is Id day and Friday
is & fasting day in Mecca.

The Honourable Sir Nripendra Sircar: Will my Honourable friend allow
me a little time to make inquiry into that matter?

THE GENERAL BUDGET—LIST OF DEMANDS—contd.
SeEcoND STAGE- conid.

Mr. President (The Honourable Sir Abdur Rahim): The discussion of
the budget demands will now be resumed. According to the announce-
ment the Chair made last evening, Babu Baijnath Bajoria is called upon
to move his motion.

(The Honourable Member was absent.)

Mr. Muhammad Anwar-ul-Azim has got cut motions Nos. 44 and 45
under this demand. Does the Honourable Member wish to move them ?
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Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan .
Rural): No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): We go on then to
demand No. 17. Does U Thein Maung want to move his motion No, 837

U Thein Maung (Burma: Non-European): No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Mr. Muhammad:
Anwar-ul-Azim. Does the Honourable Member wish to wove his ecub.
motions under this demand ?

Mr. Muhammad Anwar-ul-Azim: T want to say, Sir, that I have got
motions practically under all the Demands, and as my constituency wants:
me to bring these matters to the notice of the Government, if you wall
kindly permit, I should first like to move my cut motion under Demand:
No. 79. This is the motion which I want to speak on first.

Mr. President (The Honourable Sir Abdur Rahim): But the Chair is
now asking the Honourable Member whether he wishes to move his

motions under Demand No. 17?2
Mr, Muhammad Anwar-ul-Azim: No, Sir.
Mr. President (The Honourable Sir Abdur Rahim): No. 18?7
Mr. Muhammad Anwar-ul-Azim: No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): U Thein Maung,
Is the Honourable Member moving his motion ?

U Thein Maung: No, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Demand No. 19
(No Honourable Member moved any motion under this Demand,
neither under Demand Nos. 21 to 22.) Demand No. 23. Sir James Grigg.

DEmMAND No. 23—INDIAR PosTs AND TELEGRAPHS DEPARTMENT (INOLUDING
WorkING EXPENSES).

The Honourable Bir James Qrigg (Finance Member): Sir, I beg to-
move:

*That a sum not exceeding Rs, 10,55,85,000 he granted to the Governor General
in Council to defray the charges which will come in course of payment during the yesr
ending the 31st day of March, 1936, in reapect of the ‘Indian Posts and Telegraphs

Department (including Working Expenses)'."
Mr. President (The Honoursble Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 10,55.85,000 he granted to the Governor General
in Council to defray the charges which will come in course of payment during the yesr
ending the 31st day of March, 1836, in respect of the ‘Indian Posts and Telegraphs.

Department (including Working Expenses)’.’
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‘Grievances of the Inferior Services.
Mr. N, M. Joshi (Nominated Non-Official): Sir, I beg to move:

_ "'That the demand under the head ‘Indian Posts and Telegraphs Deparument
-{inclading Working Expenses)’ be raduced by Rs, 100.”

Mr. President, my position of being an unattached Member placed me
‘this morning at a great disadvantage. (Laughter.) Till yesterday afternoon
I thought that my motion would come up for discussion the morning, but
when I went home I got 2 notice from the Secretary of the Legislative
‘Assembly pointing out a certain order in which the motions for cuts will
be taken. From that list, Sir, I never thought I would get any opportunity
this morning to move any motion, but fortune has favoured me, and I
.propose to make the best use of the opportunity which has been afforded
to me. Mr. President, I am asking this House to reduce the demand under
‘the I'osts and Telegraphs Department by Rs. 100 in order to lodge a protest
-against a certain policy which this Department, along with other Depart-
ments, is following in the matter of the treatment of their lowest class
-of servants. In this Department, Sir, there are some people who are
considered to belong to the ‘‘superior’’ service, some people are considered
to belong to the ‘‘subordinate’’ service and there are some people who
belong to what are known as the ‘‘inferior” service. I propose to speak
this morning on the position of the inferior services in this Department,
and the one complaint, which I propose to place before the Legislature on
behalf of them, is the old complaint regarding the pensions of the inferior
mervices.

Sir, people who belong to the inferior services of the Department have
been given the small pension of four rupees a month since I do not know
for how many years; perhaps if one goes back and digs into the old records
-of the Government of Indis, he will find that these pension rules were made
.about the vear 1860. At that time, this maximum rate of Rs. 4 was fixed.
At that time the monthly salaries paid to these people were small, perhaps
some people may not have been getting more than Rs. 5 or Rs. 6 or Rs. 7
monthly and it was quite natural at that time that the mcnthly pensions

paid to these people should have Leen fixed at the small maximum figure
-of Rs. 4 n month.

The Honourable Sir ¥rank Noyce (Member for Industries and Labour):
I am sorrv to interrupt my Honourable friend. 1 would venture to ask
your ruling, Sir, whether he is in order in discussing this matter on this
particular grant, as the question of pensions of inferior services is one
which is common to all Departments of the Government of India.

Mr, President (The Honourable Sir Abdur Rahim): Because a particular
grievance is common to the Indian Posts and Telegraphs Department and
other Departments, the Chair does not think that is a sufficient reason for
disallowing n discussion on a motion like this.

Mr. N. M. Joshi: I thank vou verv much for permitting me to place
before vou this creat grievance of the people belonging to the inferior
gervices of the Indian Posts and Telegraphs Department. 8ir, my remarks
refer to the Postal Department for the present. For the present, if my
gemarks are also applicable to other Departmments. they apply to cther
‘Deaparbments . . . . !
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Sir Oowasiji Jehangir (Bombay City: Non-Muhammadan Urban): For
my own information, does it really apply to all Departments?

Mr. N. M. Joshi: Yes, to all Departments. Sir, in the Government of
India, there are people belonging to superior service who get a fixed pension
‘of £1,000 a year. Of course, they are heaven-born people and we eannot
‘compare the people belonging to the Indian Civil Service and the jeople
belonging to the inferior services. Then, Sir, there are the subordinate
services in which people generally get s pension equal to one half of their
salaries, but in the case of people belonging to the inferior services, they
do not get a pension equal to even half their salarics: thev get n fixed
pension of a maximum of Rs. 4,—which has been increased, I think, by a
rupee or two as a temporary measure,—but their pension iz not anywhere
near one-half their salaries and they then suffer under another disadvantage.
In the case of the subordinate services, they can get a proportionate pension
-after ten vears’ service, and, in the case of the superior services, they can
get a proportionate pension after onc year's service.

“The Honourable Sir Frank Noyce: That is not so, Sir. There is no
proportionate pension after one year's service.

Mr. N. M. Joshi: Then, may I ask what the rule is?

‘The Honourable Sir Frank Noyce: T cannot tell the Hon~urable Meraber
definitely after what period of service a proportionate pension is given, but
T can state verv definitely thatit is not given after one vear’s service.

Mr. N. M. Joshi: I say that members belonging to the superior services
have got the right to retire at any moment they like and they can get
proportionate pension, .

The Honourable Sir Frank Noyce: | ruust definitely contradict my
Honourable friend. Hig statement is absolutely inaccurate. No members
-of any service can get a proportionate pension after a ervice of one year.
They can retire at any mowment they like, It is possible they can get w
gratuity, but 1 very much doubt whether even a gratuity is given wfter
one year's service, I do most emphatically state that no members of
.any service ean get a proportionate pension after une year's service,

Mr. N. M. Joshi: The truth is graduslly coming out. The Honourable
Member adinits that they may be getting some gratuity. For my purpose,
it is the same whether it is called pension or gratuity. They do get
‘some money after retirement. What does it matter whether you cull
a certain amount of money given to people us pension or a certain amount
of money as gratuity. The fact remains that the Government care for
‘the superior services to such an extent that even if u man retireg at any
“moment he Jikes, he is provided with some money in the shape of gratuity.

The Honourable Sir Frank Noyce: That, again, is not correct. An
officer of the superior services gets « gratuity under certain speciaj condi-
tions, but it is not true that every officer of the superior servicey who
retires at any given momentk gets a gratuity.
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- Mr. N. M. Joghi: The Ecnourable Member may protest and that very
hard. At the same time, he cannot deny the fact that a man belonging
to the superior services gets superior privileges ag regards the provision.
against retirement. Let him say so. 1f he can contradict that statement,.
let my Honourable friend get up and say that he has not made a better

Pprovision against old age and retirement for superior services ag agamnst
inferior services.

The Honourable Sir Frank Noyce: I never wish to contradict my
Honourable friend on any statement he makes which is accurate

Mr. N. M. Joshi: I have not made uny such statement. The Honour-
able Member Las not yet made any definite statement as regardg the rules-
which provide for gratuity or pension to men belonging to the superior
Bervices,

’

Dr. G. V. Deshmukh (Bownbay City: Non-Muhammadan Urban):

Or allowances.

Mr. N. M. Joshi: I do not wish to waste my time, a8 I have to make
& few important points. The point is that people belonging to the subor-
dinate serviceg get pension equal to half their salary, and, secondly,
they also get proportionate pension after ten years' service. It is useless
to expect me to read out all the pension rules within the 15 minutes
sllotted to me. I, therefore, make a gecersl statement that the men
belonging to subordinate services get pension equal to half their salaries
and they generally get a proportionate pension after a service of tem
years retirernent.  This privilege is denied to people belonging to infenor
services. My claim ig that il there are any people who deserve hetter
pension rules, it is the people belonging to the inferior services. They
get small salaries and it is on account of that fact that they cannot save
any money while in service and so some provision after their retirement
is all the more necessary than in the case of men belonging to suverior
or subordinate service. Unfortunately, Sir, this question has not been
taken up by the Government at all. Since the time I came to this
Iegislature, myself and several other Membera have been drawing the
attention of the Government of India to this injustice. The reply given
is not that they do not deserve better: thev cannot say so. Nobodv can:
8ay that these inferior servants really do not deserve a little better pension
rules than the pension rules given to the superior services or subordinate
services. Therefore, they do not deny the fact that it is necessary to
consider. For more than 14 years this question is being considered. and
the argument for not doing justice to these inferior service people is want
of monev. But, Sir, since I drew the attention of the Government of
India and since their attentinon was drawn bv other Members, palaces
were built in New Delhi. I have seen them risine before mv eves. crorea
and crores of runees wore spent on the palace for the Governor General,
palace for the officers of the Secretariat, nalaces for the Members of the
Fxecutive Council and the services, palaces for the Membera of the
Legislature. We have created a New Delhi—a heaven on earth. We
find monev for all thegse. During these 14 vears. however. we have nob
found monev for increasing the pension of the inferior services bv a few
rupees. Might I, Sir, ask the Honourable Member in charge as to when
he ia going to find money for this? I hope the Government of India
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will take this matter seriously into their consideration. It ig not true that
they do not have the money for increasing the pensions. They have the
‘money, but they spend it for other purposes. 1 have shown that even
in this very budget money has been spent in improving the gardeus, in
renewing wroplanes and in buying furniture, and, if money could be found
for such purposes, I hold there is money enough for incressing the
pensiong of the men belonging to the inferior services. What is wanted
ig the will, and I want the Government of India to make up their minds
to do justice to the people belonging to this service.

May I say, Sir, a word to the men who are sitting to my left. These
people belonging to inferior service nave been serving the men who are
sitting to my lett. I want one of them to stand up n his place and say
A word in favour of these inferior servants. These servantg huve served
them honestly, they have served them most industriously and 1 would like
some one among them to rise and speak a word in fuvour of the men who
have given their life service for them. The other day, Sir, one of the
Honourable Members sitting to my left got up in his seat and profferred
fulsome praise to the Honourable the Finance Member for restoring the
salary cut to the men belonging to the superior services. May 1 ask that
some other man in that service will get up today ang say a word. 1t is
wrong for them to say that they do not take part in these discussiong for
fear of breach of service discipline. If service discipline doeg not come in
the wuy of your offering fulsome praise to the lHonourable the Finance
Member for restoring the wage cut, surely there will be no bresch of
discipline if one of them gets up in his place and says whether these people
belonging to the inferior services deserve better pension or not. 1 would
like oneg of them to get up. It is wrong for them to expecet me to speak
on behalf of the people who have given them their life service. I bope,
Sir, whatever may be the attitude of the Government Benches, whether
they care to appreciate the services of the people who hive served tbem
faithfully or not, I want the Legislature to give one promise, one pledge.
Whatever may have heen the pledges given by the Government to the
superior services, to the income-tax payers, to the payers ol surcharges,
I would like the Legislature to give one pledge to the men belonging to
the inferior services, and that pledge is that. before next year, the pensions
of the inferior serviceg will be increased. Sir, that is the meaning of the
motion which I have made and that will be the meaning if this motion
is carried. The mandate which I want the House to give to the Govern-
ment ig that pensions of the men belonging to the inferior acrvices ehall
be raised before the end of the vear. (Applause.)

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:

“That the dermiand under the head ‘Indian Posts and Telegraphs Departmeant
(including Working Expenses)’ be reduced by Rs 100.”

Mr. D. K. Lahiri Chaudhury (Bengal: Landholders): Sir, T am glad
that mv Honourable friend, Mr. Joshi. hag got the chrnes ~f moving this
cut this morning. I am also glad that his dieanpomiment has been
removed. I am also grateful to him for placing this motion before the
House to consider about the grievances of tha posta) employees, and I
endorse my views entirely on the side of my Honourable friend. T want
to confine myself to the grievances of the postal employees with which
1 am sssocisted and very closely associated.



2036 LEGISLATIVE ASSEMBLY. (9t Marcu 1985.

[Mr. D. K. Lahiri Chaudhury.]

Year after year we have been hearing of retrenchments on & vigorous
scale. But the simple figure shows that for the current year the budget
estimate for the retrenched personnel wag 3 lakhg and 59 thousand,
whereas, in the revised estimate, the figure has risen to 11 lakhs and
90 thousand. That clearly indicates how the retrenchment policy ig being
pursued vigorously and with & vengeance. Now, Sir, I have gathered
from discussions here that these retrenchment measures were only confined
to the subordinate services. A large number of clerks, postmen and
subordinate officers have been retrenched in the post officeg as well as
in the R, M. S. Another thing is that this retrenchment wag not confined
to persons of 30 years’ service, and above, but also included persons with
five or six years' service, 1 ask in all humility whether it wag a fair
thing to do, because it is evident that these people first accepted and
entered (Government service with great hopes in their hearts, and witholt
any rhyme or reason they have been asked to go. T believe it has
affected the efficiency of the administration itself and I do not understand
why Government pursue the policy of retrenchment on those lines. But
this same policy was not adopted in the case of the Telegraph Depart-
ment. There it wag suggested that reductions will be made only on the
occurrence of vacancies, and 1 appeal to the Honourable Member that
a similar policy should also be adopted in the case of the post office.

Then, T will come to the traflic inspectors. One thing I may point
out here, and that is that GGovernment are pursuing the policy of retrench-
ment where there ig reduction of traffic. But they are not pursuing the
same policy where there is increase of traffic. As a matter of fact, in the
Caleutta Geacral Post Office, and in other places, in the money order
and savings bank department, and in other departments, therc has been
n regular increase of work, and no sufficient hands have been provided,
with the result that the work is suffering. Now, in dealing with the
officers of the Postal Department, they have reduced only 34 Postal
Superintendents and one Deputy Post Master General against 12 thousand
subordinate employees. What is this proportion? A complaing wag made
lust year about drastic reductiong in selection grade posts in many offices
of Caleutts and in the General Post Office in particular. I askeq Sir
Thomas Ryan to leniently consider the question of these postal inspectors,
and, as a matter of fact, 1 am glad that our present Director General, my
Honourable friend, Mr. Bewoor, has made some concrete suggestiong on
that. He also suggested that some supervising staff is necessary for the
good management of the work and he suggested that one supervisor
should be maintained for five savings bank clerks, one for six money
order clerks, and one for seven or eight registration and parcel clerks:
and [ will be very glad if this suggestion is translated into action.

Then, I want to draw the attention of the Director General to the
system which is going to be introduced to fill the posts of town inspectors.
I am told the Department contemplates to fix a maximum age limit of
40 years. That will really stop the chanceg of other employees, who are
genior in service, but they will thus get no remuneration for their services.
This is a matter of vital concern. because, if you fix the age limit at
40 vears, many scnior officers, who are senior and able people, will not
get any chance. Why should you stop them?  You should make a
provision which wil] be applicable only in the casc of efficiency, and let
the senior people who have served with ability end efficiency be given &
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chance in this matter. 1 am Told that in Bombay and Calcutta, some
junior men have been appointed as town inspectors. ] think this ought
to be stopped; and I am informed that people attached to the administra-
tive offices of the officials there get preference over other senior men. Thig
is not fair; those who are senior and able officers ought to get a better
chance, and 1 think this policy should be accepted.

Another thing that 1 will bring to your notice ig about the adimmistra-
tion of the higher grades. In my own district of Mymensingh, there aure
66 sub-offices and 210 branch offices, but there is only one Postal Superiu-
tendent who is conducting the work. Also in the Dacea Division, there
are about 93 sub-oftices and 250 branch offices, but there is only one
Postal Superintendent, But in the Assam Circle, where there are only 24
sub-offices and 150 branch offices, they are also controlled by one Superin-
tendent. So the Department has fixed some data according to which
every clerk must perform some umount of equal duty; but probably it
is not applicable in the case of higher officers. In dealing with these
things, they seem to have adopted the dictum, “‘Head, 1 wn; tails, you

lose ™.

Now, I shall come to the Telegraph Kngineering Department. Last
year, in my observations in connection with the gencral discussion of the
budget, 1 concentrated my whole attention on these postul matters, and
I raised the question of the extravagance of the Telegruph Engineering
Department. 1 can say frankly that that branch ig a branch of vested
interests. 1t maintaing as many as 1606 officers, all drawing high salaries,
against 490 officers for the whole department. It has got one Chief
Engineer druwing Rs, 8,000 a month, and, over and above that, he gets
his allowances. 1t has alsp got five Dircctors of Telegraph Kngineering
drawing u pay from Rs. 1,750 to Rs. 2,150. There are three branches of
Telegruph Engineering, namely, the General Department, the Telephone
Department and the Radio Depuartinent. In the General Department,
there are 129 officers costing Rs. 10 lakhg and 99 thousand for pay only;
in the Telephone Department, there are 11 officers getting a salury of
Re. 71,000 per year as pay; and, in the Radio Departinent, there are 26
officers who get 1is. one lakh and 64 thousand. The following figures
for the Radio Branch will prove interesting. These 26 oflicers curry a
salary of Ee. one lakb and 64 thousand. whereas 237 subordinates carry a
salary of Rs. 4,68,700. Besides these, the officers also get their house-
rent allowances, passage money and other expenses. 1 have excluded
the Controller of Stores from consideration, otherwis; the expenditure
would have been much more. I raiseq this question of extravagance last
vear and no response was made after that. The Director Genera] replied
that there mav be a fall in traffic, but the wires of the Depurtment and
the instruments have to be maintained, and so it is not reasonable to
suggest that there should be retrenchmentg in the Engineering _Bmm:h
like this. I have made inquiries as to how many are supervising the
wires and other requisities, and I have founq that there are 151 engineering
supervisors, 444 line inspectors, 8,151 line men, looking into the teln'grnph
lines. Besides, that, there are 86 electrical supervisors and 135 mistries
and mechanics to look into the instruments. Is it necessary that besides
these things there should be a number of Directorg of Tﬂ]ﬂg’l’ﬂ]:?h FEngineer-
ing to look mnto the matter? As a matter of fact, they do th'm work very
rarely. To my mind, this maintenance of a huge staff is nhsolutley
detrimental to the interests of the Indinn {ax-paver. T make 2 R}Jg_pzeﬁh?n
which T hope will be accepted by the Honourable Member, and it is this,
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‘1f these five Directors of Telegraph Engineering are dispensed with,
12 it will give a saving of Re. 1,16,000; and, similarly, if the poste
7" of these 22 assistant engineers are abolished, it would result
.in a saving of another Rs. 1,12,000. The Telegraph Establishment Com-
mittee also made a similar suggestion, but it is a pity that the Government
do not pay sny attention to this recommendation of that Committes. In
this House, a number of Committees are formed and a number of sugges-
tions are made by these Committees, but it is a pity that, whenever any
concrete and reasonable suggestions are made, they are not accepted by
the Government, in spite of the fact that the suggestiong are reasonable.
I want to ask if there have been any suggestions for amalgamating these
offices. As a matter of fact, my information ig that even in London
there has been amalgamation of engineering supervisors. Why ghould not.
a similar policy be adopted here? I think it ig high time for the Govern?
ment, to see that the interests of tbe lower grade officers, who are paid
much less than the higher grade officers, are properly looked after; and
if they are not looked after properly, there will be great dissatisfaction
which will stand in the way of proper administration. 1 appeal to the
Honourable Member that ke wil] make it a point to look into the grievances
which I have just now set out and that he will redress them, so that there
may be peace and amity in the whole of the administrative services.

"With these words, I support the motion. ;

The Honourable Sir James Q@rigg: Sir, perhaps I may be allowed to
intervene now for one minute to deal with the speech of Mr. Joshi; and,
before 1 do that, I must apologise for not having been in my place to listen
to that speech: but urgent business called me elsewhere. I have,
however, informed myself as to the purport of his remarks. This problem
of the pensiong of the lower paid Government servants ig one which has
been brought actively to my attention now for the first time. T understand
that the attitude of the Government in the past has been that there is an
undoubted grievance, but that it has been impossible to meet it in the
past adequately—something has been done to meet it, but not as much
ag the advocateg of a change would wish—because of financial stringency.
The budget proposalg which I presented to the House a few davs ago will
at any rate have shown that we are past the worst of the financial strin-
gency, and, therefore, Govermment can no longer fall back upon the
argument that there is no money to make this change. I think, therefore,
that Gavernment owne it lo sp stalwart and invariable a supporter ag Mr.
Jusli (Loughter) that I should promise him that Government will take
up this question and consider it very carefully and sympathetically and
with every desire to do something to meet the grievance which has been
.admitted for some time,

Mr. V. V. @il (Ganiam rum Vizagapatam: Non-Muhammadan Rural):
‘Bir. T rise to make a few observations with regard to the subject matter
under discussion. I would first like to refer to the retrenchment policy
adopted in the Postal Department. T find that, during the last few vears,
retrenchment has occurred and nearlv 12,000 posts have been aholished.
The figures are. post office clerks 2,708, postmen 5,155, sorters 897, mail
runners, ete., 8.213, and inferior servants 1.009. T am told that the
number of postmasters retrenched is nearly 1,500. I desire to stale that,
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in these days of economic stress and sta¥vation, the poor workers ate much

aﬁs?tcd by the policy of retrenchment adopted by the 'Governeggnt of
dndia oL . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair may
remind the Honourable Member that the Honourable the Mover confined
himself to the question of pensions.

Mr. V. V. Giri: If such is the case, I have nothing more to add.

Lieut.-Colonel Sir Henry Gidney (Neminated Non-Official): I rise to &
point cf order: have you, Sir, ruled that our remarks can only be confined
to the question of pensious of the Postal Department? T ask this, because,
I believe, the motion under discussion refers to all the grievances ol the
TPostal Department?

Mr. President (The Honourable Sir Abdur Rahim): As regards the
point of crder, so far as the motion is printed on the Order Paper,
“Gricvances of the postal department’ it is put in general terms, and,
therefore, the Chair does not wish to rule it out of order as entirely irrele-
vant. The Chair merely wanted to point out to the House and to the
Henourable My, Giri that one specific grievance was mooted by the
Honourable the Mover of the motion and. thercfare, the Chair thought
perhaps it would be more convenient to the House if {hat apecifie motion
was dealt with under this head; but the Chair does not rule out any other
grievance being discussed.

Mr. V. V. Girl: T, therefore, desire to suggest to the Honourable Member
in charge of Labour and Industries that he should look into this matter and
see that no poor worker is retrenched : the policy of the Department should
be to absorb the workers. Recentlv there was a Cemmittee, presided
over bv an officer of the Department, named Mr. Pasricha, and that
Committee’s report is about to be published. T request the Hononrable
Member in charge of the Department to give the fullest opportunity to the
workers and their unions to express their views and put forward constructive
proposale. I also desire to suggest to the Department that, so far as
postal workers and their organisations are concerned, they should have
half-vearlv meetings. vear after vear, so that the representatives of the
workers can meet the Honourable Member or the superior officers and
discuss, from time to time, the grievances relating to the workers. 1
hope the suggestions that have been made by me will be accepted by the
Hgnourable Member. T do not think T have got anvthing more to say.

Lieut.-Colonel Sir Henry Gldney: Sir, T have great pleasure in support-
ing this motion, and, in doing so, I am glad T have vour ruling allhwing
me to criticise grievances other than pensions. Ag President of a larze
postal emplovees’ union which embraces Bengal, Bikar and Orissa and
Assam, T have come into close contact with the men with whom T have
gat for hours and discussed their grievances, and so the criticisms T am
meking today are not done in anv hostile or carping gpirit-, M.v‘riemrr‘ in
to ask the head of the Department and the Honourable Member in charge
to review the entire situation svmpathetically. The question of pensions,
myv friend, Mr, Joshi, has very ably presented to the Houge. Al T can

r
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do iag#e support it in its entirety. I am very glad to have had the
assurance of the Honourable the Finance Member that the matter would
receive pis sympathetic consideration, and with that, Sir, I 1nust pass on
to certain other matters,

There is one matter, Sir, that I should like to bring to the notice of the
head‘ of the Department who, I know, since he assumed office, hag given
it his most careful and sympathetic attention. I pay him no empty
tribute when I say that he is seriously giving his attention to these matters.
But, there is such a thing as comparative official expediency and urgency,
or prioritty, and so, I am afraid this question of pensions to which T am
referring may not receive the early attention it merits and be deiayed.
Sir, T had the honour of leading a deputation of postal employees before the
Director General of Posts and Telegraphs when I represented among other
matters, & matter relating to provineial postal recruitment. Sir, there 4s,
a8 vou know, with the advent of provincialisation and autonomy of the
provinces, a universal cry in this country of ‘‘Bengal for Bengalis’’, ‘‘Bihar
for Biharis’’, and so on. Now, much as this will satisfv the residents and
inhabitants of Bengal and other provinces, it certasinly has a verv unfair
effect on certain Government servants. The Director General of Posts and
Telegraphs, I know. is aware of mv point of view, and it is this. The new
recruitment rules demand a domicile or birth in a province beinre a
recruit can-be accepted in anv Province. Sir. we know,—and the memories
of several Members of this House can easilv be taken back to a time when
it was verv difficult to get emplcovees for the Postal Department, especiallv
postmen. Emplovees, who have, by assiduous labour, risen to be classified
as intelligent workmen and are not called ‘“‘menials’’ today,—these men
have worked and lived for vears in provinces which they have served, such
as the eapital cities of India, and it is not fair to these emplovees whose
families have been compelled to live in their places of birth, such as Bihar,
ete.. that their children should be disqualified from emplovment in a
province where their fathers and grandfathers had spent the hest part of
their lives in the service of the Postal Department. T know the Director
General of Posts and Telegraphs has promised to give this matter his early
and svmpathetic consideration. but Sir. as vet no orders have heen
passed on this matter. and T do think that those emplovees whn have
served in the ecapital cities of Tndia should not have these prohibitory laws
plneed on the emplovment of their issues in the provinces which they
have legallv served for vears.

The next point relates to the compensatory house rent allowance
while on leave. Sir. a compensatorv house rent allowance of Bs. 5 per
mensem is granted by the Government of Tndia to postmen and the
members of the lower gazetted staff in post offices in. Caleutta, but.
unfortunatelv. this allowance is not allowed, when an official is granted
leave. notwithstanding the fact that there is a clear ruling in the Snr.)-
olementary Rules (Vide No. 8), and to the extent he takes leave. he is
deprived of the said compensatory allowance. This matter has heen
represented to the authorities, but, so far, there has been no redress. T
hring this matter to the notice of the Director p’-nnera! of Tfosh: a1}6
Telegraphs. so that he may give his most svmpathetic consideration to it.

The next point to which T wish to draw the attention of the Govern-
ment. and particularly of thé Director General of Posts and Telegraphs who.
denls.vith such matters, is  about the confirmation of those employees
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appointed or promoted after the 16th July, 1981. Owing to financial
stringency, all appointments and promotions made after the 16th July,
1931, are not contirmed as yet, and difficulties arise when men apply for
leave, inasmuch as when they do  so, they ure reverted to their original
substantive posts, and, in consequence thereof, most men do not take
leave for fear of reversion to their substantive appointments. This
difficulty occurred in the Railway Department a few years ago, but it hus
since been righted. 1 would ask the Director General of Posts and Tele-
graphs to review this matter in a similur way.

Then, there is another matter whicld has become a hardy annual. The
number of people who claim this privilege are annually getting less and
less. 1 am referring to candidate postmen who ure offered employment in
certain capital towns as a sort of resorve to meect urgent rushes of work.
The Honourable Member in charge, who has had experience of tlis matter
in the cuapital towns, realises the difticulties with which both the Depart-
ment and these cmployees are fuced. He realises the gricvances of these
gensonal candidate postmen whe have been so  acting or  officiating for
seasonal periods for years and years. The Department has always at hand
a supply of experienced men when needed, and although these men have
been waiting for years and years for the fruit of their labours, they are
denied confirmation. I know the Honourable Member will say that he has
reduced the staff of postmen and he has no vacancies, but, I ask, why
appoint new men when you have these experienced people waiting, men
who have rendered muny yeuars of good seasonal service. men who have
kept the Department going during these seasonal periods? 1 ask the
Honourable Member kindly to consider sympathetically the prior claims of
these people when filling in new vacancies. They have certainly earned
such recognition.

1 now turn to something of a differcnt nature. There are many other
grievances of the subordinate staff which I could detail, but I would only
weary this House; moreover, those details are already before the Director
General, indeed, I believe, it forms a big part of his daily duties.

The other point which 1 desire to refer to is the colossal expenditure of
this Department on its audit and accounts side. Those whe are familiar
with the history of this Department will know how, after the Finance
Department assumed control over the expenditure of the Postal Depart-
ment, the expenditure has heen raised, retrenchment has been the order of
the day and ethiciency has becn generally impuaired. The first false step
taken was the appointment of a financial expert, Mr. Heseltine, as Chair-
man of s Committee of Inquiry ahout 15 years ago which suggested an
amalgamation scheme . . . . .

The Honourable Sir Frank Noyce: May I ask, Bir, if the Honourable
Member is relevant in bringing up the question of expenditure on a motion
which refers to the grievances of postal employees ?

Lieut.-Colonel Sir Henry Gidney: May I reply to that, 8ir? Do I
understand the Fonourable Member correctly in that he mecans that the
term ‘‘postal employces' is confined to postal subordinates only?  Sir, |
should say that the Director General of Posts and Telegraphs is also o
postal employee, so also are all postal officials from the highest to  the
lowest; and this motion includes all their grievances and the causes that

h led to them.
ave led up to them 2
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Mr. President (The Honoursble Sir Abdur Rahim): As regards that, the
Chair does not thiuk such a wide interpretation can be put on the inter-
pretation of the Mover himself.

Lieut.-Oolonel 8ir Henry @édney: I bow to your ruling in this matter.
Of course, Sir, I could indulge in what is called the periphrastic conjuga-
fion and in a devious manner come back to the issue, I desire to raise. No
one who has studied the history of the Postal Department will deny that
this huge expenditure has had its direct and reflex action on the postal
employvee. I would, therefore, recnst iny remarks and sayv that it is all very
well for (overnment to say we must reduce the staff, we must reduce this
when the very nucleus of the whole trouble has been due to this extra-
vagant expenditure since il came under the control and purview of the ,
Finance Department, The origin of that was,—as I was about to mention
when the Honourable Member interrupted me,—the appointment of a
financial expert, Mr. Haseltine, about 15 years ago, as a result of which
various extravagant reforms were introduced into this Department which
hus neccessitated ruthless retrenchment in the subordinate staff to be able
to pay the increased top heavy additional expenditure. Sir, the next thing
the PFinance Department did was to place all officials from postmen up-
wurds under certain Statutory rules thus encouraging them to take long
vacations in the country without due notice and often on false medical
certificates from local practitioners before arrangements for their relief
could be wade. The result was that duplication of appointments was
NECessury .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Lieut.-Colonel Sir Henry Gidmey: I shall finish within these two
minutes, $ir. Further, committees demanded by and directed from the
Finance Department, consisting of members with no practical experience
or knowledge of “‘postal’” affairs have produced reports which are mere
eyewash.

The Honourable Sir Frank Noyce: Whal committees is my Honourable
friend referring to?

Lieut.-Colonsel Sir Henry @idney: I mean the large number of com-
mittees that have sat on the Postal and Telegraph Department, they are
innumerable.

The Honourable Sir Frank Noyce: 1 should be very glad if the Honour-
able Member would give me some details. He stated that these commit-
tees consisted of people who knew nothing about the Postal Department.
That is o categorical allegation which I should like to hear substantiated.

Lieut.-Colonel Sir Henry Gidney: May I substantiate in general terms
without going into it in detail? A recent departmental Committee of
Enquiry, just over, was naturally afraid to make suggestions to lower the
cost of financial control and so their deliberations have resulted in a fiasco
except perhaps in the direction of imposing further _retrenchment of
subordinate postal staff which must adversely affect efficiency, already at
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a low ebb. A comparison of the senior staff op the postal side in the blue
lists for April, 1932, and January, 1984, reveals the following:

1032, 1934,
No, of Asst, Directors Genenal, 2 Nil,
No. of Dy. Postinasters General - . .14 13
No. of Suydts, of Post Offices .47 144

I have not included the large number of postal inspectors who are non-
gazetted. When they were retrenched the number of Deputy Postmasters
General and Superintendents should have been incressed in order to main-
tain efficient control and stop blocks in promotion. In the British and
South African Postal Services, the proportion of supervisory officers to
working etaff i8 much higher than in India, and the numbers in both
classes increase automatically as business grows. How can efficiency be
maintained in & huge country like India with its present comparatively
indifferent workers by reduction of supervision personnel and limitation of
activities of officers, by eurtailment of travelling allowances to figures below
actual teuring cosbe ? 1f thie kind of retrenchment were practised in the
police and railways, crimes would increase and serious mishaps on linee of
eommunication multiply. When the axe is applied indiscriminately in the
post office, letters are lost or destroyed and the public put to much annoy-
ance at post offiees, despite the excessive rates charged for postage. Postal
staff is strictly regulated in numbers by application of time tests and other
devices for gauging the amount of work to be done, and if the number of
employees is reduced to a figure below ¢hat justified by these regulations,
the public interests suffer injury. 1 am sorry I have no personal postal
administrative experience in this matter, but I have been in contact with
this problem for some time, and I say thewe is no doubt in my mind that if
¥ou eompare the various items in the profit and loss accounts (Appendix
11), my allegations regerding the imerease of account and sudit charges in
the last decade or two in the Postal Department will be proved by a
scrutiny of past and present figures.

1 have very little more to add. It is all very well to say that this
department today needs a large highly paid audit and accounts staff to
control its finances and so saddle it at the top with a very heavy expendi-
ture. But, in olden times, what did you have? Did you have this large
checking and controlling Department? No, you did not. What did you
have at that time? Is there any necessity for the continuance of the post
of Financial Adviser, Posts and Telcgraphs, on a salary of Rs. 3,000 per
mensem and in addition, over 20 Deputy Accountants General ete 2 Ts it
not possible to revert to the procedure in force, ten years ago, when the
Accountant General, Posts and Telegraphs, and the BSecretaries of the
Department of Industries and Labour and of the Finance Department of
the Government of India, in consultation with the Director General, Posts
and Telegraphs, watched and controlled the finencial  poliey of the
Department ?

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member has exceeded his time limit.
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Lieut.-Colonel Sir Henry Gidney: May I just say this ? Ten years ago,
this Department was run with a profit on commercial lines—so far as- the
post offices were concerned—under the advice of experienced administra-
tive officers, but, since the newly uppointed financial experts at head-
guarters have assumed control of the financial policy of the Posts and
T'clegraphs Depuartment, it has lost its surplus revenue and is working,
even with its resultant compelled retrenchment of staff, at a serious loss to
the detriment of the public interest. This is not the case in other
countries. 1 usk, what are the grounds for employing no less than twenty
Deputy and Assistant Accountants Geperal and other accounts officers,
besides clerical staff, when a large reduction has been made in the cadre of
Assistant Directors General and the subordinate staff has been considerably
reduced? Cannot the head post oflices throughout India, which possess
fully yualified and experienced accountants, undertake the local audit of
puid 1noney orders to save the high cost of audit staff employed under the
Accountant General? Despite the reduction in the total staff employed;
the guzetted and clerical staff of the Finance, Accounts and Audit Branch
of the Posts and Telegraphs has increased in the past twenty or thirty
yeurs out of all proportion to the growth of the monetary work of the
Depariment. To arrest and reduce this expenditure, it would be worth
while introducing the experiment of local sudit of paid money orders in
heand post offices. These vouchers und documenis could be sent after pay-
went to the issuing post offices for the necessary checks, before being filed
for inspection by the postal supervising staff. The reduction of the postal
audit staff is quite feasible, and with the abolition of the posts of some of
the Iinaucial Adviger of the Posts and Telegraphs, there would be a saving
of quite & lukh and a half annually.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member is really not relevant.

Lieut.-Colonel Sir Henry Gidney: My time prevents me from develop-
ing the other points of economy that 1 can place before this House in sup-
port of my contention. I see my Honourable friends on the Government
Benches are laughing. While my criticisms may evoke their laughter,
may 1 hope that they will evoke also a little serivus attention” Sym-
pathy goes a long way. But laughter, Sir. creates laughter in the other
side.

The Assembly then adjourned for Lunch till a Quarter to Three of the
Clock.

The Assembly re-assembled after Lunch at a Quarter to Thre:& of the
Clock, Mr. President (The Honourable 'Sir Abdur Rahim) in the Chair.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, I want
to make a statement about the suggestion that there should be no work on
Fridav. I have sscertained the views of the Honourable Members, and
the position we take up is this. If it is the general desire of this House
that there should be no work on Friday, we shall not oppose it, but that
will involve our working on Monday. I would remind this Honourable
House that Monday was originally allotted for the tramsaction of official
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business, and it is to suit the convenience of many of my Honourable
friends here that we agreed to take off that Monday. 8o, the position
now is this—if there is no work on Friday, then we shall have to sit on
Monday, ana as 1 cannot expect am answen just now, 1 suggest to the
House through vou that my friends will decide the matter amony themseives
and they will let you krow, so that 1 can know from vou in this Honer
as to what is the general desire of the House—as to which salternative
they would adopt. Then, we can definitcly make up our mind,

My, President (The Honoursble Sir Abdur Rahim): The Chair does now
find in his seat the Honourable Membex who made the suggestion about
the lholiday. The Chair thinks what has been stated by the Leader of
the House will suit the convenience of all—that the Honourable Members.
will decide among themselves as to what will suit  them, whether the)
would have a holiday on Friday and sit on Monday. The Chair might in-
form the House that the Haj-i-:dkbar does not oceur  every vear. It
occurs vnee in, suy, seven years. It is not in the list of gazetted holidays,
but if the House generally agrees that in the special circimstances the
Assembly might not sit on that day. in that case we will have to sit on
the 18th and transact official business as was originally intended. There
is time vet for the Honourable Members to consult among themselves
and let the Chair know in time.

Sir Oowasii Jehangir: I just wantl to sav a word on this motion. 1
svmpathise with what my Honourable friend. Mr. Joshi. has «aid with
regard to the increased pensions of postal employees.

Mr. N. M. Joshi: You have done it in Bombav?

' Sir Qowasji Jehangir: I am not opposing you. Don't get 80 nervous,
The Honourable the Finance Member gave the finuncial stringency through
which we have passed as a reason for not having increased these “pensions,
ant_i be said that as better times had come, he would reconsider the matter.
This Department is & commercisl department, and undoubtedly the loss
that the Department makes may have to be made good out of the general
revenues, but if you increase the expenditure permanently, us vou wouli
have to do if you give increased pensions, you must make the Department
self-supporting and not rely upon the genersl revenues to make up the
deficit year after yvear, and, therefore, I sugaest that the House should Le
prepared for higher rates and I for one would be quite prepared for it if
these pensions are to be increased. I would be prepared to give the Te-
partment a larger revenue provided Government increased these pensions
snd did justice to these poorer classes of emplovees, hut T would not azree
to make good this loss from the general revenues from vear to venr.

An Honourable Member: Why not?

8ir Cowasji Jehangir: Because it is a comnmercial department. It has
been an established principle that this Department has got to be seli-
supporting. In bad times, yvou do get deficits which mayv have to be e
good, and it was never intended that this Department should make a pro-
fit. You must render service to the publie at cost price, and, therefore.
if to increase these pensions, is a legitimate charge upon the Department,
and T believe it is a legitimate charge, then I trust that it will not bo &
question of whether we are going through bad times or good times. Tt will
be a question of un increased income to meet the extra expenditure.
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The Honourable Sir Frank Noyce: I think it will probably be more aom-
venient if I intervene in the debate at this stage instead of waiting until the
close. My Honourable friend, the Director General of Posts and Tele-
graphs, is obviously in a better position to deal with specifie grievances than
I can hope to be, and I, therefore, propose to eonfine myself to a few
general observations. The general impression 1 have gathered from the
debate so far is that the grievances of postal emplovees are neither ¢
numerous nor as deep seated as we might have had reason to fear. and
1 think also that I am not going too far when I say that there is general
recognition of the willingness of the Director General to examine those
grievances carefully and to deal with them sympathetically. The most im-
portant grievance which has been voiced today was that put forward by
my Honourable friend, Mr. Joshi. and I can assure him that the interrup-
tions T made in the course of his speech this morning were made entirely
in the interests of accuracy and not in any desire to criticige his main point
with which T have had the very greatest sympathy ever since I first took over
charge of the Posts and Telegraphs Department. He has, T hope, received
what he will consider a sufficiently satisfactory reply from my Honourable
Collengue, the Finance Member. All I need say in that connection is with
reference to the point just raised bv my Honourable friend. Sir Cowasji
Jehangir. We have, of course, to examine how much the grant of this con-
cession will cost us. T need hardly assure him that there can be no ques-
tion of the cost of it heing met from general revenues. Tt must be met
from the revenues of the Postal and Telegraph Department. 1 can only
hope that it will be possible to meet it without any increase in rates. We
ghall continue in the coming year, and I hope, in the vears to come, to
pursue the same policy of economy that we are following today. Tt has [
think been successful. The budget we have placed before the House.
which I shall have further opportunities later on of explaining, though not
as satisfactory as we could wish, still shows very definite signs of improve-
ment. I trust that the financial position will sufficiently improve in the
course of the coming vear to enable us without diffieulty to meet the extra
charge that will be involved when we give these increased pensions to the
inferior servants.

Mr. Muhammad Azhar Ali (Lueknow and Fvzabad Divisions: Muham-
madan Rural): May I just put s question. 1 suppose it will not: be by
ruthless retrenchment that the economies will be obtained.

The Honourable Sir Frank Noyce: There is no question of ruthless re-
trenchment. T am not quite sure whether I have answered questions in
the House ou that subject yet. There are certainly some on the order
paper which I shall be answering in the course of the next few days, and
I um stating that the retrenchment campaign comes to an end on fhe
31st of this month. and that any further savings by reduction of appoint-
ments “'h’i(-h may be justified in future will be made in the ordinarv course,
a8 vacancies oceur. T was rather surprised to find if T may sav eo that my
Honourable friend Mr. Giri, voiced no special complaint and had only one
very reasonable request to put forward. He asked that, when the report
of the Postal Fnquiry Committee is pubilshed, an opportunity should he
given to the various unions concerned to make representations to the
Director General. 1 can assure him that that will be done. We shall
deal with the report of that committee in exactly the same wav as we did
with the reprot of the Varma Committee. Ample opportunity
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will be given to all unions to put forward their representations and these
will be carefully considered by the Director General before his recommenda-
tions are submitted to Government. I propose to leave all the other specific
points to my Honourable friend, the Director General, but, before doing
80, I would turn for a few moments, more in sorrow than in anger. to my
Honourable friend, Sir Henry Gidney. Sir, if my Honourable friend were
as eminent a lawyer as he is a doctor, he would, I think, have studied his
brief rather more carefully. (Laughter.) He put forward the unsubstan-
tiated statement that the Posts and Telegraphs Department had from
time to time been flooded with committees of people who knew nothing
about either postal or telegraph work. 1 asked him to substantiate that
statement but he was unable to do so, and he then went on to talk whout
the Postal Enquirv Committee, the result of which, he said, was going
to be a fiasco, Sir, if there is one committee that is absolutely free from
the condemnation of consisting of people who know aothing about the work
of the Departinent it happens to be the Postal Enquiry Committee, which
consisted entirely of postal officials with long and varied experience of all
branches of postal work.

Lieut.-Colonel Sir Henry Gidney: On a puint of personal explanution,
Sir, with an equal sense of sorrow and not of hostility, may I explain to
the Honourable Member that when I criticised those gonunittees, I did so
in a generic way, I did it mainly with a desire to show that the finaneial
implications of the report of the members who were on that committee in
regard to audit and accounts expenditure of the Department showed that
they were unmindful of these requirements.

_ The Honourable Sir Frank Noyce: I must confess, Bir, 1 do not appre-
ciate the point raised by wmy Honouruble friend. 1 asked him to give me
mﬂ:i;_mlces of commitiecs which did not consist of postal and telegruph
O 1ai8

Lient.-Oolonel Sir Henry Gidney: Tuke the last Varmn Committee.

The Honourable Sir Frank Noyce: Tha! committce consisted, if 1 recol-
lect aright, of five members, and, all those five, with the exception of the
Chairman, Mr, Varma, were telegraph officinls.  That hardly bears out the
assertion of my Honourable friend. He went on to say thnt the Report of
the Postal Enquiry Committee would probably be a report in favour of
"‘vested interests’’, because they were airaid of doing anvthing else. Well,
if that committee reports in favour of vested interests, that is
exactly the point of view, T should have thought, thut would appeal to my
Honourable friena. (Laughter.) Sir, one reason why 1 have risen now is
to make some reference to his attack on the Financidl Adviser. He sug-
gests that we should abolish the Financial Adviser and that we should
distribute hig pay among the postal employees.

Lieut.-Oolonel 8ir Henry Gidney: T did not sav anvthing of the kind. 1
never said anvthing about vested interests or that vou distribute the pay of
the Financial Adviser among the postal emplsvees. T said—vou ston the ex-
penditure of vour heavy audit and accounts department and revert to the
old system under which vou audited vour accounts.
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The Honourable Sir Frank Noyce: Again, Sir, [ regret I am unable to-
agree with my Honourable friend. I muy not have quoted his exact words,
but he certainly, to the best of my reccllection, said, towards the end of
his speech, that if we abolished the Financial Adviser, we should be able to

redress the grievances of the postal employees, and, at any rate, one way
of doing that is by raising their pay.

Lieut.-Colonel Sir Henry Gidney: May I for the last time, for my
Honourable friend’'s information, say that, when 1 advised that, I meant
this: do not saddle your Postal and Telegraphs Department with this heavy
over-head Finance Department. Reduce it and use that money for the

relief of your lower paid postal emplovees and not for the entertainment of
highlyv-puid officers. (Hear, hear.)

The Honourable 8ir Frank Noyce: That is exactly what I said that thes

Honourable Member did say. (Laughter.) There is really no point of
difference between us two.

Now, 1 shall leave it to the Director General to explain the svstem of
3 P audit in the Postal Department and the necessity for it. All
: I wish to do is to refer to the Financial Adviser himself. I
am quite certain that my 'Honourable friend said that, if we had no
Financial Adviser, we might be in the hsappy positicn of having o Lig
surplus in the Postal and Telegraphs Department, and that the drastic
retrenchments during the luast few yvears would not have been necessary.
Sir, he admitted that he has no administrative experience, Well, T have.
and I can assure him that that is not the case and that the Posts and
Telegruphs Department is under a deep debt of gratitude to the Finan-
cial Adviser (Hear, hear), who has helped it to weather the economic
storm as successfully as it has done. The position, Sir. of the Financial
Adviser is not an easy one. He might, with some reason, be regarded
by myself and by my Department as the watch-dog of the Finance De
partment and it is quite possible that we wmight have suspicions of him
on that aceount, but 1 ecan assure the House that the Finarcial Adviser
is a tower of strength to the Department and that no one could have
been more suceessful than Mr. Varma and Mr. Coburn before him in dis-
charging the extremely difficult task of serving two masters.

Lieut.-Oolonel Sir Henry Gidney: That is so but, why have over 20
Deputv Accountants General and a big staff?

The Honourable Sir Prank Noyce: That is a point which, as T have
already explained, T must leave to the Director General of Posts and Tele-
graphs to explain. T consider that the Financial Adviser and his staff have
saved the Department their payv many times over. T can onlv express mv
satisfaction once again that the House has so little criticism to make of
the working of the Department from the point of view of its emplovees, who
have their own unions—very efficient unions some of them—to represent
their grievances and T am clad to sav. do so in reasonable «nd temperate
fashion: and. in conclusion. T and mv Department would express our
willingness alwavs to hear those grievances as svmpatheticallv in future,
as we have tried to do in the past. (Loud and Prolonged Cheers.)

Some Honourable Members: The question may now be put.
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Mr, President (The Honourable Sir Abdur Rahim): Mr. Lalchand
Navalrai.

Mr. Lalchand Navalrai (Sind: Non-Muhammadaw Rural): Sie, I am
very much thankful to you for after all allowing me to open my mouth.
(Laughter.)

An Honourable Member: You are not making :,;our maiden speech.

Mr. Lalchand Navalrai: Sir, what I mean to say is that I have after
all now got an opportunity of speaking ox this budget matter. It is mno
grievance that I make of it at all, but 1 do feel that an opportunity should
be given to Members to place any grievances they may wish to represent by
means of their cut motions, though, of course, according to the urrange-
ments between the Leaders of Parties certain individual cuts are being
discussed and time is being exhausted upon them. 1 do not take any
objection to that, but, all the same, when we come here to ventilate so
many grievances by means of our cut motions, I think some arrangements
night be made in some manner or other by which the time should be ad-
justed in such a manner that some time should be left for each grievance
to be placed before the House. Otherwise, it umounts to this, that we have
to put forward several grievances,

Mr. President (Thua Honourable Sir Aldur Rahing: Order, order.  The
Chair must po'nt out to the Honse and to the Honourable Member, who, it
is believed, is a Member of the Nationalist Party, that all the Leaders of
Parties and several representatives of others represented to the Chair that
this is the best arrangement in which these motions could be taken,

Mr. Lalchand Navalrai: T do accept that position. I have no grievance
against the Chair at all. What I want is to draw the attention of the
Leaders to it that they should consider in what manner these other griev-
ances could Lie ventilated. [ do belongs to the Nationalist Partv, and 1 do
abide by the decision of my Leader.  Dut what T mean to say is that some
inethod should be found out in which other grievances also could be placed
hefore the House.

Sir Cowasji Jehangir: Now, here is your chance.

Mr. Lalchand Navalrai: Ounly on the post office! Now, Sir, T wholly
support the motion moved by my Honourable friend. Mr. Joshi, the cham-
pion of labour. The point is that the Honourable Member has not moved a
inotion under which all the grievances of the postal employees could he
ventilated. I know that he confined himself only fo one point, that is
with regard to pension. But I do take it that it could not be his intention
that the other grievances should not be exposed and ventilated. T know
that fully well. It is only on account of the time limit that he has nef
been able to pay any attention to other grievances. He did very well in
drawing attention first to a very long standing grievance. I am also glad
that the Govermment have after o1l conie to their senses. They have now
thought fit to give an assurance that this pension question would be revised.
What T want to subieit je that while we are thankful for this assurance to
ameliorate the condition of inferior servants, I should suggest that the
rates of pension should be adjusted in such a munner that it may not cause



2050 LEGISLATIVE ASBEMBLY, [9tH Marcm 1935.

[Mr. Lalchand Navalrai.]

invidious distinction as regards any one particular class. We find half the
salary is given as pension after thirty years service. I submit the rules
should not be revised in such a manner that it would half the salary in
the case of one class of public servants and a different rate in the case of
another class of servants. There should be one rate for all. That is what
1 want to ward against. While on the question of revision of pensions, I
would draw tne attention of the House to a resolution passed by the Bom-
bay Posts and Telegraphs Workmen's Union which runs thus:

“Owing to the fact that the scale of pension represents Rs. 4 per moenth, which wss
fixed 75 years ago by the Government of India for their jnferier servants retiring on
the completion of their service, it has now hecome totally inadequate to maintain
them in their old age and that in some parts the inferior servants in provincial employ
are now granted . pension equivalent to half average pay.”

This is the portion to which I want to draw the attention of the anve{'n-
inent and the attention of the Director Gemneral, Posts and Telegraphs:

_"“This Union recommends that in view of tle fimeneial improvement, Government
will be pleased to revise as quickly as possible the pevsiou rules applicable to inferior

servents so as to qualify them ow retiremsent to draw a pewsion equivalent to half their
average salary.”

The next point is in regard to the communication T received from Kara-
chi. There they say there are classes of inferior servants who are called
packers. Their business is to clear letter boxes, stump letters, pack the
maile in the boxes and carry them to the stations and do all sorts of mis-
cellaneous work. Now, these packers aure being treated differently from
the postmen. T do not understand why this shonld happen. T am open
to correction on this point. But my information that has been conveyed
to me is that the postmen do get a pension which comes to half their ave-
rage pay and these packers do not get at the same rate. T cunnot
understand that. I, therefore, suggest that in framing or revising the pen-
sion rules, no invidious distinction should be made as at present. This
will be causing bitterness among them. With regard to packers, T may also
say that their pay requires revision. I hope the Director Gengral will pay
congideration to that point also. Coming to their uniforms, it is only one
pugree and a shirt given to them, whereas to others it is different. Though
this is a small point, vet it is very painful to these packers to have only
one pugree and one shirt. With regard to leave also they are very much
inconvenienced.  Crdinarily it is one month’s leave that they get after
putting in a service of eleven months, whereas in the case of packers, they
are not given leave at all even for einergent purposes. I hope the Director
General will verify this point also, and, if my information is correct, the
packers do require some relief in the way of leave. DPassing oun to the
smaller inferior staff, the messengers of Telegraphs, they are also sufferers
on that score with regard to pension.

Coming to the grievences having referenee tn the Karachi General Post
office, I would place hefore the House the question of the postal union of
Karachi. That union is not being very well attended to and their grievaneces
are not attended to and redressed. The other dav. in thie House, my
Honourable and gallant friend, Colonel Gidney, was very rightly speaking
that there has been opposition to these wurione from the Government
officers. 1 have given now an instance.
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Lieut.-Oolonel Sir Henry Gidney: 1 was not referring to postal unions.
1 was referring to the railway unions,

Mr. Lalchand Navalrai: 1 know that my Honourable and gallant friend
was referring to the railways. 1 have now brought a similar instance in
regard to the post oflice also. 1t is my duty to place before the House this
grievance, and I do expect the Director General, who is personally known
to me and who has been paying attention to the grievances of the postal
employees, to attend to this grievunce also. 1t is with that idea I am
drawing his attention just now. Whene®er we bring certain facts to his
notice, he has been courteous in his replies. 1 know he is trying his best
to see thut all these grievances are removed. I now say that the grievance
I have just mentioned about the Karachi postal union should be removed.
With regard to these unions, they say that whenever they go to the Govern-
ment officers with respect to certain grievances, the reply always given to
themn is this, that they are the grievances of one or two individual men. If
you do not care to attend to the grievances of one or two men, that will load
to greater grievances hereafter on the purt of others, and it is alwuys good
to nip it in the bud. Therefore, I submit that the Karachi union should be
given attention, and their grievances heard.

Then, Sir, coming to one more question with regard to this union, there
is & class of inferior servants who are messengers in the Telegraph Depart-
ment. With regard to that, I say that they have got their own union in
Karachi and they have applied that their union should be reecognised. But,
up to this time, it has not been done. The point is that the clerks and
other inferior persons have got their own union and that has been recog-
nised, and there is no reuson why this should not be recognised also. 1
think at some places these messengers have joined the union of the clerks
snd the inferior staff. But here they have got their own union, they are
very large in number, they have their own office and they have their own
President. Why should not their union be recognised? 1 hope this
grievunce too will be redressed by the Director General.

Mr. @G. V. Bewoor (Director General of Posts and Telegraphs): Sir, I
wish to acknowledge first the very friendly eriticism which has emanated
frem all the Honourable Members who have spoken on this eut mnotion.
I am aceustomed to listen to complaints about post and telegraph inatters
wherever 1 go. but they are always accompanied by a feeling of friendehip
and liking for the Department . . . .

Dr. P. X. DeSouza (Nominated Non-Official): For you personally.

Mr. G. V. Bewoor: ...and I hope for me also. It is somewhat unfor-
tunate that this particular cut came on today when it was least expected. I
never thought that the large number of cuts which stood before Demand
No. 28 would be passed over in the course of a few minutes. The subject,
again, is so vast that it is almost impossible to do justice to it. My
Honourable friend, Mr. Joshi, raised the question of pensions for mfen;r
gervants and this has been already dealt with by the Honourable :ﬂ:
Finance Member and the Honourable Member in 'char;:e of t.h? Dep
ment. But, about the other grievances, I ghonld like to say this.

i 11-India uniops. I
We have in the Department a very large number of & 8 ;
have ?w::n list of 13 such unions which have been recognised by the
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Department. They are of an all-India character. Ever\ -one of these has
got circle branches, divisional branches and town branches. Under the
organisation which we have got and the rules laid down. c¢very loeal branch
can represent its grievance to the local officer. 1f it finds that it cannot
get its grievance redressed, it refers the matter to the provineial branch.
The provincial branch then apprcaches the head of the cirele. 1f it is
unable o get the grievance redressed. the provineial branch addresses the
all-Tndia head office. The all-India head office then approaches the
Director General. If the all-India union is unable to get this grievance
redressed bv the Director General, it approaches the Honourable Memocr in
charge of the Department. My point in deseribing this is to show that in
the Department we have provided for the representation -f grievances in a
manner which should ensure that everv grievance is thoroughlyv examin

bv more than one officer. T am glad that mv Honourable friend. Sir
Henrv Gidnev. gave me credit. or gave the Department credit, for the
cordial relations which exist hetween the officers and the unions m the
Department. That has heen the cutstanding feature in the Department.
T remember that in the beginning of the organisation of these unions, there
wag some suspicion in the minds of these unions that the officers of the
Department did not like the unions. But that is no longer the case. My
renson for mentioning this fact is not to deny the existence of grievances.
but to show that these gricvances have been thoroughly considered time
and again, and if we have not heen able to remedv them, it is either
because we do not recognise them to be grievances or because it is impracti-
cable in the present financial position of the Department to remedy them.

In the eriticisms which were made, some Honourable Members went
so far as to question the basic poliex of the Department. But, Sir. this
hasic poliey of the Department which has been announced in this House
more than once, namely, that the Posts and Telegraphs Department,
while net being a source of revenue to Government, should pav its way.
is a veryv sound policx. and T do not think that anv Honourable Member
would, after careful consideration. deny the soundness of this policv. The
remedy, therefore, for all grievances must depend upon the finances of the
Department, on the question whether the revenue earned would cover
the expenditure that has to be incurred in running an efficient svstem of
posts and telegraphs.

There has been also criticism from my Honourable friend, Sir Henry
Gidney, sbout what he ealls the financial expenditure. 1 found it some-
-what difficult to understand what he meant by financial expenditure. But
[ ¢an see that he refers to the commereial system of accounts which we
have ndopted in order to see whether the service as a whols is working at a
profit or at a loss. T d» not propose to enter into an examination of this
gvstem, but T would merely sayv that this system which was devised sbout
ten vears ago has been subjected to extremely careful and expert examina-
tion bv the Postal Accounts Inquiry Committee which was presided cver
by my Honourable friend, Sir fownsp Jehangir. That svstem has been
made as acourate as it is possible to do in dealing with a Department which
serves ruch large areas and gives such a variety of services. -

1 think Sir Henvy (udnm had further in his mind the expenditure
mcurr(‘ﬂ on the Accounts and Audt Department. He seemed ta think
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?-hat the expenditure incurred on the Accounts and Audit Depurtment had
increased far too much. All 1 would pcint out to him ix this. ln our
Department, we deal with very large sums of money which are collected
and disbursed all over India and Burma in about 22000 offices. 1t is
-essential that there should be an excellent system of accounting and audit,
and, in the absence of such a system, the dangers of loss or isappropriation
are very great. He referred to the increasing ccst of accounts and audit
in recent vears, but I should like to point out to him that this increase has
been due to the increasing work connected with Savings Bank and Cash
Certificate transactions. For doing this work, the Posts and Telegraphs
Department receives credit from the general revenues, and this sum. which
we receive from the genernl revenues and which was Rs. 441 lakhs in
1930-81, is expected in the budget estimates for 1985-36 to be Rx. 563
lakhs—an increase of nearly 12 lakhs. Asx we are receiving pavment for
work done for the Savings Bank and Cash Certificates, it is no wonder that
our expenditurc has gone up in the Accounts and Audit Department. T
may assure Sir Henry Gidney that, as the custodian of the Department, 1
watch verv carefullv every debit that is raised against the Departinent;
and the increase in expenditure, whether it occurs on the part of the zuneral
budget of the Department or on the side of the accounts and audit, is
examined by the Director General verv carefully hefore it is agreed to . . .

Lieut.-Colone! Sir Henry Gidney: But vour expenditure has increased
while the income is reduced.

Mr. G. V. Boewoor: I was only referring to the expenditure on the
accounts and audit side, where owing to the increase ‘n the numbecr of
savings bank transactions and cash certificate transactions, we receive addi-
tional credit from the general revenues . . .

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Mnuham-
madan Rural): Before vou leave this subject, will you please answer two
questions? One is whether vou debit the expenditure nn experiments in
telegraphy to revenue account or to capital account: the second is. have
vou got separate accounts for post office and telegraphs? Our impression
is that the post office pavs its way: it is the telegraphs department which
is a white elephant to his Department.

Mr. G. V. Bewoor: May T just say that we are now dealing with the
grievances of the postal employees and not with the accounting system
which has been adopted in the Department? T only brought it in in crder
to show that the criticism made bv Sir Henry Gidney to the effect that
what he called the financial expenditure was excessive is not a justifiable
one.

We have been criticised in connection with the retrenchment policy
adopted by the Department: and we have been told by my fl‘le'.!"l:‘]‘ Mr.
Lahiri Chaudhury, that the Department has treated the lower pfnd em-
plovees most unfairlv in that the retrenchment has béen cxeessive with
reghrd to the lower paid staff, but not sufficient as recards the highep nﬁ'i:
cers. This ecriticism has been made hefore. My predecessor. Sir
Thomas Rvan, dealt with this eriticism at areat leneth  in this
House last vear. -1 do not wish to traverse all ,fhe. arguments,
which Sir Thomas Ryan brought forward here. T hope mv friend.
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Mr. Lahfn Chaudhur_y, will take an early  opportunity of re-
f_rcshm;.; h!s memory with the record of that debate; but I would
like to point out very briefly that in the retrenchment which has been
cartied out in the department since the 30th November, 1931, and up to
the end of the current financial vear, we have retrenched 84 officers,
10,794 non-gazetted staft and 3,543 inferior staff. I admit that the numbers
of the last two classes are very large, but we must look not to the numbers
in themsclves, but to the percentage which they bear to the total staff.
If that is examined, it would be found that while 14.74 per cent of the
gazetted staff has been retrenched, the percentages for the non-ga-etted
superior staff and for the inferior staff are 11-3 and 10-29 respectivelv., I
submit that that is a proof that in carrying out retrenchment we have not
heen treating the lower paid staff unfairly. Mer. Lahiri Chaudhury tcld us
that there are too many officers in the department. That agamn is a criticisin
which has been made often before and explained more than once 1 this
House. We have taken special trouble to explain in our annual report
what cxactly is meant by the superior officers, that is to say, the adminis-
trative staff which looks after the general administration, as apart from the
exccutive staff. T sent a copy of the annual report to every Member of this
House: on page 29 of that report, it is explained that there are reallv 107
officers holding higher posts such as are commonly regarded by the general
public as controlling the business of the department. I wish to submit that
a staff of 107 officers for a department which has got about 100,000 emplovees
scattered over the whole of India and Burma is by no means excessive.
T should like further to draw the attention of Honourable Members to the
magnitude of the business carried on by the department. Apart from the
question of the number of letters and posteards handled. which I Jo not
wish to mention here, T would like to draw attention to the fact that
Rs. 75 crores worth of monev orders were issued and the same amount
paid: and in the savings bank we have 3,000,000 current savings bank
accounts with a total balance of Rs. 52 crores; and we have 87.000 postal
life insurance policies covering an aggregate assurance of over 16 creres.
Apart from the amount of cash or the number of articles handled, there is
this point that our officers are not merely officers supervising the work of
their staff: thev have to deal with the publie, with commercial hodies and
business houses, and thev have to watch the necessity for greater postal
facilities or for restricting them where thev are no longer necessary. I
would, therefore, for the last time I hope, convince the House that the staff
of officers employed in the Posts and Telegraphs Department is not ex-

gessive,

Lieut.-Oolonel Sir Henry Gidney: You want more supervising stuff.

Mr. D. K. Lahtri Chaudhury: What about the Telegraph Engineering
Department ?

Mr. G. V. Bewoor: T am coming to that. My friend, Mr. TLahiri
Chaudhury, stated that in the Telegraph Engineering Department we had
not carried out the same amount of retrenchment that we have earried out
in the other branches. This question, again, was dealt with bv my prede-
cessor, Sir Thomas Ryan, and T reallv am very sorrv that I have merelv
to repeat what he stated last vear. The point is this: that even if the



THE GENERAL BUDGET—LIST OF DEMANDS, MBS

telegraph traffic of the department has fallen slightly, the number of miles
of wire that have to be maintained is still the same. To ensure efficient
service, pupervision and control ie necessary. Our telephone branch is
sxpanding very rapidly: everybody is aware that we are now giving trunk
sonneactions right from one end of India to another. We are fast expand-
ing and we have in the next yesr a capital programme of over 55 lukha.

There are a few more points. Mr. Lahiri Chaudhury referred to the
fact that certain postal divisions were very large with a very large number
of offices, and that certain others had a smaller number of offices. Here,
again, I would point out that thijs question was very carefully examined
as a result of & recommendation made Jy the Posts and Telegraphs Decpart-
ment Retrenchment Sub-Committee, and we have re-arranged all the
divisions in India so as to ensure to each officer a proper day's work or
rather a proper year’'s work.

Mr. Lalchand Navalrsi referred to a very large number of grievances
and he made certain statements which, I am sfraid, are not quite correct.
Packers and mail peons constitute what we eall the inferior service. Post-
men constitute swperior service.

Mr, Lalchand Navalrai: Is there any difference in their work and of
the postmen?

Mr. @ V. Bewoor: There is an enormous difference in the work.
Postmen are literate people; thev handle ecash, deliver letters, money
orders and insured articles; they have to keep an account of the money
thev take with them; they are reallv doing responsible work. A packer,
on the other hand, does not do much more than a coolie's work: he is
not required to read and write, though he is expected to be literute:; he
merely carries mails from one place to another, siamps lettors, seals
packets in the presence of the officers concerned,

Mr. M. Asaf Ali (Delhi: General): Thev object to the word “‘ecalie .

Mr. G. V. Bewoor: If the Honourable Member will suguest {0 me some
other word, I shall be glad to use it.

4An Honourable Member: Why not use the word labourcrs?

Mr. G. V. Bewoor: As regards the question of uniform, the mutter is
under consideration. As regards leave, it is not a fact., Sir, that packers
are not entitled to leave ; they are entitled to leave

Mr. Lalchand Navalrai: But you don't give them leave.

An Honourable Member: Will the Honourable Mewhor sce that nm-
furms are in future made of Khaddar?

Mr. G. V. Bewoor: As regards the complaint which mv fricnd, Mr.
Lalchand Navalrai. made that some local union was not listened to by
the local officers, all I have to say is that the local union should refer
the matter to the All-India Union, and the All-India Union ean address
me. I shall then certainly inquire into the matter

a
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I do not wish tc take up sny of the other grievances mentioned by the
various Honourable Members.  As 1 said before, every grievance which
Hononrallz Members bave brought before tois Heonse today bas Eeen
considered in the Department, and we are always considering in the Depart-
meat sll (hese grievances very carefully and very sympathetically. 1t is
sometimes our regret that we are not able to remedy certain grievances
which undoubtedly sre genuine. I am prepared to admit that fact, but
certain circumstances, like the financial position, make it impossible to
remedy things at once, but we do keep all these matters prominently in
view, and I can nssure Honourable Members that representations re-
ceived from the unions are considered very carefully and remedied whenever
possible. (Applause.)

Mr. N. M. Joshi: Sir, I shall be very brief in my reply to the discussion
that has taken place. In the first place, I should like to thank the Finance
Member as well as the Honourable Member in charge of the Department
of Industries and Labour for the sympathetic assurance they have given
a8 regards the revision of the pension rules of the employees of Govern-
ment belonging to the inferior services. I should, however, like to express
the hope that the Government of India would take immediate steps to
implement that assurance, and secondly, Sir, T hope that the assurance
will be adequately implemented. I would not like the Government of
India to maintain hereafter any discrimination in the treatment given to
inferior servants and to others as regards pemsions. I am very grateful
to the Honourable Members of this House who have taken part in this
-discussion.

There is one satisfactory feature that exists in this department, and
it is this. The relations between the associations of the employees of the
postal department and the Government have for several years been very
cordial. Great credit is due to the several Honourable Members who have
been in charge of the Department and also to the severa] Directors General
as well as to the officers of the associations of the postal emplovees. I
feel that if other employees of Government in this country were to follow
the example of the Posta] Department, we should not hear the complaints
which we often hear about the unions and the officers of the unions.
The responsibility for maintaining friendly relations lies upon both the
parties. I, therefore, hope that the example set by the Postal Depart-
ment and also by the postal organizations wil] be followed by employers
in other industries as well as other Departments of Government and by
their organizations.

There is one remark which I would like to make about the speech of
the Director General of Posts and Telegraphs. He said, Sir, that as
regards retrenchment in the Telegraph Department, they could not cffect
the same amount of retrenchment as in the Postal Department. I am not
suggesting that there should have been w retrenchment in the Telegraph
Department. but T am not satisfied with the argument which he advanced.
My own suspicion is that the Telegraph Department is a department which
in used more hy people who have got political influence. The Govern-
ment of India are not willing to restrict facilities which are given to
people who have political influence. But. whenever the Government of
Tndia want to reduce expenditure, they do it by taking away the facilities
given to people in the rural areas. The first thing which the Government
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do when they want to effect a retrenchment is to close down the jost
offices, not in the cities and towns where people can kick up a row, but
in the rural areas. I hope, therefore, the Government of India will not
‘allow this kind of discrimination to go on in the treatment given to rural
areas and urban areas.

Then, as regards my-motion, my object in proposing this cut was to
protest against the delay which the Government of India have caused in
coming to a satisfactory solution of the grievances which 1 had placed
before this House. I have no desire, Mr. President, o censure the Gov-
ernment on nccount of the sympathetic »ssurance we have received today.
I, therefore, propose to ask the leave of the House to withdraw my motion.
But if the House insists upon having a vote on this motion, I want to
make it quite clear that my motion will give a mandate to the Govern-
ment of India to revise the pension rules satisfactorily within one vear’s
time.

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-
:able Member the leave of the House to withdraw the motion?

Some Honourable Members: We are indifferent, Sir.
‘The motion was, by leave of the Assembly, withdrawn.

Mr. Presldent (The Honourable Sir Abdur Rahim): Then, there are
18 other motions standing in the name of Mr. Anwar-ul-Azim.

Position of the Bengal Mussalmans in the Office of the Postmaster General,
' Bengal and Assam Cirele.

Mr. Mohammad Anwar-ul-Azim: Sir, I wish to move No. 203. 1 heg

to move:

*“Fhat the deman- under the head ‘Indiun Posts and Telegraphs Department
fincluding Working Expenses)' be reduced by Rs  100.”

Sir, this is a very small cut

Khan Sahib 8haikh Fazl-i-Haq Piracha (North-West Punjab: Mulam-
madan): On a point of order, Sir. My motions on Demand No. 18 have
been passed over.

Mr, President (The Honourable Sir Abdur Rahim): Notice must have
been given after the other motions.

Mr. Muhammad Anwar-ul-Azim: Sir, when Federation is looming so
large. 1 shall be excused for heing o little parochial. T am certain, T shall
not offend the susceptibilities of my friends on my right, for, after all, T
know they will consider the very hard plight in which the Muslim commu-
nity is placed in India today, and if these people have not received proper
and sympathetic consideration at the hands-of Government, I am eertain,
my friends will bear with me for a few minutes when I plead on their
behalf. You will remember,—am T audible?

Some Honourable Members: Go on.
a2
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Mr. Mahemmwad Anwar-wl Azim: You will remember, this Department
hae got a unique history of its own, and, within human memory, I should
say that it existed in the provinee of Bengal from a very early period.
When the Government of India had their headquarters in Calcutta, this:
Department was housed in Calcutta. Calcutta was the provincial Capital
where the Mussalmans formed 42 per cent of the whole population.
Though in the whole Circle Assam was included, for practical purposes
Assam does not account, because the Muslim population there is very
small indeed, and I should be forgiven if I do not take notice of them in
talking on this motion. The House may remember that in 1923, at the
instance of a Madras gentleman, a Member of this House, a Resolution
was passed for balancing the administrative inequalities by communities of
the Departments of the Government of Indian, I mean the services con-
trolled by the Central Government. It is. of course, a matter of history.
1923 does not exist now; it is too late in 1934. From the facts at, my
disposal, I find that the Government of Tndia in the Home Department
came out as late as July, 1934, with a certain amount of story stating
that the Mussalmans would have a certain representation in the Central
Services. But I may be pardoned if T say that in spite of these loud
talks and professions of kindness for the minority communities, the posi-
tion has not much changed, especially in the case of the Mussalmans, for
that reservation is no reservation at all. I should like to be pardoned by
my Honourable friend, the Director General, with whom my relations are
very cordial, because I respect him and we all like him, but I may tell
him that the pace of recruitment in the Bengal and Assam Circle has
heen very slow. T am sure that one whose geographical situaticn is not so
far to the North, T ean assure him—his blood would boil. I do not want
the moon in a day, but my humble submission is, how do you propose
to justifv it? I can tell myv Hounourable friends that if they want the
right tvpe of Mussalmans, the right tvpe of good, loyal Mussalmans from:
the Bengal and Assam Circle, thev would get a plethora of them to fill
in any number of posts. The only thing that is wanting is goodwill. Here
is the initial mistake and no amount of circular that the Government of
India may send round will be of anyv use. I would like to suggest to
the (Government for their consideration that unless they hit on some
method hy which these important cases will not be overlooked, T am cer-
tain we shall not bhe in a position to come into our own even in 500 vears.

Coming to other matters pertaining to my motion, let me deal with
retrenchment of Muslim officials. As T have said alreadv, we have had
no chance to come in, but as regards the few that got in, what is the
position with regard to retrenchment? The policy of the Director General
in Bengal and Assain Cirele has been to recruit by the Cirele, bhut at the
time of retrenchment, thev have retrenched on divisional lines. May I
ack the Government who are resnonsible for this state of affairs? If you
wanted to recruit through the medium of the Circle, on a circle basis, T
should have thought that you would stick to that for all purposes. But
the procedure thev have adopted would onlv lead to one conclusion, and
that ia that thev wanted to get rid of those Mussalmans in the service who
had only six or seven vears' service and retain others. I would like to
have a cogent and reasonable answer from my Honourable friend the Direc-
tor General on this matter. Tf my remarks are not pleasing to a certain
gentleman, T hope he will have at least patience enough to hear me.
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Now, coming to the office of the DPostmaster General, liengal and
Assam Circle, in Calcutta, what is the position that you find there, Mr.
President? As a matter of fact, in the whole Circle, we have got only
‘two Mussalman Superintendents of Post Offices. I may be told that the
recruitment is on an all-India basis. It may be anything, but what is the
justification for this? I want my place in the administration. 1 have a
-stake in this Department, you get tons of revenue from me in this Circle,
-and 1 claim to have experience of your business. It would not please me
if you said that you had 500 Mussalman« in the Punjab and 600 Mussal-
mans in Madras in the service. My submission to the Government is
that, if they respect for the sentiments of my people, who are 42 per cent.
of the whole population, they should give their serious attention to this
matter. Coming to the office of the Postinaster General, as a matter of
fact, my relations with the present Postmaster Gencral are very cordial;
we all like and love him, I mean Rai Bahadur P. N. Mukherji. 1 have
talked to him about this. But he says, he is guided by the policy dictated
from here in Delhi and Simla, and, if there is onlv 11 per cent. of Muslima
in the whole office consisting of nearly 1,000 men or more, while we are
42 per cent. of the whole ipopulation, I am certain, you will find that my
grievance is a veryv genuine one in that matter also. Coming to the
General Post Office of Caleutta. there the things are in no wny very much
better. The position there is about 3 per cent. These are a few of the
matters which T wanted to bring to the -notice of the House through the
medium of this motion. We, the minorities in this country, are peace-
loving temperamentally, and believe in gradua] evolution. But there is a
limit even to that. One Honourahle Membher said that we had heen be-
fooled by the Government to a certain extent, but even if it be so, T hope
thev will not do so again.

Mr. President (The Honourable Sir Abdur Rahim): Cul motion moved:

‘“That the demaud under the head ‘Indian Posts and Telegraphs Department
(including, Working Expenses)’ be reduced by Rs 100.”

Mr. A. K. Fuzlul Huqg (Bakargunj cum Faridpur: Muhammadan
Rural): 1t 18 somewhat embarrassing to emphasise the needs of communi-
ties in & House like this where we should more properly devote our energies
to the consideration of questions of an all-India character and policy. But
when a question like this is raised, especially by a Member from Bengal,
regarding the grievances of Bengal Muslims, I feel it my duty to place
before the House certain facts which may help the Government ip
«coming to a true appreciation of the Muslim position. Personally, I would
very much prefer to see a matter like this rettled by negotiation in the
sense of personal talk regarding the grievances that may exiet, beeause, 1
believe, there are many cases in which grievances have only got to be
brought to the notice of the authorities to be redressed. We do not mesn
for a moment to imply that there has been anything like a studied ncglect
of Muslim claims on the part of the officers, but there are varions causes
which may have contributed to a state of things to which we take objection.
¥ would place before the House certain facts, in addition to those that have
been placed before the Housq by the Mover of this motion. The.r f.cts
I have been able to collect after some smount of inquiry before T came
to Delhi, and T collected these fignres from responsible persons in Calcutta.
T am told that the percentage of Muslims in the Bengal and Assam Circle
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has gone down in the year 1934, and, us a matter of fact, inquiries go
to show that there are no apparent reasons why that should have taken
place. In the matter of retrenchment. 133 Muslims were retrenched in
excess of the number which would have been justified according to the-
ratio by which retrenchment should have been made on a communal basis.

Then, Sir, as regards the existing situation in the office of the Post-
master General, Bengal Circle, the Muslim representation is only 3 per:
cent. In the selection grade out of 26 posts there are only two Muslims.
In the office of Superintendent of Yost Offices. there is only one Muslim
in the total strength of 25 and two Muslim inspectors out of «a total
strength of 102. In the Calcutta General Post Office. there are 80 Muslimx
clarks out of a total strength cf about 1,500. Now. Sir, 1 do not ft}r;_a
woment wish to imply that the Muslims should be appointed ad hoc,
whenever they come and simply beeause they are Muslims, but, 1 take
it that Government in recent times has been trying to take members of
the minority communities who have not had proper representation at the
present moment, provided they are qualified and fit to discharge the
duties of the posts in which they are appointed. Subject, therefore, to a

. minimnum test of efficiency, it is the policy of the Government to throw
open these posts to the minority communities as much as possible. T am
not personally acquainted with the present Director General of Posts and
Telegraphs, but, since he is hiere, T make a personal appeal to him to look
into the figures and to satisfy himeelf whether proper justice has been
done to the Muslims of Bengal. For my part, I am quite prepared to-
wait and see. I have every confidence that if he looks into the figures,
he will be satisfied that the grievance is genuine. and once he is satisfied
about it, T have got everv reason to be saticfied myself that he will do-
all he can to redress our grievances. [If an assurance like that is given,
I would ask my friend. Mr. Anwar-ul-Azim, not to press this motion nor
the other motions of a similar character standing in his name. Tt is not
our purpose to antagonise the officials, but to give them a fair chance, and T
would, therefore. ask my friend to wait and hear the reply that will be
given by the Government stficials, nnd, if that reply is of a svmpathetic
character, T would advise my friend not to press the motion.

Mr. G, V. Bewoor: Sir, the cut motion, as it stands, refers to the
position of Bengal Muslims in the office of the Postmaster
General of the Bengal and Assam Circle. The speeches of the
two Honourable Members refer generally to the question of the recruitment
of Muhammadans in Government service. I should like, first of all, to.
point out that the existing percentages in the staff of any one particular
office or in the staff in any one particulur area are the result of recruitment
over the last 30 vears. Honourable Members must be aware that rules
regarding recruitment on communal basis are of comparativelv recent
origin. It is natural, therefore. that in eny particular office at the present
moment the percentage of one community is far in excess of the percent-
age it would be entitled to under the recent orders. I would, therefore,
beg Honourable Members not to draw any unfavourable conclusion by
examining the staff of the office of the Postmaster General, Calcutta, or
the staff of the Calcutta General Post Office or of any other office.
Reference has been made to selection grade posts. It is laid down by
Government that the rules regarding recruitment on a communal basis

4 M.



THR GENBRAL BUDGET—LIST OF DEMANDS. 2081

vefer to direct recruitment only and not to promotions and that promotions
in tha Department must be made on considerations of merit, and. when
once a person comes into the service, his promotion should not depend
upon his community or his race.

Mr. A. K. Fuzlul Huq: On a point of information. We are told that
that being the rule, sometimes it happens that recruitments directly ara
made in one or two instances and then other recruitments of staff are mnde
by promotion in order to stop the application of the Government rule.
Is that correct ?

Mr. G. V. Bewoor: No, Sir. We de our promotions on rules which
are clearly laid down in the Dopartmental Manuals Seniority and merit
are the only qualifications. The Honourahle Member again spoke of the
number of Superintendents of Post Offices who happen to be in the
Bengal and Assam Circle. Now, this cadre is an all-Tndia cadre and the
fact that at any given time there are inore Muhammadans or more Hindus
or more Europeans in ona particular Circle is an entirely fortuitous cir-
cumstance. We must take into consideration the particular cadre as a
whole in order to consider whether the porportionate number of any one
particular community exists or not. Tha present rules of the Department
clearly provide for local recruitment, that is to say, recruitment for an
office from the local area—a principle that ensures that in Bengal, Bengal
Muslims are taken and Bengnl Hindus are taken. This principle was
attacked by Sir Henry Gidney in his speech, but I need not deal with it
at the present moment.

Srijut N. 0. Bardaloi (Assam Valley : Non-Muhammadan): Is the same
principle followed in Assam ?

Mr. G. V. Bewoor: Yes, Sir. The question of the recruitment of
Assamese in Assam was debated at great length in the Council of State
at its Session in Simla, and, if the Honoursbhle Member will read the
debate on that question, he will find the whole position fally explained.

Srijut N. C. Bardaloi: T want information on one point. Just now the
Honourable Member said Lhat in Bengal, Bengali Muslims and Bengali
Hindus will be taken. I am asking whether in Assam, Assamese Hindus
and Assamese Muslims are appointed or men from Bengal, the United Pro-
vinces and Bihar and other parts are uppointed ?

. Mr. G. V. Bewoor: The rules on the eubject are exactly the samne for
Bengal as for Assam. I would like, Sir, to mention to the Honourable
the Mover of this motion that the question of communal recruitment is
always kept in the forefront in this Department and we obtain  very
detailed statements from the officers in order to ensure that the rules of
the Department are being observed. T wculd now mention a few figures
from which he would, I think, he satisfied that thesc orders are heing
properly observed. In the annual report for the year 1933-34, Appendix
No. XVII, the Honourable Member will find the number of reeruits classi-
fied according to different communities. He is aware that during the last
few years the number of new recruits taken was extremely limited. It
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will be seen that among the clerical staff in the lower division recruited
in the Bengal and Assam Circle, out of 138 clerks who were recruited,
90 were Hindus, 44 were Muhammadans, one an Indian Christian and
three belonging to other communities. As regards the lines staff, out of
six linesmen who were recrvited, two were Hindus and four were Muham-
madans. Among the postmen and other rmscqllaneous classes, out of 84,
54 were Hindus and 28 were Muhammadans. Among the inferior staff,
out of 408 who were recruiled, 216 were Flindus and 131 were Muham-
madans. I hope, Sir, tha figures T have read out will satisfy him that
we are watching the interests of the mincrity communities very carefully.
Recently, Government have in their Resolution of the 4th July, 1934, laid
down furthar dertailed instructions as to the principles on which. recruit-
ment of the different minority communities should be made. I may assure”
the Honourable the Mover of the motion that these rules are being very
carefully observed: und, if in any particular instance, he or any other
member of his community has reason to helieve that these rules are not
being observed, all he has to do is merely to draw my attention to this
fact; and I wish to assure himn that T shall have a very careful inquiry
made into the matter.

Dr. Ziauddin Ahmad: Sir, I do not want to make o speech, but I just
want to put two questions. May I just ask whether my Honourable
friend, Mr. Bewoor, has ever solved the mathematical problem which [
am just going to give him, and it is this.

Firstly, considering the rate of progress of Mussalmans, as it is,
how long would it take for them to achieve twenty-five per cent? Will
it take 80, 40 or 50 years, or how lony? 1 just want to give him that
problem—I repeat, considering the rate of increment, how long will it take
before the Mussalmans can obtain the figure of twenty-five per cent? My
friond can solve this problem and let me have the result later on.
(Laughter.)

Mr, Lalchand Navalrai: Then he will take as much time as the Army
is taking over Indianisation.

Dr. Ziauddin Ahmad: Secondly, he said just now that the promotions
are miade on the considerution of merit and seniority. Now, will it nbt
be right for me to request him that whenever you make a promotion on
the strength of efficiency and pass over senior officers, then & report must
always be given to the Head of the Department as to why such and
such u person has been passed over, and this fact should clearly be noted.
There is a feeling on this side of the House that in order to have a parti-
cular individual appointed, vou sometimes adopt the principle of
seniority and sometimes the yprinciple of efficiency, as you wish,
in order to have the required man at the required place.
(Laughter.) That is the impression that we have got. It is, therefore,
very desirable that whenever you pass over any person on the ground of
efficiency of another person and sot aside the principle of seniority, then
a report must always be given to the IHead of the Department. And he
should be satisfied that that is the right course. These are the two points
to which I wanted to draw the attention.
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Mr. G. V. Bewoor: Sir, [ must confess to not being a mathematicinn,
but the Honourable Memeber is. I would draw his attention to Appendix
XVII of the Report which shows that the Department has a staff of
‘97,826 employees. of whorn 21,508 are Muhammadans and 67,150 are
Hindus.

Dr. Ziauddin Ahmad: Officers?

Mr. G. V. Bewoor: I am giving the number of the total employees of
the Department, and T would leave it to him to calenlate, after how
many years we shall reach the twenty-five per cent. at the presant rate
.and ratio of recruitment,

Dr. Ziauddin Ahmad: Give me the rate of progress for different clusses
-of services.

Mr. G. V. Bewoor: That is all given in the report. & copy of which
has baen supplied to every Member of the House. As regards promotions,
promotion is always made, as [ have stated, on grounds of efficiency und
‘seniority. If any senior officer is superseded on the ground of inefficiency,
he has always his remedy of representing to his superior officers through
the usual official channels.

Mr. Mahammad Anwar-ul-Azim: Sir, [ have listened to the apaech of
‘the Honourable Member carefully, but I must say I am not satisfled with
his explanation. This is practically not a new affair, but a hardy annual—
this grnevance of ours,—and we hope that a changed administration will
in future remedy our grievances. Whean the virile Mussalmans will get into
the Legislature, they will see that justice is done to them, but, under tha pre-
sent Constitution, we are absolutely helpless, Mr. President., T am very
liberal in all matters, Sir. I do believe in conciliation, but even to a man
like me in myv temperament it is intolerable that there is such criminal negli-
génce on the part of the (Government of India, so far as we ure concerned,
in all spheres of public services. But after listening to my esteemed
friend, Mr. Bewoor, the Dircctor General, T think T had better ask the
leave of the House to withdraw the motion and give him a chance to better
-our position. )

The motion was, hy leave of the Assembly, withdrawn.
Mr, President (The Honourable Sir Abdur Rahim): There are other
motions also in the name of the Honoursble Member, Mr. Anwar-ul-Azim

under Demand No. 23.

Mr. N. M. Joshii: Sir, I havé a motion under Demand No. 28—cut No.
295.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member will have to wait for that.

Mr. N. M. Yoshi: There is nobody else, Sir.
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Maulvli 8ir Muhammad Yakub (Rohilkund and Kumaon Divisions:
Muhammadan Rural): There are so many.

DemaNp No. 18—Savrr.
The Honourable 8ir James Grigg: I beg tc move:

“That a sum not exceeding Rs, 72,82,000 be granted to the Governor (enerak
in Council to defray the charges which will come in course of payment durimg the year
ending the 31st day of March, 1836, in respect of ‘Salt’.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:
“That u sum not exceeding Rs. 72,82,000 be granted to the Governor General

in Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1936, in respect of ‘Salt’.”

Damage done to the poor Zamindars of the Khushab and Pind Dadan Khan
Tahsils in the District of Shahpur and Jhelum in the Punjab on ac-
eount of the Salt Range and the Khewra Salt Mines.

Khan Sahib Shaikh Fazl-i-Haq Piracha: Sir, I beg to move:
““That the demand under the liead ‘Balt’ be reduced by Rs, 100.”

Sir, in moving this cut, 1T mean to lay before the Government and
this Honourable House the damage done to the poor zamindars of the
Khushab and Pind Dadan Khan tahsils in the districts of Shahpur and
Jhelum in the Punjub on nccount of the Balt Range and the Khewra Salt
Mines. Bir, hundreds of tons of salt are being excavated from the Khewra
Mines every year and the rain water that flows from over and inside these
mines with a mixture of salt flows over the agricultural lands and destroys
them all. No arrangements have so far been made to check this evil, nor
have the people been compensated in sany way for the loss. Sir, vast
tracts of land situated in the neighbouring area of the Salt Range,
specially the Khewra Mines bave altogether become uncultivable, and the
gamindars have been deprived of the little holdings they had. This
question has been under the discussion of this House, twice before, but
nothing has so far resulted. In 1927, the Honourable Raja Ghazanfar
Ali, Member of the Council of State, then a Member of this Assembly,
moved the question of the appointment of an enquiry committee to
investigate into the causes of the damage done to the lands adjacent to
the Khewra Mines and to devise ways and means to mend if.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim})
vacated the Chair which was then occupied by Mr. Deputy President (Mr.
Akhil Chandra Datta).]

. Sir Basil Blackett, the then Finance Member, promised to take up the
question and to appoint a committee of enquiry. The committee was no
doubt appointed, but it simply enquired into the grievances of the salt
miners and the other snd the much more essential part, to enquire into
the causes of the damage to the lands and to make good those losses, was
left out. Then, again, the same Honourable Member of this House moved
the matter in 1980. Sir George Schuster was pleased to give the same
promise as Sir Basil Blackett had done, but with no result. Sir, the
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people of the part of the country who are- affected and who have been

deprived of their small holdings bave always been law abiding and have

always constituted the best part of the army in India. But, I think, as.
they are very loyal and never raise a hue and cry and have willingly
sacrificed the lives of thousands of their people in the Great War for the

sake of Government, it is probably on that account that, in gratitude to

their services, the Government have ignored their interests and have done
nothing for them. The Government ure quite certain that their interests
are quite safe and that there will be no disturbance in that part of the
country as far as the question of non-co-operation or non-payment of
taxes is concerned. I think my Honourable Colleague, Nawub Malik Allah
Bakhsh Khan Tiwana, a Nominated Member of this House, would be able
to give a true and detailed account of the plight of the zamindars who
have been deprived of their little holdings, as he is resident of one of the
districts concerned and has been s sub-divisional officer and for sometime
the Depuly Commissioner of the ilaga where the Khewra Mines are
situate. He has a good experience of the people of thut part of the
country and knows the condition of their lands. I hope, if he gets time.
to speak, he will explain to the House in what condition these lands are.
Sir, the most important town, Pind Dadan Khan, in the district of
Jhelum, har almost hecome a ruin on account of the Salt Range. The
surrounding lands have become waste lands and the town has even been
deprived of good drinking sweet water of its own soil. The importance of
this cut is evident from the fact that a notice of this cut has been signed
by almost all the Members from the Punjab. I do not see, Sir, why
should Government have sat tight with clcsed eyes and deaf ears so long.
without enquiring into the reasons what damages are caused by the
Khewra Salt Mines and to make good those losses especially when the
Government get such a large income as 40 lakhs every year from those
mines. Sir, I would strongly request that a committec, with a majority

of non-official Members of this House, should be appointed to enquire into
the causes of the damage done to the lands in the Salt Mine areas and
some means should be adopted to compensate the agriculturists for the
loss done to their lands. B8ir, I move.

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut n:otion moved:

“That the demand under the head ‘Salt’ be reduced by Rs 100.”

Mr. Sami Vencatachelam Chetty (Mudras: Indian Commerce): Bir,
while on the question of salt grievances, I desire to bring to the notice of
the Honourable the Finance Member the case of very unfair treatment by
the Government to the licensees of sult fuctories in the Madrus Provines.
I trust, Sir, the Honourable the Finance Member is aware that in the
Madras Province, particularly in the Chingleput district, there arc many
salt pans which are worked by private persons under a system called the
kudivaram system.

Captain Sardar Sher Muhammad Khan (Nominated Non-Official): Un
a point of order, Sir. This cut motion refers to the Salt Range in the

Punjab and not in Madras.

Captain Rso Bahadur Chaudhri Lal Chand (Nominated Non-Official):
Salt Range is the name of a territory in Jhelum district in the Punjab.
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Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member is not in order in referring to Madras. The present cut relates
to the Salt Range in the Punjab province.

Mr, Sami Vencatachelam Chetty: The cut relates to damage caused by
the Salt Range in general, and Khewra Mines in particular, to the culti-
vable lands of zamindars in neighbouring areas.

Mr, Deputy President (Mr. Akhil Chandra Datta): In any case, the
Honourable Member was not called by the Chair to speak.

Mr. Sami Vencatachelam Ohetty: When I began to address the House,
You, Sir, kept quiet and allowed me to continue.

Mr. M. S. Aney (Berar Representative): On a point of order, Sir, when
a Member is in possession of the House and allowed to speak for some
minutes, can he be asked to sit down on the ground that he was not
ealled npon?

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member is out of order, because this does not relate to Madras at all and
is restricted to the Punjab.

Mr. Sami Vencatachelam Ohetty: Then, 1 ask for your leave to sup-
port this cut motion. I heartily sympathise with the grievance which
has been stated by the Honourable the Mover, and I may also add some
other prievances of a more serious nature which exist in my own
Presidency. (Laughter.) I do not know if the Honourable the Finance
Moember ia aware that there is a system called kudivaram system prevail-
ing in Madras Province, hut, I am sure, Sir Frank Noyce who comes from
Madras is aware of it. Under that system, private persons are licensed
to manufacture salt. The lands themselves are owned by private persons
and a certain quantity of salt is alwavs allowed every year to these license
holders. Government seem to have in view the ultimate abandonment of
the manufacture of salt by these private owners. Therefore, they have
heen reducing the licenseable quantity of manufacture year after year, so
much so that, during the present vear, it has practicully reached to a
very low figure. thereby intending to curtail the value of these lands
which they want to compensate ultimately. Sir, Government are always
vervy keen on criticising the Members on this side that we have been
advoeating the repudmhon of debts or appropriation of property and all
that kind of thing. And, for that reason, my Honourable friends of the
European Group have always been demandmg safeguards. I hope Hon-
ourable Members of the European Group will now support me in asking
for a safeguard aganst appropriation by Government without adequate
and proper compensation to those persons who owned these lands for a
long time and who have spent lots of money in the purchase of that
property. I beg the Honourable the Finance Member to kindly examine
this matter and give as much importance to this grievance as the grievance
which has been put forward by the Honourable the Mover of this cut
motion.

Sardar Mangal S8iagh (East Punjab: &ikh): Bir, T wish %o congratulate
‘the Honourable Member who has moved this cut. This grievance of the
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zamindars of the Jhelum distriot is ine and is of o very long standi

As the General Secretary of the Zamindars' League, 1 ﬂ(ni,\fgpfa?smiﬂ
-that this matter has been brought before the League severul times and we
-hqve.paased resolutions urging upon Government to remove these
grievances and to compensate the zamindars adequately. Sir, I do not
wish to make a long speech, but I wish only to add that un immediate
inquiry should be made and this grievance of those zamindars should be
removed as soon as possible. Those zamindars are not voeal people, they
do not know the ways and methods of modern propaganda, they do not &
to the meetings and lecture. They are simple people, and, if I may say
8o, dumb people. They are suffering gilently. 1 know they used to come
to our meetings; they could not even relate the nature of their grievances.
‘Onee I went to that place and made inquiries from the villagers, and I
saw that their grievance was very much stronger than they could express
by their language. I, therefore, urge upon Government that this matter
should be taken in hand immediately and their grievances removed.
With these words, I support the cut.

Khan Bahadur Nawab Malik Allah Baksh Khan Tiwana (Nominated
Non-Official): Sir, I had no intention to speak on this motion, but, us my
Honouruable friend, the Mover, has referred to me, I must corroborate him
in this respect that I was in charge of the Pind Dadan Khan sub-division
for 44 years. I fully corrcborute the Honourable the Mover in this
respect also that saltpetre has done grest damage to the tract lying in the
Pind Dadan Khan tabsil between the hills and the Jhelum river, a fruot
which is very valusble otherwise. It is ubout seven or cight miles in
breadth and about 50 miles in length. However, I cannot agree with the
Honourable the Mover that the main mischief has been by the opcrations
of the Khewra Salt Mine though there may be some effect of it in its
vieinity. Its effect could not go in the length of fifty miles in the Pind
Dadan Khan tahsil and, then, further on, to the Khushab tahsil in the
Shahpur district as mentioned by the Honourable the Mover. Really the
mischief lies elsewhere. There are several streams from the Balt Range
which flow towurds the viver Jhelum. They pass through the saltish
zone of the hills which extend throughout the southern part of that Range.
There the water mixes up with salt and then it passes through the lower
lands, and it is on that account that saltpetre is increasing day by day. I
do not think this motion is meant to censure Government, and [ do nob
think the Honourable the Mever also has any intention to move this
motion with that object.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Bir, on
a point of order. Are cut motions moved without any idea of censuring
Governinent? Is it parlinmentary for the Honoursble Member to get up
and move a cut motion just for the fun of it and not to cesure Govern-

ment ?

Khan Bahadur Nawab Malik Allah Baksh Khan Tiwana: [t is 4
motion to bring facts to the notice of the Government and the House and
he has asked only for the appointment of a committee of enquiry.

Sir, as I have submitted, these springs which pass through the Salt
Range bring saltish water and are increasing saltpetre day by day. 1 do
not think the House would like to censure Government on this account.
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[Khan Babadur Nawab Malik Allah Baksh Khan Tiwana.]

‘1 should also like to bring to the notice of the House that Government
were not sleeping over this matter. The Punjab Government in my time
«considered various schemes in this connection. One of the schemes, as
far as Government were concerned, was completed. The idea was to
tap the water from these springs, bring it down in pipes for the use of
the different villages for drinking purposes and also save it from the effects
of the salt. This process would certainly help in the reclamation of the
Jands too. However, I understand that full use of this scheme has not
been made. The water has been brought down and collected in big tanks.
but the villages have not yet taken for drinking purposes on account of
financial difficulties. I may submit here that this tract suffers more from
the shortage of drinking water than any other part of that country. Most
.of the villages have to depend on filthy tanks and sometimes they go with-
out water altogether if mensocon is not sufficient, and, then, they have to .
bring water from long distances from the river. This scheme had to
serve, a double purpose, i.e., that the spring would not affect adversely
‘the tract in question, while sweet water could be brought for drinking
purposcs for the different villages in the Thal. Another scheme which was
considered, and I had great hopes that it would be completed, was to
bring down water for the Pind Dadan Khan town. That town suffered
immensely on account of practically no water-supply. Government
.seemed inclined then to sanction it for the Pind Dadan Khan town and
also to save the eastern tract of that tahsil from its bad effect. I am
sorry to say that it has not yet been completed for reasons not known to
me. The third scheme which the Punjab Government in my time consi-
dered was to open a new canal from the Jhelum river to irrigate this tract
and naturally this would have reclaimed the saltpetre tract; but the Im-
gation Report did not support it for insufficient returns. Though I am
not prepared to support a censure motion but T fully agree with the Hon-
ournble the Mover thal something shonld be done for this tract. It is a very
.unfortunate tract on account of nature’'s unkindness, but there may be
some scheme to disallow springs bringing down saltish water. If some
action in this connection is successful, this poor tract may prosper again.

Nawab Sahibzada Sir Sayad Muhammad Mehr Shah (North Punjab:
‘Muhammadan): Sir*, T am glad that instead of speaking in a foreign tongue,
I rise to speak in my own language, and in this respect at least I happen
to be even more Swadeshi-minded than iy Congress brethren.  The
motion put before vou by my Honourable friend, Mr. Piracha, relates to
that part of the Punjab to which T myself belong, and T have personal
knowledge of the distress and difficulties of the people concerned. T,
- therefore, consider it my duty to bring to the notice of the Honourable
Members and the Government the grievances of those poor zamindars who
‘have lost their fields, their landed property and even the houses in which
they lived, as w result of the operations of the Salt Range generally and
of the Khewra Mines particularly. The people of the locality are extremely
peace-loving and loyal. It is for this reason that up to this day they
never made any agitation, but have rather been passing their time in the
hope that Government might one day turn their attention to their distress.

The locality, Sir. is one where, not long ago, there were green fields
all over, and gardens vielded every kind of fruit. But if you looked at it
now, you would find it all barren, not even a blade of grass would be

*English translation of the speech delivered in the vernacnlar.
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seen growing. The water in wells, which once fertilised fields, is todav as
bitter as poison, and people cannot find water even to drink. It is no
-exaggeration to say that for the major part of the year women bring water
from as far away us six or seven miles from the river Jhelum. The chief
town of the locality is Pind Dadan Khan which is only four miles from the
Khewra Mines. This town is in ruins todsy and its population of 80,000
has now dwindled down to only 8,000 people. The income earned by
~Government from the Khewra Mines stands approximately at half a crove
«f rupees annually, While Government are gaining so much from the Salt
-Range, is it not their duty to spend & few lakhs on some useful scheme
“which would keep these people alive and save them from the present pro-
«cess of destruction ?

Sir, if Government really have sympathy for the zamindars, then surely
measures can be found for these poor people to prosper. My Honourable
friend in the Council of State, Raja Ghazanfar Ali Khan, when in the
"Assembly, had invited the attention of the Government to this important
‘matter, but I notice that nothing practically has since been done by Gov-
ernment. I would, therefore, request the Government immediately to
appoint a committee from amongst the elected Members of the Central
Legislature with an officer or two from the Punjab Government and the
- Honourable the Finance Member as its President to go into the matter.
The Honourable the Finance Member, by making a provision of & crore of
rupees for rural re-construction, has given proof of the fact that he has
-every sympathy for the rural population, and T trust he would sccept my
-suggestion. Should Government agree to appoint &« committee, I would
advise my Honourable friend, Mr. Piracha, to withdraw his motion and
‘would request Honourable Members to let him do so. Else, all Honour-
able Members, I believe, would support his motion.

Captain Sardar Sher Muhammad Khan: Sir, coming as T do from the
Jhelum district where these mines are situated 1 know fully what damage is
being done to the cultivators’ land near this Salt Range. The details of this
-question have been discussed fully and my friend, Mr. Joshi, is keen to
move his cut motion. 1 know what the Govermment’s ditliculty is in
meeting these demands of these people fromn the Salt Range, but if the
‘suggestions were invited, T would venture to make a suggestion to the Hon-
-ourable the Finance Member, that directly this Assembly Bession is finish-
ed he should go himself and see the Salt Range with his own eyes: I cannot
‘draw a picture of the desert before this House, but it is much better for
him to see the land himself and then consult the Local Government. 1T
have got another concrete suggestion for the Honourable the Finance
Member. That after consulting the Local Government he should set aside
three pies per maund of salt exported from the Jhelum distriet, this will
give us roughly Rs. 40,000 and this sum should be put annually at the
disposal of the district hoard who conld spend this money in muking roads
and spreading education among the people of the Salt Range.  (Interrup-
tion.) Land is a very extensive question, and, a8 my Honourable friend,
Nawab Mehr Shah, has suggested, a committee should be appointed to go
into the matter. The question under discussion can be easily seitled if
-the Honourable the Finance Member, after consulting with the TLocal Goy-
ernment, simply sets aside three pies per maund on the salt which is
exported from the Jhelum district, and this sum could be utilised by the
district board for the benefit of those cultivators who have suffered by

the Khewra Mines.
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Some Mahh Members: The question may now be put.

Sardar Sant 8ingh (West Punjab: Sikh): Sir, it is really very refreshing
that when once in a blue moon & cut is given by a Nominated Member or
8 quasi-Nominated Member . . . .

An Honourable Member: He is an elected Member.

Sardar Sant Bingh: . . . . or even by an elected Member, a habitual.
supporter of the Government, we find that their head pulls one way while
their loyalty to Governinent pulls them the other way. They cannot have
the courage to tell the Government what the facts are or what remedy they
suggest in order to remove the grievances.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) re-
sumed the Chair.]

They have the courage to speak out their minds about the grievandes
of the people, but when thcy come to suggest remedies, they come down
from their high pedestal, which a cut motion involves, to the making of
requests to the Government to do this and to do that. I do not propoge-
to look at this question from that point of view. 1 quite admit, Sir, that
my friend, Mr. Alla Baksh Khan Tiwana, has been in that Range as a
sub-divisional officer, and that the direct first hand knowledge he pos-
segses aubout the conditions prevailing there far surpasses the knowledge
that I may claim to possess, but, all the same, 1 have not been able to
understand what he meant when he said that though several schemes
were prepured to remove the grievances, none of these schemes material-
ised and the grievances huve remained as before. T understand, Sir, that
this question wae first raised in this House in 1927, again it was agitated in
1930. At that time assurances were given by the Government that the
question would be sympathetically considered. But what do we find
after eight years? Not a committee has been appointed, nor anv imn-
quiry made into the grievances, and the grievances have remained the
same as before. As far as I could gather, the people of that place have
two grievances, one is that saltish water of Khewra Mines is pumped
out and thrown out indiscriminately, with the result that it spreads upon
the culturable lands and makes those lands unculturable. The second is
that the refuse of salt is taken out of the mines and thrown on the sides
of the hillocks there, with the result that, when the monsoon breaks out,
the rain water spreads over this saltish refuse and works havoe on the
culturable lands of the neighbouring fields.  These are the two simple
complaints which the Department could easily remedy if they only looked
into the matter sympathetically. I do not deny the utility or the benefit
the Salt Range confers upon the Punjab as a whole, and on that district
in particular, but my complaint is that even in working a good depart-
ment the publie servants work in such a manner as to cause the greatest
inconvenience to the persons living there. There can be no doubt that
the town of Pind Dadan Khan was a great centre of trade, and it was
o thickly populated town with many industries flourishing in it, but today
that town is in ruins. This fact has been admitted by the various speakers
who have half-heartedly supported this motion. Why then steps are not
taken to remedy these grievances?

Lastly, 8ir, I should like to say that the arew affected by the careless
administration of the Khewra Mines is within my constituency, and I con-
sider it my duty to bring the grievances of my Muslim countrymen to
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“the notice of the authorities. Sir, the fact that the sufferers are my Muslim
brethren does not affect me the least. My duty towards them is, on
that account, not the less, if not greater, than if the sufferers had been
my co-religionists. I hope the House will not look upon this question,
though it affects a very small area, from a narrow point of view, as, to
my very great regret, was done by some of the Honournble Members of
the House, the other duy, when they walked with the Government into
their lobby, probably against their better judgment, because the Deputy
Leader of my Party referred to the grievances in connection with the
Communal Award in his specch on a cut the other day. Bir, I earcfully
read the statement issued by some of iliese gentlemen justifying their
conduct on that occasion. I must say, they are the masters of their own
actions, Sir, snd these Honourable Members are at full liberty to act in &
manner best suited to their interests, but I beg of them to concede the
same liberty to our Party. 8ir, I wish, with vour permission, to conclude
by saying that our duty towards our countrymen should transcend. . . .

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable
Member discussing the motion before the House?

Sardar Sant Singh: Yes, Sir, I am supporting it. I am adding salt to
the salt motion.

Our duty towards our countrymen should transcend our personal vani-
ties, likes or dislikes. In the performance of that duty alone, we can
succeed in raising the morale of the public outside this House. B8ir, the
grievance is a grievance, whether the persons affected happen to be Hindus,
Muslims, Anglo-Indians or even the Sikhs. We are here to work for all and
to serve all. Sir, I support the motion.

Several Honourable Members: Sir, the question may now be put.

Sir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zamindars: Land-
holders): Sir, I think, as a representative of the zamindars, I shall be fail-
ing in my duty if I do not support this Resolution, after hearing the elected
Members as well as the Nominated Member from that part of the country.
All the motion asks for is a Committee. Now, it has been clearly proved
to the satisfaction of this House that these mincs have damuged the fertile
lands of the people inhabiting the neighbouring areas, and they cannot get
even drinking water, so much so that most people are leaving the village,
which was at one time a great trading centre, as was pointed out by the
last speaker, and the population which was st one time about 30,000 has
dwindled down to 3,000, That is an admitted fact. Iven the Government
Benches cannot deny that fact . . . .

Khan Bahadur Mian Abdul Aziz (Punjab: Nominated Official): The de-
cline in the population of Pind Dadan Khan has nothing to do with the
question.

Sir Ghulam Hussain Hidayatallah: I am sorry for my friend the Com-
missioner. When the people cannot bear the sufferings, they uaturally
leave the place. Why do they leave their villages? Becaus: of their
sufferings.

H
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- Khan Bahadur Mian Abdul Aziz: Trade diversion.

Sir Ghulam Hussain Hidayatallah: I heard the speech of the official or
Nominated Member, who by his halting admissions supported the state-
ments of the elected Members. 1t has been admitted by the Nominated
Member that the evil is there, and these mines are the contributory cause
of that evil. Therefore, from what hes been said so far by Honourable
Members, [ think a case has been made out for the appointment of a
Committee to go into the whole question, in response to the demands made
by the most loyal zamindars of the Punjab, who have been supporting the
Government both inside and outside this House. (Hear, hear.) And I
trust all sections of this House will support this small motion to show that
they are always ready to support any reasonable demands.

Mr. A. J. Balsman (Government of India: Nominated Official): Sir,
there are many curious reasons for which Honourable Members of this.
House think that Government deserves to be censured, but this is the
first occasion on which the natural configuration of India has served as.
s whipping block for Government. The mountains which are known as.
the Salt Runge have been in existence in the Punjab for a considerable
time, and it has also, as fur as I am aware, been the habit of the climate
for rain to descend periodically and for that water to dissolve a certain amount
of salt which exists in the soil and carry it down to the fields below.
About twenty-five years or more ago the effect of this salinification of the
soil became more marked, but nobody has yet discovered why or how it
works or what exactly is the cause. But there is one thing which I can
assure this House, and that is, that my Honourable friend, Mr. Sant
Singh's statement that there were two simple reasons for all that has
happened and that they are both connected with the Khewra mines, is
based on s theory which is certainly untrue. The amount of water which
actually passes over the Khewra mine is an intfinitesimal fraction of the
salt water which damages the lands in question. And as for the dumps,
they ure an even more infinitesimal faction of the salt over which the
water passes and carries brine into the agricultural lands. Several Hon-
ourasble Members have alluded to the faet that this question was pre-
viously discussed in this House and that undertakings were given by
Government. 1 do not deny that for a moment; on the contrary, I shall
be very glad to draw the attention of these Honourable Members to the
history of this case which is associated with the activities, the perfectly
legitimate desire of Raja Ghazanfar Ali Khan, to bring this matter to the
notice of Government. In 1927, that Honourable gentleman, who is
now a Member of the Council of State, was a Member of this House and
he represented two matters connected with the Khewra mines to Govern-
ment., One was the grievances of the miners employed in the mines and
the other wus the question of damage done to agricultural lands. Gov-
ernment proceeded to appoint a committee—and there is a moral to this,
because more than once has a committee or conference been held on this.
particular subject. The Government proceeded to appoint a committee
which included, I may say, not merely the Honourable gentleman who had
ruised the question, but also several officials who had considerable local
knowledge. They went into the matters which had been raised with
considerable care, and at lunch time today, which was the first occasion
on which I became acquainted with this particular subject, I read,
amongst other things, the results of the discussion of that conference. In
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a note consisting of some 14 paragraphs, the one which deals with agri-
cultural land and the damage caused by salt, says, this subject wus men-
tioned but was not pressed. I leave it to the House to judge as to the
extent to which it was then felt to be an urgent public grievunce. In
1930 the same gentleman moved a cut motion at the time of the budget,
and this time he drew the attention of the Government solely to this
particular question. On this the Finance Member, Sir George Schuster,
gave an undertaking to look into the matter and to have a confercnco
to discuss what could be done. As a result of that, the Government of
India took steps to consult the Government of the Punjab aud to cne
deavour to arrange for a discussion amo:gst officers who had locul experi-
ence and were able to speak on this question. It was natursily desired
that Raja Ghazanfar Ali Khan should be present at that conference in
order to press the point of view which he had put forward. There was
some difficulty in getting that conference together, but the lust thing that
happened, I may say, was this. The Commissioner for the Division in
which the Jhelum District is situated was then Mr. F. L. Brayne, and he
was, unfortunately, unable to come to this meceting because he had other
more urgent work. Raja Ghazanfar Ali Khan, on being informed that
Mr. Brayne was not able to attend this meeting, for some reuson, chose
to drop the whole matter. The Government of the Punjab had nominated
and were prepared to send other officers who also had considerable fami-
harity with the question, but the Honourable Member who had moved
the cut motion at the time of the budget was not, I suggest, sufficiently
interested in this matter to carry on the proceedings, because a particular
officer could not be present although officers who, in the opinion of the
Government of the Punjab, were fully capable to discuss the matter, were
available and could be sent. That, Sir, happened in 1930. I have no
doubt that the Honourable gentleman who was at the back of this move-
ment had very important pre-occupations between 1930 and the present
time, but the fact remains that it was not until a few days ago that this
subject was again raised or brought to the notice of the (Government in
any way. I do not suggest that, because this is the history of the matter
nothing should be done. Far from it. I am only concerned to indicats
that if this question has been previously brought before the Government
and if it has not been procceded with or has not led to any result, that
is not primarily the fault of the Government.

Coming to the merits of the subject, we have, again, in conncction
5P with the last occasion, a few days ago, on which the matter

"+ was brought to our notice,—we have communicated with the
Punjab Government. It is quite clear that, unless the dumage done to
these lands is a result of any carelessness or anything connected with the
actual working of the Khewra mines, it is not primarily a matter for the
Central Government. The fact that owing to any natural causes the local
agricultural land is undergoing a process of deterioration is not a matter
which directly concerns the Central Government, and although the sub-
ject has not been fully investigated, we strongly incline to the opinion
that the damage, if any, contributed by the Khewra mine itself is only a
very small fraction of the whole damage.

Now, what the Government of the Punjab proposes to do is to have sn
expert investigation of the matter and 1 suggest, that until an expert
investigation has been made it is quite useless, with all respect to Honour-
able Members of this House, for a number of Honourable Membcrs to



N4 . LRGISLATIVE ASBNMSLY. {9re Marom 1935.

[Mr. A. J. Raisman.]

come together and talk about Pind Dadan Khan or the Jhelum district or
the Khewra mine. The question will remain at the end ‘what are you
going to do about it’, and if you do not actually know what is happening, it
seems to me it is going to be extremely difficult to decide what you are

oing to do about it. It has been suggested, and T am afraid that here my

onourable friend, Captain Sher Muhammad Khan, showed what I might
call the cloven hoof, that a certain amount of money should be paid to
somebody. I am not quite clear how that is going to solve the problem or
exactly how that comes into the picture. It is said that the Central
Government makes a large amount of money out of the salt mines in tha
Jhelum district. Well, the Central Government can obtain salt from other
sources and the money which the Central Government obtains has nothing
to do with the Jhelum district. It is obtained from the consumers of salt
by way of duty. There is no profit to Government in the manufacture” of
salt. As members of the Standing Finance Committee know, the salt is
sold at a price which is only intended to recover the average cost of pro-
duction, so that we cannct admit that the Jhelum district has a particular
claim to receive alms from the Central Government because a certain
amount of duty is levied on the salt mines there. Now, the suggestion
was made that so many pies per maund—three pies per maund I think
it was— . .. ..

An Honourable Member: Only three pies!

Mr. A. J. Ralsman . . . . should be handed over to the Jhelum Dis-
trict Board. By the way, I am not aware that the Jhelum District Board
i8 the owner of all this agrieulturzl land which has been damaged. However,
the Jhelum District Board will be in the position of tertius gaudens as far
as | can see. The Central Government would hand over some money, the
local zamindars would sit on their damaged land and the Jhelum District
Board would show a very handsome surplus! I must say thot that kind
of financial arrangement does not seem to carry any particular equity with
it, nor do I see how the Jhelum District Board, having got its three pies,
would proceed to rehabilitate the land or to stop the rain from falling on the
Salt Range, dissolving the =alt and continuing to run down to the lands
below. Sir, I do not wish to suggest that we are unsympathetic to what has
been happening in Pind Dadan Khan: I fcel that it is within local
knowledge—I am myself not a local expert—that the decadence of that
historic village is not attributable entirely to the droppings of the Salt Range
I believe that owing to the construction of the railway line which now
passes in that loeality, trade was diverted and Pind Dadan Khan like many
other places has found itself high and drv and left uside by the main
stream of trade. One has, I believe, only to look at Pind Dadan Khan to
see that that is what is happening. It is not merely the outeroppings of salt
or the salt of the brine carried down from the hills that has killed Pind
Dadan Khan. I wae saying we are not unsympsathetic. It will naturally
be said ‘‘what do Governmeg} propose to do”? Well, Bir, we have
addressed the Punjab Government again in this matter, and I trust, that
the Honourable gentlemun who has seized this oceasion to bring it forward
will not, in a few weeks’ time, forget all about it and then say that Gov-
crnment have done nothing. We have asked the Punjab Government and
the Punjab Government have said that they are now investigating the desir-
ability of putting an expert on special duty to ascertain the cause of
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salinification. 1 suggest that when the report of that expert ha
received then will be the time for my Honlfj:urahle friend It).o ml:ea: I::xetﬁ
Members of the Government of India and to consider the facts as reported
and to make suggestions. Might I, in this connection, point out, while 1
am on this subject, that the existence of Khewra Mines in the Jhelum dis-
trict cannot be regarded as an unmixed calamity for that distriet. I would
point out that we employ a few thousand miners there and that the income
which goes into that district by way of wages and so on is probably consider-
ably higher than the incomes which accrue in any comparable area in the
neighbouring district. However, that is by the way. I merely wished to
indicate the other side of the picture. With all sympathy for the grievances
of the zamindars, I suggest that until we have collected facts whioh will
enable us to approuch this in a practical manner it would not be suitable
to have a committee and discuss the thing in the kind of debating society
way in which it would naturally be discussed. For these reasons, I trust
that the Honourable Member who has moved this motion will realise that
Government are prepared to take up the matter in any way which is likely
to lead to a useful result and will not press his motion.

EKhan Sahib Shailkh Faxl-l-Haq Piracha: I am very thankful to the
Honourable Members who have supported this motion, especially Nuwab.
Allah Bakhsh Khan, who, in a very clear way, explained the state of affairs
in and about Khewra and pointed out that on account of the water mixed
with salt coming out of the springs in the Salt Range, the lands in the
neighbourhood are damaged. This shows that some nction or other must
be taken by the Government to save the poor people of that locality.
Mr. Raisman has narrated the history of this case from the last 25 years.
[ am sorry he has not been able to show what practical steps the Govern-
ment took in meeting the grievances of the people of that locality. What
was the result of those inquiries? He has simply stated thav he has got
a note of 14 paragraphs and has not given us the substance of it. And whet
was the result of the inquiries and what action did the Government take?
In my opinion, the Government Member has not satisfied me or any other
Member of this House either. T am not, therefore, prepured to withdraw

my motion.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That the demand under the head ‘Salt’ be reduced by Ra. 100."

The motion was adopted. (Applause.)

Mr. President (The Honourable Sir Abdur Rahim): The next motion
stands in the nume of Mr. Joshi, but the Chair does not think there is
sufficient time to take up this motion. Before the House is adjourned, the
Chair wishes to ask the Honourable Members that, as regards the proposal
that the 15th should be a holiday and that the 18th should be a working
day of the Assembly, the Chair should get information as %o what is the
decision arrived at by the different Gyoups concerned by moon on Monday
next; otherwise it will be diffieult for the office to arvange the order papers,

ete.

The Assemably then sdjcurned till Eleven of the Clock on Monday, the
11th March, 1985,
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